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FINAL ACT OF THE UNITED NATIONS CONFERENCE
ON THE CARRIAGE OF GOODS BY SEA

l. The General Assembly of the United Nations, having considered
chapter IV of the report of the United Nations Commission on International
Trade Law on the work of its ninth session in 1976, which contained a draft
Convention on the Carriage of Goods by Sea, decided, by its resolution 31/100
of 15 December 1976, that an international conference of plenipotentiaries should
be convened in 1978 in New York, or at any other suitable place for which the
Secretary-General might receive an invitation, to consider the question of the
carriage of goods by sea and to embody the results of its work in an
international convention and such other instruments as it might deem appropriate.
Subsequently, the Secretary-General received and accepted an invitation from the
Government of the Federal Republic of Germany that the conference be convened at
Hamburg.

2. The United Nations Conference on the Carriage of Goods by Sea was held
at Hamburg, Federal Republic of Germany, from 6 to 31 March 1978.

3 Seventy-eight States were represented at the Conference, as followae:
Algeria, Argentina, Australia, Austria, Bangladesh, Belgium, Bolivia, Brazil,
Bulgaria, Byelorussian Soviet Socialist Republic, Canada, Chile, Colombia, Cuba,
Czechoslovakia, Democratic Yemen, Denmark, Ecuador, Egypt, Finland, France,
Gabon, German Democratic Republic, Germany, Federal Republic of, Ghana, Greece,
Holy See, Honduras, Hungary, India, Indonesia, Iran, Iraq, Ireland, Italy,

Ivory Coast, Jamaica, Japan, Kenya, Kuwait, Liberia, Madagascar, Malaysia,
Mauritius, Mexico, Netherlands, Nigeria, Norway, Oman, Pakistan, Fanama, Peru,
Philippines, Poland, Portugal, Republic of Korea, Romania, Senegal, Sierra Leone,
Singapore, Spain, Sweden, Switzerland, Syrian Arab Republic, Thailami,

Trinidad and Tobago, Tunisia, Turkey, Uganda, Ukrainian Soviet Socialist Republic,
Union of Soviet Socialist Republics, United Kingdom of Great Britain and

Northern Ireland, United Republic of Cameroon, United Republic of Tanzania,

United States of America, Venezuela, Yugoslavia and Zaire.

4. One State, Guatemala, sent an observer to the Conference.



5. The General Assembly requested the Secretary-General to invite
representatives of organizations that have received a standing invitation from
the General Assembly to participate in the sessions and the work of all
international conferences convened under its auspices, in the capacity of
observers, in accordance with General Assembly rasolution 3237 (XXIX) of
22 November 19743 to invite representatives of the national liberation
movements recognized in ita region by the Organization of African Unity, in the
capacity of observers, in accordance with General Assembly resolution 3280 (XXIX)
of 10 December 1974, and to invite the specialized agencies and the
International Atomic Energy Agency, as well as interested orgsns of the
United Nations and other interested inter-governmental organizations, and
interested non-governmental organizations, to be represented at the conference
by observers. The following inter-governmental and non-governmental
organizations accepted this invitation and were represented by observers at the
Conference:

Specialized agencies

International Monetary Fund
Inter-governmental Maritime Consultative Organization
United Nationa Bodies

United Nations Conference on Trade and Development
Economic Commission for Africa

Other inter-governmentsl organizationa

Caribbean Community and Common Market

Central Office for International Railway Transport

Council of Europe

Organisation for Economic Co-operation and Development
Non-governmental organizations

Baltie and International Maritime Conference
International Chamber of Commerce
International Chamber of Shipping
International Maritime Committee
International Shipowners' Association
International Union of Marine Insuranoe
Latin American Association of Shipowners.

6.  The Conference elected Mr. Rolf Herber (Germany, Federal Republic of)
as President.



7. The Conference elected as Vice-Presidents the representatives of the
following States: Algeria, Argentina, Australia, Belgium, Canada, Cuba, Denmark,
Ecuador, German Democratic Republic, Greece, Indonesia, Iraq, Italy, Nigeria,
Pakistan, Philippines, Poland, Senegal, Turkey, Uganda, Union of
Soviet Socialist Republics and Venezuela.

8., The following Committees were set up by the Conference:

Ceneral Committee

Chairman:

Members:

Firet Committee

Chairmans

Vice-Chairman:

Rapporteur:

Second Committee

Chairman:

Vice—Chairman:
Rapporteur:

Drafting Committee

Chairman:

Members:

The President of the Conference
The President and Vice-Presidents of the
Conference, and tne Ghairman of the

First and of the Second Committee.

Mr. Mohsen Chafik (Egypt)
Mr, S, Suchorzewski (Foland)
Mr. D.M, Low (Canada)

Mr. D. Popov (Bulgaria)
Mr. Th. J.AM, De Bruijn (Netherlands)
Mr. N. Gueiros (Brazil)

Mr. R.K, Dixit (India)

Argentina, Australia, Ecuador, France,
German Democratic Republic, Hungary, India,
Iraq, Japan, Kenya, Norway, Peru,

Sierra Leone, Singapore, Union of

Soviet Socialist Republics,

United Kingdom of Great Britain and
Northern Ireland, United Republic of
Tanzania and United States of America.



Credentials Committee

Chairman: Mrs. Heliliah Baji Yusof (Malaysia)

Members: Bangladesh, Canada, Czechoslovakia,
Ecuador, Madagascar, Malaysia, Nigeria,
Syrian Arab Republic and

United States of America,

9. The Secretary-General of the United Nations was represented by
Mr. Erik Suy, the Legal Counsel of the United Nations, from 6 to 11 March and
subsequently by Mr, Blaine Sloan, Dirsctér of the General Legal Division,
Office of Legal Affairs of the United Nations, Mr, Willem Vig, Chief of the
International Trade Law Branch of the General Legal Division of the
Office of Legal Affairas of the United Nations, acted as Executive Secretary.

10, The General Assembly, by its resolution 31/100 of 15 December 1976
convening the Conference, referred to the Conference, as the basis for its
consideration of the carriage of goods by sea, the draft Convention on the
Carriage of Goods by Sea contained in Chapter IV of the report of the
United Nations Commission on International Trade Law on the work of its
ninth session (A/CONF.89/5), the text of draft provisions concerning
implementation, reservations and other final clauses prepared by the
Secretary-General (A/CONF.89/6 and Add.1 and 2), the comments and proposals by
Governments and international organizations (A/CONF.89/7 and Add.l) and an
analysis of these comments and proposals prepared by the Secretary-General
(A/CONF.89/8).

11. The Conference assigned to the Firpt Committee the text of the draft
Convention on the Carriage of Goods by Sea and the draft provision on
reservations from the draft provisions concerning implementation, reservations
and other final claugses prepared by the Secretary-General. The Conference
aggigned to the Second Committee the other draft provisions concerning
implementation, reservations and other final clauses.

12. On the basis of the deliberations recorded in the summary records of
the Conference (A/CONF.89/SR.1 to 10), the summary records of the First Committee
(a/com¥,89/C.1/SR.1 to 37) and its report (A/CONF,89/10) and the summary
records of the Second Committee (A/CONF.89/C.2/SR,1 to 11) and its report
(A/CONF.89/11), the Conference drew up the UNITED NATIONS CONVENTION ON TIIE
CARRIAGE OI* GOODS BY SEA, 1978.



13. That Convention, the text of which is annexed to this Final Act
(Annex I), was adopted by the Conference on 30 March 1978 and was opened for
signature at the concluding meeting of the Conference on 31 March 1978. It
will remain open for signature at United Nations Headquarters in New York
until 30 April 1979, after which date it will be open for acceasion, in
accordance with its provisions.

14. The Convention is deposited with the Secretary-General of the
Uni ted Nations,

15. The Conference also adopted a “common understanding” and a

resolution, the texts of which are also annexed to this Final Act (Annexes II

and III),

IN WITNESS WHEREOF the representatives have signed this Final Act.

Done at Hamburg, Federal Republic of Germany, this
thirty-first day of March, ome thousand nine hundred and seventy-eight, in a
single copy in the Arabic, Chinese, English, French, Russian and Spanisgh
languages, each text being equally authentic.

President

NN

Executive Secretary



ACTE FINAL DE LA CONFERENCE DES NATIONS UNIES
SUR LE TRANSPORT DE MARCHANDISES PAR MER

l. L'Assemblée générale des Nations Unies, ayant examiné le chapitre IV du
rapport de la Commission des Nations Unies pour le droit commercial intermational
sur les travaux de sa neuviéme session (1976), qui contenait un projet de
convention sur le transport de marchandises par mev, a décidé, par sa
résolution 31/100 du 15 décembre 1976, qu'une conférence internationale de
plénipotentiaires serait convoquée en 1978 & New York, ou en tout autre lieu
approprié pour lequel le Jecrétaire général pourrait recevoir une invitation,
pour examiner la question du transport de marchandises par mer et pour consacrer
les résultats de ses travaux dans une convention internationale et dans tous
autres instruments qu'elle Jjugerait appropriés. Par la suite, le Secrétaire
général a regu et accepté¢ une invitation du Gouvernement de la République
fédérale d'Allemagne, qui offrait d'accueillir la conférence & Hambourg.

2. La Conférence des Nationg Unies sur le Lranaport da marchandiasa par
mer s'est tenue & Hambourg (République f{édérale d'Allemagne) du 6 au 31 mars 1978.

3. Les 78 Etats ci-apres étaient représentés & la Conférence t Algérie,
Allemagne (République fédérale d'), Argentine, Australie, Autriche, Bangladesh,
Belgique, Bolivie, Brésil, Bulgarie, Canada, Chili, Colombie, C8te d'Ivoire,
Cuba, Danemark, Egypte, Equateur, Espagne, Etats-Unis d'Amérique, Finlande,
France, Gabon, Ghana, Grece, Honduras, Hongrie, Inde, Indonésie, Irak, Iran,
Irlande, Italie, Jamalque, Japon, Kenya, Kowelit, Libéria, Madagascar, Malaisie,
Maurice, Mexique, Nigéria, Norvéege, Oman, Ouganda, Pakistan, Panama, Fays-Bas,
Pérou, Philippines, Pologne, Portugal, République arabe syrienne, République de
Corée, République démocratique allemande, RApublique socialiste soviétique de
Biélorussie, République socialiste sovidtique d'Ukraine, République-Unie de
Tanzanie, République=Unie du Cameroun, Roumanie, Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord, Saint-Siege, Sénégal, Sierra Leone, Singapour, Suede,
Suisse, Tchécoslovaquie, ThaIllande, Trinité-et-Tobago, Tunisie, Turquie, Union
des Républiques socialistes soviétiques, Venezuela, Yémen démooratique,
Yougoslavie et Zalire.

4. Un Etat, le Guatemala, a envoyé un observateur & la Conférence.



5. L'Assemblée générale a prié le Secrétaire général d'inviter les
représentants des organisations qui ont regu une invitation permanente de
1'Assemblée générale A participer aux sessions et aux travaux de toutes les
conférences internationales convoquées sous ses auspices, en qualité d'obser-
vateurs, conformément A la résolution 3237 (XXIX) de 1'Assembldée, en date du
22 novembre 1974; d'inviter les représentants des mouvements de libération
nationale reconnus par 1'Organisation de 1'unité africaine dans sa région, en
qualité d'ouservateurs, conformément A la résolution 3280 (XXIX) de 1'Assemblée
générale, en date du 10 décembre 1974; et d'inviter les institutions spécialisées,
1'Agence internationale de l'énergie atomique ainsi que les organes de
1'Organisation des Nations Unies intéressés et les organisations intergouver-
nementales et non gouvernementales intéressées A se faire représenter A la
Conférence par des observateurs. Les organisations intergouvernementales et non
gouvernementales ci-aprés ont accepté cette invitation et se sont fait repré-
senter pav» das observateurs i 15 Tonférence :

Institutions spécialisées

Fonds monétaire international
Orranisatinn intergouvernementale consultative de la navigation maritime

Orgaiics ue i'uilU

Commission économique pour 1l'Afrique
Conférence dee Nationg Unies sur le commerce et le développement

Autres organisations intergouvernementales

Communauté des Antilles et Marché commun des Caralbes

Conseil de l'Europe

Office central des transports internationaux par chemin de fer
Organisation de coocvération et de développement économiques

Organisations non gouvernementales

Association des armateurs latino-américains
Association internationale des armateurs
Chambre de commerce internationale

Chambre internationale de la marine marchande
Comité maritime international

Conférence maritime internationale et baltique

Union internationale d'assurances transports.



6. La Conférence a élu Président M. Rolf Herber {Allemagne, Républigue

fédérale d').

7. La Conférence a élu vice-présidents les représentants des Etats sulvanta :

Algérie, Argentine, Australie, Belgique, Canada, Cuba, Danemark, Equateur, Grtoe
Indonésie, Irak, Italie, Nigéria, Ouganda, Pakistan, Fhilippines, Pologme,
République démocratique allemande, Sénégal, Turquie, Union des Républiquee

socialistes soviétiques et Venezuela.

8. La Conlérence a constitué les commissions et comités suivante :

Bureau de la Conférence

Président :

Membres :

Premiére Commission
Président :

Vice-Président

Rapporteur 1

Deuxiéme Commission
Président 1t

Vice-Président @

Rapporteur

Comité de rédaction

Président :

Membres ¢

Commission de
vérification des pouvoirs

Prégident @

Membres 3

Le Président de la Conférence

Le Président et les vice-présidents de
la Conférence, ainsi que le Président de
la Premiére Commission et le Président de

la Deuxiéeme Commission

M. Mohsen Chafik (Egypte)
M. S. Suchorzewski (Pologne)
M. D.M. Low (Canada)

M. D. Popov (Bulgarie)
M. Th. J.A.M. De Bruijn (Pays-Bas)
M. N. Gueiros (Brésil)

M. R.K. Dixit (Inde)

Argentine, Australie, Equateur, Etats-Unis
d'Amérique, France, Hongrie, lnde, Irak,
Japon, Kenya, Norvege, Pérou, République
démooratique allemande, République-Unie de
Tanzanie, Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord, Sierra Leone, Singapour et

Union des Républiques socialistes soviétiques

Mme Heliliah Haji Yusof (Malaisie)
Bangladesh, Canada, Equateur, Etats-Unis
d'Amérique, Madagascar, Malaisie, Nigéria,

République arabe syrienne et Tchécoslovaquie



9., Le Secrétaire général de 1'Organisation des Nations Unies était
représenté, du 6 au 11 mars, par M., Erik Suy, Conseiller juridique de
1'Organisation des Nations Unies, puis par M. Blaine Sloan, Directeur de la
Division des questions juridiques générales du Service juridique des
Nations Unies. M. Willem Vias, Chef du Service du droit commercial inter-
national de la Division des questions juridiques géndrales du Servics juri-
dique des Nations Unies exergait les fonctions de Secrétaire exécutif.

10. Par sa résolution 31/100 du 15 décembre 1976, l'Assemblée générale
a oonvoqué la Conférenoce et lui a renvoyé, pour servir de base & ses travaux,
le projet de convention sur le transport de marchandises par mer figurant au
chapitre IV du rapport de la Commission des Nations Unies pour le droit
commercial international sur les travaux de sa neuvidme session (A/CONF.89/5),
du texte du projet d'articles concernant les mesures d'application, les
réserves et autres dispositions finales établi par le Secrétaire général
(A/CONF.89/6 et Add.1 et 2), des observations et propositions des gouvernements
et des organisations internationales (A/CONF.89/7 et Add.l), et d'une analyse
de ces observations et propositions établies par le Secrétaire général
(A/CONF.89/8).

11, La Conférence a confié A la Premiere Commission l'examen du texte
du projet de convention sur le tranaport de marchandises par mer et le projet
d'article sur les réserves ainsi que les projete d'articles concernant les
mesures d'application et autres dispositions finales établis par le
Secrétaire général. Elle a confié A& la Deuxidme Commission l'examen des autres
projets d'articles concernant les mesures d'application, les réservee et
autree dispositions finales.

12, Sur la base de ces délibérations, telles qu'elles sont conasignées
dans les comptes rendus analytiques de la Conférence (A/CONF.89/SR.1 a 10),
dans les comptes rendus analytiques de la Premidre Commission (A/CONF.Q9/C.1/SR.1
A 37) et dans son rapport (A/CONF.89/10), ainsi que dans les comptes rendus
analytiques de la Deuxidme Commission (A/CONF.89/C.2/SR.1 A 11) et dans son
rapport (A/CONF.89/11), la Conférence a établi la CONVENTION DES NATIONS UNIES
SUR LE TRANSPORT DE MARCHANDISES PAR MER de 1978.



13, Cette convention, dont le texte est annexé au présent Acte final
(annexe 1), a été adoptée par la Conférence le 30 mars 1978 et ouverte d la
signature A la edance finale de la Conférence, le 31 mars 1978, Elle restera
ouverte A& la signature au Sitge de 1'Organisation des Nations Unies A New York
jusqu'au 30 avril 1979, date aprés laquelle elle sera ouverte A l'adhésion,
conformément & ses dispositions,

14. La Convention est déposée auprés du Secrétaire général de
1'Organisation des Nations Unies,

15. La Conférence a adopté aussi un "consensus" et une résolution, dont

les textes sont également annexés au présent Acte final (annexes II et III),
EN FOI DE QUOI les représentants ont signé le présent Acte final.

FAIT A Hambourg (République fédérale d'Allemagne), le trente et un mars
mil neuf cent soixante-dix-huit, en un seul original, dont les textes
anglais, arabe, ohinois, espagnol, francals et russe sont également

authentiques.

Le Président

e

Le Secrdétaire exdécutif
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AAKJIDWHTEJBHEM AKT

KOHOEPEHIMM OPTAHMIALMM OBLEIMHEHHHX HALMER
110 MOPCKOY NEPEBO3KE I'PY30B

1. Tenepaashaa AccamBruea Oprannsamun O6beauHennux Hamuit, paccNorpes
raasy IV aoxzaza Kommccuu Oprasusamuun O6rearnHennnx Hamuft mo mpasy MexayHapoauoft
roproean o padorte ee gesartoft ceccumu, cocroasmefica 83 1976 roay, » xoropoft comep-
xuTca NpoeXT Koxnsexnoum O MOpckoft mepeso3xe rpyaos, OHOCTAROBHAA cBoefl peaosrn—
nueft 31/100 or 15 mexabpa 1976 roma CO3BATL MEOXAYHAPOAHYD XOHGME PEHOHD IOAHOMO W=
HMX npeacTasuteacit 3 1978 roay » an—ﬂopxe xax 3 ApOOM APYroM yaolHoM MecTe,

B OTHOmEHHH XoTOoporo leHepambHuit cexperaph MOXeT HOIYHHTL LPHraameHHe, I1A
PACCMOTPEHKA BOLPOCA O MOPCKON MepeBo3xe rpy3os M SAKPENIeHHA peayXLTATOB pPabOoTH
B MERIYHAPOAHON KOHBEHOMH H APYrHX TAKHX AOKYMOHTAX, XOTOPHEe OHA MOXET CHeCTb
HEeOOXOAMMEMH , BuocaeacTsuu leHepaabHult cexperapy DOAYUMA M NPHUHAX LHpHUraameHHe
opasHTeabcTsa PeneparysHoll Pecnyfauxu TepManun nposecTH TaxyDp XoHde peHUMD B
[an6ypre.

2. Kongpepennua Opransusanuu O6peanserHux Hanuit mo mMopckxoft mepesoske rpysos
6naa nposesexa ¢ 6 mo 31 mapra 1978 roaa s lamGypre, ®eneparusuan PecnyGamxa
Feprannn.

8. Ha KondepeHgue OmMaM mpescTABAeHun caeayvmue 78 rocysapcts: Ascrpaausa,
Ascrpra, Aaxup, ApreHtuna, Banrzasxem, Beaopyccxkaa Comercxaa ComuaamcTyueckxan
PecnyGauxa, Beabrua, Beper Caonosoft Kocth, Boarapua, bBoansra, Bpasuana, Bartexau,
Beurpua, Benecyaaa, la6on, l'ana, lepmancxaa JemoxparrHuecxaa PecnyGaura, desepatTus-
Haa Pecmy6auxa lepmanuu, lonaypac, I'penna, lanna, JemoxparnHueckuft ﬂenen, Eruner,
Saup, Huaua, Hnaonesana, Hpax, Hpan, Hpaaraxa, Hcnauma, Hraana, Kanana, Keuua,
Koxyména, Kopeficxaa PecnyBauxa, Ky6a, Kyseitr, JmGepua, Mampuxuit, Manaracxap,
Maaaftaua, Mexcuxa, Hurepun, Hunepmanau, Hopseruna, O6besuHennaa PecnyGamxa
KamepyH, O6benuHennaa Pecnoybaunxa Tansawua, Oman, Illaxucran, [lanama, lepy, [oasma,
llopryraasa, PyMunna, Cenerax, CHuranyp, CHpuﬂéxhn ApaGcxana Pecnyfauxa, CoeanmeH-
Hoe Kopoaeectso BeauxoSpuranux H Cesepnoft Hpaanaum, CoeiHHenHne [Oraru Amepuxyu,
Cops Comerckrx Commaancrtuueckux PecnyGanx, Cbeppa-Jleone, Tanaanpg, TpuHHAAR H
ToGaro, Tyuuc, Typnua, Yranaa, Yxpaunczaa Coserckaa ComuaaHcTHueckaa PecnyBauxa,
Ouaunnouns, Ouuaauauna, dpaxHmma, Yexocaosaxua, "nuan, Useftuapna, Leeuua, xsanop,
Drocaaeua, fiMaftxa n flnonxa.

4. OaxHo rocyaapcrso, I'saTeMaza, nanpasnio Ha Koudepeunuo csoero

salaonatean,



5. Fenepaannaa AccaMbaesa obparnaacs X [enepaaboMy cexperapm ¢ npochGoft
OPKTAACHTL DpexcraBHTexelt opraHusanuit, xoTopue NOAYUHMAH DOCTOAHHOE DpHraAmEHHe
TenepanrHolt AccaMbaen yuacTsoBaTh B KauecTBe Halapgarteaelt B ceccuax H B pabore
BCeX MEexAyHAPORHHX XKOoHpepeHnuit, co3nBaeMux HOX ee aruiolt, B COOTRETCTRHHM C
pesoxousnelt 3237 (XXIX) lenepaannoit Accambaen ot 22 Hoabpa 1974 roza; npuraacurs
opeRcTapHTenet RAaQHOHAABLHO—OCBOGOXMT @AbHNX XBMEeNuit, npuaHaBaeMux OpraHusanuel
appHUXAHCKOTO @XMHCTBA B ee pajtoHe, yUACTBOBATL B KauecTde Hafamgarexaelt »
cooTpeTcTBHH ¢ pesoaogHelt 3280 (XXIX) Fenepaarno#t Accambaen or 10 xexaSpa
1974 roga M NPHrAACHTHL COELHAAM3IMPOBAHHME yUpexReHHA W MexEyHapoxHoe areHTc?Tso
oo aToMHolt dHeprun, a TAXKEe 3aMHTepecoBarHme opraru Opraxusanyu O6neaMHEHHHMX
Hanuit 1 gpyrue saunTepecoBaHHNEe MEXIPABHTEALCTBOHHHE M HEDPABMTEALCTBEHHME
OPralM3anHM HANDPABHTL CBOMX NpexcrasuTeaelt na KondepeHuMo B xavecrme Habamga-
Tenelt. JipupereHHne HHEe MEXNPABHTEALCTBEHHMEe W HEDPDABHTEALCTBEHHME OPraHH3AOMH
OPHHALK 2TO DpPeRIOXEeHHe M HaopasuaH xa KoxpepexnHo cBOoux nabavrartexneit:

CBEBHBIHSHEOI&HHHG yupvexieHua

MoexayHapoxuuit saaoTHuit ¢oHx
MexnpaBHTeabLCTBEHHAA MOPCKAA KOHCYALTATHBHAA OPraxu3auua

Opraun Opraxudauuy O6vennHeHHux Hauwuit

Koupepennua OprannsanHu O6regunexunx Hauuit mo Topromsae M PA3IBHTHUD
JXKOHOMHYECKAA KOMHCCHA XAA APPHKH

gpyrue MEeXODABHTEALCTBOHHNE OPraHH3IAlHH

Coob6mecTno n 06mui punox crpak Kapubexoro paftona
LlexTpasnHoe 6OPO MEXAYHAPOKHHX XeXe3HOXOPORHMX NepeBO3OK
Esponeiftcxuft comer

OpraMM3anMA DXOHOMHYECKOrOo COTPYRHHUEeCTBA ¥ DPAa3BHUTUA

HenpaBuTeabCTBEeHHNE OPraHHIAOQHHK

Baxrriicxaa u MexiyHapoasaa MOPCKXAA XoHpepeHUHA
MexzyxapoiHaa TOpProsas maiaTta

MexxyHapoiHaa NaXATAa DO CYROXORCTBY
MexnyHaponrHuit Mmopcxolt xomurer

MexaynaponHas accComHMALHA CyRoBIageables
Mexzyrapoxuult coom3 MOPCKOro CTpPAXOBAKHA
JlaTHHOoaMepHKAHCKAA ACCONHANHA CyROBIAZeAbUER

6. [lpeacexarexem Konpepennuu O6ua uabpar r-u Poand lepbep (®exeparun-

Haa Pecpyfanxa TepMaHun).



7.

CRelyDRUX TOCYRAPCTB:

Kondepennna uabpana na noct 3aMecturexa llpexcenatrenr npexcrasureneft

Asctpaauv, Aamvpa, ApredTHuu, Benorun, Benecyaan,

lF'epmancxoft lleMoxpatuueckot PecnyGaunsu, [peuuun, llauuwmn, Hunoneawuu, Hpaxa, Hranuu,

Kanagu, Ky6u, Hurepun, Typuuwu, laxncrana, lMonvmu, Cenerana, Comaa CoBeTcoxux

Conuaauctudeckux Pecny6aux, Yraunxu, Puaunnun un 3xsagopa.

8.

Konpepennua yupeamna cleryomme KOMHTETH:

Feneparuuull xoMuterT

Mpercenateas :

YUsenu:

[leppuit xoMnrer

llpexcexnarens:

3aMecTHTEND
lpencerarena:

AOKJ&&QMK:

Bropolt xoMuter

llpegcerateas:

3aMecTurens
Tlpexcenarena:;

AOKHAQHMK:
Peraxunoruult xomurer

[lpexcexareds :
Unenu:

KoM¥TeT no nposepke MoJHOMOUYHH

Mpenceaareds:

Uneunu:

llpeacenarens Kondepenuun

Mpercenartens u 3aMecTurean
Mpencenatens Konpepennuu n
llpencenarenn Meproro u Bropero
KOMHTETOB

I'-u Moaen Wapux (Eruner)

'-u C, Cyxomescxu (Hoxbma)
M-u I.M. Joy (Kanaga)

F-u Jl, Tonos (Bonrapun)

r-n T.lIx.A.M, xe Bpyun (Humepnanau)
r-u H. Tysiipoc (Bpaaunua)

F-x P.K. Iuxcur (Huaua)

ABcrTpanua, AprenTuna, BeHrpus,
FepMmaHckaa Jlemoxparnuecxan Pecnyfauxa,
Humna, Hpax, Kennua, Hopsermua,
O6neannenrarn Pecny6auxa Tanszanua,
lepy, Cunranyp, CoexunenHoe Kopores-
ctB0 BeauxoSputanvu u Cepepnolt
Upnanavuu, Coenuneunnne [DraTh AMepHkH,
Cowa CoBeTcxux CounHANUCTHUECKHX
Pecny6nux, Creppa-lJleone, ®panuua,
dxpanop, flnonrua

I-xa Xenuana Xaxxu Xcyd (Maxafaua)

Banrnazem, Kanana, Manarackap,
Manatiann, Hurepua, Cupubickan
Apateran Pecny6avka, CoeanHeHHne
Utaty Amepuxu, UexocnoBaAKHA #
3KBaNOD.



9. T'erepanbHuft cexperaps Opranuaanun O6venuHeHHwx Hauuft Oun nmpeacrasrze
¢ 6 no 11 Mapra pmpuckoHcyabToM OpraHuaanuu O6veauHeHHux Hanuit r-noM Jpuxom Cym,
& BHOCAEACTBMH — gHpekTopoM OTaena no oSmeNnpaBOBHWM BONPOCAM YNpPABJEHUA MO
npaposhM BonpocaM Opraxusanuu O6beauHensux Hauu# r—noMm BrneftnoMm Croyrom.

Syrxauu HMCNOAHUTEABHOro CeKpeTApPA BHUOJHAN HARARLHHK OTAeNeNHMA IO Npasy Mexiy=-
RapoxHoft roprosau OTgesna mo oSmenpaBOBHWM BONPOCAM YNpPABAGHKA 0O NPABOBHM BONPpO-
caM Opraxuaauuu OGbeannernHux Hanuft r-r Buzaem Buc,

10. B coorteercTEuE co cpoeft peaoaonuelt 31/100 or 15 mexadpa 1976 rogza o
coanse koHdpepeHnoUU ['eRepanbHaA AccambreAa npexcrasuna KoudepeHuuu B xauecrse
OCROBH XJIA PACCMOTDEHHA BONpocA O MOpckoff mepesoake rpyaos npoektT Konheruuu o
Mopckoft mepemoake rpyaos, cogepxamuiica B ranase IV goknana Komuccuy Opraruaanuu
O6pesuHenrux Hauu#t oo npary MexayHapozHo#t Toprosam o paSore ee mesAToft ceccun
(A/CONF.89/5), TEKCT NMPpoeKTa noJoxeHHit, KACADMUXCA OCymecCTBAEHHA, OTOBOPOK H
APYTHX SAKIDYHTEJNbHNMX cratelt, moarotrosnexHnit I'enepasbHHM CeXpeTapeEM (A/
CONF.89/6 B Add.1l u 2), 3aMeYAHHA U NPEeANAOXEeHHMA NPABHUTEALCTB U MEXAYHAPOIRWX
oprauxaaunii (A/CONF.89/7 u Add.1) u araauma sTux aaMewanuft ® npexnoxmeruft,
noarorosneHHuft 'eHe pajbHuM CexpeTapeM (A/CONF.89/B);

11, KoHdepernua nopyuunra lepBoMy KOMHTETY PACCMOTDPETH TEKCT NPOEKTAa
KonBeHUHH o MOopckoft mepeBO3Ke T'PY3OB M MPOEKT MOJORERMA 00 OroBOPKAX K3 mpoekTa
DOJOXGHKH, KACADMKUXCA OCYMECTBJEHHA, OrOBOPOK H ZPYIHX 3IAKADYHTEAbEHWX craTelt,
noaroTonneHHoro lexepanbHuM cexperapeM.,  KoHndepeHUMA nopywura BTopoMy KOMHTeTy
paccMOTpeTb NMPOEKTH APYTHX NONOXeHrH, KACADRUXCA OCymeCTBAEGHHA, OroBOPOK M
APYTHX 3AKADYHTENbEHX cTaTeft,

12. Ha ochope npeHu#t, oTpaxeHHHX B XpATKHX oTwetrax KoHdepeHuuUH
(A/CONF.89/SR.1-10), xparxux oruerax Mepsoro komurera (A/CONF.89/C.1/SR.1-37)
u ero morxnage (A/CONF.89/10) wu B xparkux otuerax Broporo xomurera (A/CONF.B9/
C.2/SR.1-11) wu ero mokaagze (A/CONF.89/11), Koupepenuus supasorana HoHseRruwn
Opranunaanuu Ob6beaunernux Hanu#t o Mopcxoft mepesoaxe rpysos 1978 roxa.

13. llaHraA KoHBeHHHA, TeKCT KOTODPO# MpuaaraeTCA k HACTOAMEMY
SaxaountenbHoMy akrty (Tlpuaoxenme I), Ouna yreepxanena KoHdepeuuueft 30 mMapra
1978 rosa M OTKpHTA AAA NOANMCAHHA HA IAKIDYHTENAbHOM 3acelanHnH Kondeperuuu
31 Mapra 1978 roaa. OHa OyzeT OTKPpHTA AJAA NOANKCAHHA B l[@HTPAABHWX YUPEXAEHHAX
B an-ﬂopxe no 30 anpexa 1979 roma, mocsne Wero ona OyreT OTKpHWTA AXA NPHCOEAKHE-—

HHA B COOTBETCTBHH C €€ MNOJOXCHHAMH,



14, KonBeHnua craerca Ha xpaHeHHe ['eHepasbROMYy cexperTapo OpraHnaaguu
O6vennHeHHwx Hanouil,
15. KonpeperuHA mpPHHANA Taxxe "OOMYD AOTOBOPERROCTL™ H DPESOJDOHD, TOXCTH

KOTOPHX TAKEEe OPHAATADTCA K HACTOAMEMY JAXIOMNHTEALHOMY &KTY (Hpuaoxenun IT » ITI).

B YIOCTOBEPEHME WYEIO0 npeancTapuTesnp noanucasu HactoAamui JaxtouuTtesnnwui axr,
Copepmeno » l'ambypre, desepaTHBHaAa Pecnybauxa l'epMaHHH, TpDHAUATL NEPBOroO
MAPTA THCAYA JXEBATHCOT CEMbAECAT BOCHMOrO roj8 B @XHHCTBEHHOM JIK3IEMOAAPEe HA

AaMTAHACKOM, ApaGCKOM, HCHAHCKOM, KHTalCKOM, pYCCKOM M (PABHIY3ICKOM A3MKAX,

oprYeM Kaxauil TexcT ABnaeTcA PABHO AYTEHTHWHLIM,

Npeacenarean

HenosanureanHuil cexperaps



ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS
SOBRE EL TRANSPORTE MARITIMO DE MERCANCIAS

1. La Asamblea General de las Naciones Unidas, habiendo examinado el
capftulo IV del informe de la Comisién de las Naciones Unidas para el Derecho Mer-
cantil Internacional sobre la labor realizada en su noveno perfodo de sesiones,
celebrado en 1976, que contenfa un proyecto de convenio sobre el transporte marf-
timo de mercancfas, decidid, por su resolucién 31/100 ds 15 de diciembre de 1976,
que en 1978 se convocara una conferencia internacional de plenipotenciarios en
Nueva York, o en cualquier otro lugar adecuado para el cual el Secretario General
recibiera una invitacién, para que examinara la cuestién del transporte marftimo
de mercancfas e incorporara los resultados de su labor en un convenio interna-
cional y en los demd4s instrumentos que estimara apropiados., Posteriormente, el
Secretario General recibié y acepté una invitacién del Gobierno de la Repdblica
Federal de Alemania para celebrar la conferencia en Hsmburgo.

2. La Conferencia de las Naciones Unidas sobre el Transporte Marftimo de
Mercancfas se celebré en Hamburgo, Repdblica Federal de Alemania, del 6 al 31
de marzo de 1978,

3 Estuvieron representados en la Conferencia los 78 Estados siguientesi
Alemania, Repdblica Federal dej} Argelia3 Argentinaj Australiaj; Austriaj
Bangladesh; B&lglicaj Boliviaj Brasil; Bulgariaj Canad4; Colombiai Costa de Marfilj
Cubaj Checoslovaquiaj Chilej Dinamarcat; Ecuadori Egipto; Espafia; Estados Unidos de
Anéricaj Filipinasy Finlandiaj Franciaj Gabény Ghana Grecia3 Hondurasj Hungrfaj
Indiay Indonesiaj Irdnj; Iraqi Irlandaj Italia; Jamaicaj; Japédni Kenyaj; Kuwaitj
Liberia; Madagascar; Malasiaj Mauricioj M&xicoj Nigeriaj Noruegaj Omdn; Pafses
Bajosj Pakist4n; Panami; Perd; Poloniaj Portugali Reino Unido de Gran Bretafia e
Irlanda del Norte; Repdblica Arabe Siriaj Repdblica de Coreaj Repdblioa Democrd-
tica Alemana; Repfblica Socialista Soviética de Bielorrusiaj Repfblica Socialista
Soviética de Ucrania; Repfblica Unida del Camervn; Repdblica Unida de Tanzanfaj;
Rumaniaj Santa Sede; Senegal; Sierra Leonaj Singapur; Sueciaj Suizaj; Tailandiaj
Trinidad y Tabago; Tdnez; Turqufa; Uganda; Unidn de Repfblicas Socialistas Sovid-
ticas; Venezuelaj Yemen Democrdtico; Yugoslaviaj y Zaire,

4. Un Eetado, Guatemala, envié un observador a la Conferencia,

5e La Asamblea General pidié al Secretario General que invitara a los
representantes de las organizaciones que hubiesen recibido una invitacién perma-

nente de la Asamblea General para participar en las reuniones y en los trabajos



de todas las conferencias internacionales convocadas con su patrocinio, en calidad
de observadores, de conformidad con su resolucién 3237 (XNIX) de 22 de noviembre
de 19743 que invitara a los representantes de los movimientos de liberacidn
nacional reconocidos en su regiln por la Organizacién de la Unidad Africana, en
calidad de observadores, de conformidad con la resolucidn 3280 (XXIX) de 10 de
diciembre de 1974 de 1la Asamblea General y que invitara a loe organismos especia-
lizados, al Organismo Internacional de Energfa Atémica, aef como a los drganoe

de las Naciones Unidas interesados y a otras organizaciones intergubernamentales
Y no gubernamentales interesadas, a que se hicieran representar en la Conferencia
por observadores, Aceptaron esta invitaciédn y estuvieron representadas en la
Conferencia por observadores las siguientes organizaciones intergubernamentales

Yy no gubernamentalest

Organismos especializados

Fondo Monetario Internacional
Organizacién Consultiva Marftima Intergubernamental

Organos de las Naciones Unidas

Conferencia de las Naciones Unidae sobre Comercio y Desarrollo
Comieién Econémica para Africa

Otras organizaciones intergubernamentales
Comunidad del Caribe y Mercado de la Comunidad del Caribe

Conse Jo de Europa
Oficina Central de Transportes Internacionales por Ferrocarril
Organizacifn de Cooperacién y Desarrollo Eoondémicos

Organizaciones no gubernamentales

Asociacién Internacional de Armadores
Asociacién Latino~Americana de Armadores
CAmara de Comercio .Internacional
Cdmara Internacional de Navegacién Marftima
Comit4 Marftimo Internacional
Conferencia Marftima Internacional y del Bfltico
Unién Internacional de Seguros de Transporte.
6. La Conferencia eligié Presidente al Sr. Rolf Herber (Alemania, Repdbli-
ca Federal de).
7. La Conferencia eligié Vicepresidentes a los representantes de los si-
guientes Estados: Argelia, Argentina, Australia, Bélgica, Canad4, Cuba,

Dinawarca, Ecuador, Filipinas, Grecia, Indonesia, Iraq, Italia, Nigeria, Pakistfn,



Polonia, Repmiblica Democr&tica Alemana, Senegal, Turqufa, Uganda, Unién de

Repdblicas Socialistas Soviéticas y Venezuela,

8. La Conferencia establecié los siguientea 8rganos:

Mesa de la Conferencia

Pregsidente:

Miembrost

Primera Comisidén

Presidente:

Vicepregidentet

Relator:

Segunda Comisién

Presidentet

Vicepreaidentet

Relator:

Comit® de Redaccién
Presidentet

Miembros:

El Presidente de la Conferencia

El Presidente y los Vicepresidentes
de la Conferenoia y los Presidentes
de la Primera y de la Segunda
Comisién

Sr. Mohsen Chafik (Egipto)
Sr. S. Suchorzewski (Polonia)
Sr. D, M., Low (Canad4)

Sr. D, Popov (Bulgaria)

Sr, Th, J., A. M., de Bruijn
(Pafses Bajos)

Sr. N, Gueiros (Brasil)

Sr. R. K. Dixit

Argentina, Australia, EKcuador, Estados
Unidoa de América, Francia, Hungrfa,
India, Iraq, Japén, Kenya, Noruegsa,
Perd, Reino Unido de Gran Bretafia e
Irlanda del Norte, Repdblica Democrd-
tica Alemana, Repdblica Unida de
Tanzanfa, Sierra leona, Singapur y
Unién de Repdblicams Socialisgtas
Soviéticas

Comigidn de Verificacién de Poderes

Presidentet

Miembros:

Sra. Heliliah Haji Yusof (Malasia)
Bangladesh, Canad4, Checoslovaquia,
Ecuador, Estados Unidos de América,

Madagascar, Malasia, Nigeria y
Repdblica Arabe Siria.



9. El Secretario General de las Naciones Unidas estuvo representado por el
Sr. Erik Suy, Asesor Jurfdico de las Naciones lnidas, del 6 al 11 de marzo y
posteriormente por el Sr, Blaine Sloan, Director de la Divisién de Asuntos Jurf-
dicos Generales de la Oficina de Asuntos Jurfdicos de las Naoiones Unidas, El
Sr, Willem Vis, Jefe de la Subdivisién de Derecho Mercantil Intermacional de la
Divisién de Asuntos Jurfdicon Generales de la Oficina de Asuntos Jurfdicos de las
Naciones Unidas actué como Secretario Ejeocutivo,

10, La Asamblea General, por su resolucién 31/100, de 15 de diciembre
de 1976, en la que se convocaba la Conferencia, remitié a dsta, como base para el
examen del transporte marftimo de mercancfas, el proyecto de convenio sobre el
transporte marftimo de mercancfas que figura en el capftulo IV del informe de la
Comisién de las Naciones Unidas para el Derecho Mercantil Internacional sobre la
labor realizada en su noveno perfodo de sesiones (A/CONF.89/5), el texto de las
disposiciones del proyecto relativas a la aplicacién, las reservas y otras
cldusulas finales preparadas por el Secretario General (A/CONF,.89/6 y Add.l y 2),
las observaciones y propuestas de los Gobiernos y organizaciones internacionales
(A/CONF,89/7 y Add.l) y la recopilacién analftica de esas observaciones y propues-
tas preparada por el Secretario General (A/CONF,89/8).

11, la Conferencia asigné a la Primera Comisién el texto del proyecto de
convenio sobre el transporte marftimo de mercancfas y el proyecto de artfculo
sobre reservas que figuraba en el proyecto de disposiciones preparado por el
Secretario General acerca de la aplicacién, las reservas y otras cldusulas finales,
La Conferencia asigné a la Segunda Comisién el proyecto de disposiciones acerca
de la aplicacién, las reservas y otrae cldusulas finales, a excepcién del proyscto
de artfculo sobre las reservae.

12, La Conferencia, basdndose en los debates que constan en las actas resu-
widas de las sesiones plenarias (A/CONF,89/SR.1 a 10), en las actas resumidae
(A/CONF,89/C.1/SR.1 & 37) y el informe (A/CONF.89/10) de la Primera Comisién,
en las actes resumidas de la Segunda Comisién (A/CONF,.B84/C,2/SR.} a 11) y en su
propio informwe (A/CONF,89/11), elabord el CONVENIO DE LAS NACIONES UNIDAS SOBRE
EL TRANSPORTE MARITIMO DE MERCANCIAS, 1978.

13, Ese Convenio, cuyo texto se reproduce en el anexo I de la presente Acta
Final, fue adoptado por la Conferencia el 30 de marzo de 1978 y quedé abierto a
la firma en la sesién de clausura de la Conferencia el 31 de wmarzo de 1978,



Permanecer{ abierto a la firma en la Sede de las Naoiones Unidas en Nueva York
hasta el 30 de abril de 1979 y despuds de esa fecha quedar{ abierto a la
adhesién, de conformidad con sus disposiciones.

14. El Convenio queda depositado en poder del Secretario General de las
Naciones Unidas.

15. La Conferencia también llegé a un "Conaenso” y aprobd una resolucidn,

cuyos textos figuran asimismo en anexo a la presente Acta Final,
EN TESTIMONIO DE LO CUAL los representantes han firwado esta Acta Final.

Hecha en Hamburgo, Repfblica Federal dé¢ Alemania, el dfa treinta y uno de
marzo de mil novecientos setenta y ocho, en un solo ejemplar, cuyos textos 4rabe,

chino, espafiol, francés, inglés y ruso son igualmente auténticos.

Presidente

Secretario Ejecutivo



Done at Hamburg,
on 31 March 1978,
in the name of

Fait 4 Hambourg,
le 3] mars §978,
au nom

19784 3 31 H
M7 B XEyE X
WTRE

Conepuiens B {"aniypre

tl spra 1978 rona
OT WMElIU

Hecho en Hamburgo
cl 31 de marzo de 1978
eh nombre de



ANNEX I

UNITED NATIONS CONVENTION ON THE CARRIAGE OF GOUDS BY SEA, 1978

(See text of Convention hereafter)



ANEEX 11

COMMON UNDERSTANDING ADOPTED BY THE UNITED NATIONS
CONPERENCE ON THE CARRIAGE OF GOODS BY SEA

It ie the cosmon understanding that the liability of the carrier under
this Convention is based on the principle of presumed fault or neglect. This
means that, as a rule, the burden of proof rests on the carrier but, with
respect to certain cases, the provisions of the Convention modify this rule.



ANNEX III

RESOLUTION ADOPTED BY THE UNITED NATIONS CONFERENCE
ON THE CARRIAGE OF GOODS BY SEA

"The United Nations Conference on the Carriage of Goods by Sea,

"Noting with appreciation the kind invitation of the Federal Republio
of Germany to hold the Conference in Hamburg,

"Being aware that the facilities placed at the disposal of the Conference
and the generous hospitality bestowed on the participants by the Government
of the Federal Republic of Germany and by the Free and Hanseatic City of Hamburg,
have in no small measure contributed to the success of the Conference,

"Expresses ite gratitude to the Government and people of the
Federal Republic of Germany, and

“Having adopted the Convention on the Carriage of Goods by Sea on the

basis of a draft Convention prepared by the United Nations Commission on
International Trade law at the request of the United Nations Conference on
Trade and Development,

"Expresses its gratitude to the United Nations Commission on
International Trade Law and to the United Nations Conference on Trade and
Development for their outstanding contribution to the simplification and
barmonization of the law of the carriage of goods by sea, and

"Decides to designate the Convention adopted by the Conference as the:
'UNITED NATIONS CONVENTION ON THE CARRIAGE OF GOODS BY SEA, 1978', and

"Recommends that the rules embodied therein be known as the
'HAMBURG RULES®,"



ANNEXE I

CONVENTION DES NATIO®S UNIES SUR IE TRANSPORT
DE MARCHANDISES PAR MER, 1978

Préambule

(Voir texte de la Convention ci-aprés)



ANNEXE 11

CONSENSUS ADOPTE PAR LA CONFERENCE DES NATIONS UNIES
SUR LE TRANSPORT DE MARCHANDISES PAR MER

Il est entendu que la responsabilité du transporteur en vertu de la
présente Convention est fondée sur le principe de la faute ou de la
négligence présumée. Cela signifie qu'en régle générale, la charge de la
preuve incombe au transporteur mais que, dans certains cas, les dispositions

de la Convention modifient cette régle.



ANNEXE III

RESOLUTION ADOPTEE PAR LA CONFERENCE DES NATIONS UNIES
SUR LE TRANSPORT DE MARCHANDISES PAR MER

“La Conférence dee Nations Uniea sur le transport de marchandises par mer,
Rappelant avec reconnafssance l'aimable Invitation de la République

fédérale d'Allemagne, qui a accueilli la Conférence A Hambourg,
Consciente du fait que les services mis A 1a disposition de la Conférence
et la généreuse hospitalité accordée aux participants par le Couvermement de la

Répudblique fédérale d'Allemagne et par la Ville libre et hanséatique de Hambourg
ont largement contribué au suocds de la Conférencse,

Exprime sa gratitude au Gouvernement et au peuple de la République fédérale

Ayant adopté la Convention sur le transport de marchandises par mar sur
la base d'un projet de convention établi par la Comminrsion dea Nations Uniss
pour le droit commercial international & la demande de la Conférence des
Rations Unies aur le coxxexce et le dévelogrezexnt,
Exprime sa gratitude A& la Commission des Nations Unies pour le droit
commercial international et & la Conférence des Nations Unies sur le commerce
et le développement pour leur remarquable contribution & la simplification et
A l'harmonisation du droit relatif au transport de marchandises par mer et
Décide d'intituler la Convention adoptée par la Conférence 3
CONVENTION DES NATIONS UNIES SUR LE TRANSPORT DE MARCHANDISES PAR MER DE 197t

Recommande que les ragles qui y sont énoncées soient appelées REGLES DE
HAMBOURG , "
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NMPUIOXERME I

KOHBEHILU$? OPFAHHBAIMHM OFBEIMAEHHNX HALKMI
0 MOPCKOHl NEPEBO3KE T'FY30B 1978 T'OlA

(CM. TexcT HoOHBEHNM: Hixe)



NPUJIONEHHME IIX

OROAA IOTOBOPEHHOCTbH, NMPUHATAA KOHSEPFHLMEN
OPFAHM3ALMM OBLEMMHEHHHX HALMHM 110 MOPCKOW IIEPEBO3KE T'PY30B

CoraacHo ofmell KOTOBOPEHHOCTH OTBOTCTBOHHOCTS HOPOBO3IUMXA B COOTBETCTBMA
¢ nacrommefl Konmenuuel ocHOBAHA HAa DNpMHRIUDG DNDe3yYMHpPyeMmol BuHM, dr0 O3HAuaeT,
Y10, XAK NDABMURO, Opexa LOXAIMBAHMA BO3AATASTCA HA HEPOBOIUMKA, OLHAKO B

ONPOAGASGHHMX CAYWAAX HORORGHMA KOHBOHIMM MIMOHADT 3TO NPABMAO,



NNPHIOXEHHE 111

PE30JUOLMS, MPHHATAN KOIKEPEHLMEN OPTAIM3AIN OGLEWHERHUX HALMH
N0 MOPCKOM NEPEBO3KE I'PY30B

Konde penuun Oprannaaimm O6renurenwnx [laum# no mopckoft mepesoaxe rpyaos,

C _DpU3NaTeALHOCTLD OTMENAA JAnGedHoe npiraaschHue PegepaTusHol Pecnybanxu
Fepnanun o nposesenun Konudepewmmu s Tambypre,

COIHARAA. MNTO CpeACTBA, NpeAOCTaRAGHHMEe B pacnopaxenyue KowdepeHuuu, m
pPaRyXHO@ TOCTENPHUMCTBO, OKAJIAHHOE €e YNACTHHKAM npaBsuTeabcTBoM PeaepaTHsHON
PocnyGauxy Tepmauun u CmoGogunm 1t ansefickum roposom ambyproM, B HeManopaxHof
crenenn cnocobGermomaan ycnexy Kowdepenuus,

BLPARAET CBOD NPHINATEALBHOCTb NPABHTEALCTBY M Hapoay Pexepatusiofl Pecny6a
anxyu Tepmanun u,

npuras KonscHuumw o mMopcxofl mepesodxe rpyaos na ocHose nmpoexra KoHmseHuum,
noarorosaekworo Komuccuelt Opranusauuu Obveauvenuwnx Hauu#t no npasy Mexrayuapoanoft
Topromax no npoch6e Kowdeperumu Opranusammu O6veaunennnmx Hauu# no roprosne u
PA3IBUTHD,

BHPARAEGT CBOD NpHIHATEALHOCTb Komucenu Oprammaauwn O6veamnennux Haumi#t no
npasy Mexayxapoawoft roprosau u Kondpepenunu Opranuaamuu Obveaunenwux Hamu#l no
TOProBXg M PAIBHTHD 3a MX suzapmuiica sxaan B yn{onenne H FapPMOHH3ALWD Npasa
Mopcxofl mepeBoaxu rpyaos

nocrtaHomsnAer aarbh Kowmennuu, npunaroft Koudpepennuell, caeayomee Hasmanuet
"KOHBEHLMA OPTAHM3ALMHM OBbEIMHEHHUX HAIMPA O MOPCKOM NMEPEBO3KE I'PY30B 1978 TOJA® u

pexoMeniyeT uMeHomaTh cosepmamueca s Hefl npasuaa "TAMEYPICKMMH IIPABILIAMH",



ANEXO I

CONVENIO DE LAS RACIONES UNIDAS SOBRE EL
TRANSPORTE MARITIMO DE MERCANCIAS, 1978

Predabulo

(V€ase a continuacién el texto de la Convencién)



Anexo 11

CONSENSO DE LA CONFERENCIA DE LAS RACIONES UNIDAS
SOBRE EL TRANSPORTE MARITIMO DE MERCANCIAS

Queda entendido que la responsabilidad del porteador en virtud del presente
Convenio se basa en el principio de la presuncién de culpa o negligencia. Esto
significa que, por regla general, la carga de la prueba recae en el porteador,

pero que, en ciertos caeos, laa disposiciones del Convenio modifican esa regla.



Anexo III

RESOLUCION APROBADA POR LA CONFERENCIA DE LAS NACIONES UNIDAS
SOBRE EL TRANSPORTE MARITIMO DE MERCANCIAS

la Conferencia de las Naciones Unidas sobre el Transporte Marftimo de
Mercancfas,

Tomando nota con reconocimiento de la amable invitacién de la Repdblica
Federal de Alemania para que Be celebrase la Conferencia en Hamburgo,

Coneciente de que los servicios facilitados a la Conferencia y la generocsa
hospitalidad que han brindado a los participantes el Gobierno de la Repfblica
Federal de Alemania y la Ciudad Libre y Hanseftica de Hamburgo han contribuido en
grado considerable al éxito de la Conferencia,

Expresa su gratitud al Gobierno y al pueblo de la Repfblica Federal de
Alemania, y

Habiendo adoptado el Convenio sobre el Transporte Mar{timo de Mercancfas

sobre la baae de un proyecto de convenio preparado por la Comisién de las Naciones
Unidas para el Derecho Mercantil Internacional a solicitud de la Conferencia de
lae Naciones Unidas sobre Comercio y Desarrollo,

Expresa su gratitud a la Comisién de las Naciones Unidas para el Derecho
Merocantil Internacional y a la Conferencia de las Naciones Unidas sobre Comercio
y Desarrollo por au destacada contribuciédn a la simplificacién y armonizacién
del derecho del transporte marf{timo de mercancfas,

Decide denominar el Convenio adoptado por la Conferencia "CONVENIO DE LAS
NACIONES UNIDAS SOBRE EL TRANSPORTE MARITIMO DE MERCANCIAS, 1978", y

Recomienda que las normas enunciadas en ese Convenio se denominen "REGLAS
DE HAMBURGO".






UNITED NATIONS CONVENTION ON THE CARRIAGE OF GOODS BY SEA, 1978

Preamble

THE STATES PARTIES TO THIS CONVENTION,

HAVING RECOGNIZED the desirability of determining by agreement certain rules
relating to the carriage of goods by sea,

HAVE DECIDED to conclude a Convention for this purpose and have thereto
agreed as followsas

PART I, GENERAL PROVISIONS

Article 1, Definitione

In this Convention:

1. “Carrier" means any person by vhom or in whoae nsme a contract of
carriage of goods by sea has been conoluded with a shipper.

2., "Actual carrier" means any person to wvhom the performance of the
carriage of the goods, or of part of the carriage, has been entrusted by the
carrier, and includes any other person to whom such performance has been
entrusted,

3.  "Shipper" means any person by whom or in whoee name or on whose behalf
a contract of oarriage of goods by sea has been oconoluded with a carrier, or any
person by whom or in whoae name or on wvhoae behalf the goods are actually
delivered to the carrier in relation to the contract of ocarriage by aea.

4, "Consignee" means the person entitled to take delivery of the goods,.

5e "Goods" includes live animals; where the goods are consolidated in a
oontainer, pallet or similar article of transport or where they are packed,
"goods" includes auoh article of transport or packaging if supplied by the
shipper,

6. "Contract of carriage by aea" meana any contraot whereby the carrier
undertakes against psyment of freight to carry goocds by sea from one port to
another; however, a contract which involves oarriage by sea and alao carriage
by soma other means ia deemed to be a oontraot of oarriage by sea for the
purposes of this Convention only in so far as it relates to the carriage by sea.



7. "Bill of lading" means a document which evidences a contract of
carriage by sea and the taking over or loading of the goods by the carrier, and
by which the carrier undertekes to deliver the goods against surrender of the
dooument. A provision in the document that the goods are to be delivered to
the order of a named person, or to order, or to bearer, constitutes such an
undertaking.

8. "Writing" includes, inter alia. telegram and telex.

Article 2, Scope of application

1. The provisions of this Convention are applicable to all -contracts of
oarriage by sea between two different States, ift

(a) the port of loading as provided for in the contract of carriage by sea
is located in a Contracting State, or

(b) the port of discharge as provided for in the contract of carriage by
sea is located in a Contracting State, or

(¢) one of the optional ports of discharge provided for in the contract of
carriage by sea is the actual port of discharge and such port is located in a
Contracting State, or

(d) the bill of lading or other document evidencing the contract of
carriage by sea is issued in a Contracting State, or

(e) the bill of lading or other document evidencing the contract of
carriage by sea provides that the provisions of this Convention or the
legislation of any State glving effect to them are to govern the contract.

2. The provisions of this Convention are applioable without regard to the
nationality of the ship, the carrier, the actual carrier, the shipper, the
consignee or any other interested person.

3« The provisions of this Convention are not applicable to charter-
parties. However, where a bill of lading is issued pursuant to a charter-party,
the provisions of the Convention apply to such a bill of lading if it governs
the relation between the carrier and the holder of the bill of lading, not being
the charterer.

4. 1f a oontract provides for future carriage of goods in a series of
shipments during an agreed period, the provisions of this Convention apply to
each shipment. However, where a shipment is made under a charter-party, the
provisions of paragraph 3 of this article apply.



Article 3. Interpretation of the Convention

In the interpretation and application of the provisions of this Convention
regard shall be had to its international character and to the need to promots
uniformity.

PART II. LIABILITY OF THE CARRIER

Article 4. Period of responsibility

1. The responsibility of the carrier for the goods under this Convention
covers the period during which the carrier is in charge of ths goods at the port
of loading, during the carriage and at the port of discharge.

2. For the purpose of paragraph 1 of this srtiols, the carrier is deemed
to be in charge of the goods

(a) from the time he has taken over the goods froa

(1) the shipper, or a perscn aoting on his behalf} or
(11) an authority or other third party to whom, pursuant to
lav or regulations applicable at the port of loading,
the goods must be handed over for shipment)
(v) until the time he has delivered ths goodsi
(1) by handing over the goods to the consigneej or

(11) 4in oases whers the oonsignee does not receive the goods
from the carrier, by placing them at ths disposal of
the coneignee in acoordsnoce with the contract or with
the law or with the usage of the particular trade,
applicable at the port of disohargej or

(111) by handing over the goods to an authority or other
third party to wvhom, pursuant to law or regulations
applicable at the port of discharge, the goods muet
be handed over.

3 In paragraphs 1 and 2 of this article, reference to the carrier or to
the consignee means, in addition to the carrier or the consignee, the servants
or agents, respectively of the carrier or the consignee.



Artiocle 5, Basis of liability

l, The carrier ie liable for loee resulting from lose of or damage to
the goods, as well as from delay in delivery, if the ocourrence whioh caused
the loas, damage or delay took place while the goods were in his charge as
defined in article 4, unless the carrier proves that he, hie servants or agents
took all measures that oould reascnably be required to avoid the ocourrence and
its oonsequences,
2, Delay in delivery ocours when ths goods have not been delivered at
the port of diascharge provided for in the ocontract of carriage by sea within
the time expressly agreed upon or, in the absence of such agreement, within the
time wvhich it would be reasonable to require of i diligent carrier, having
regard to the circumstancee of the caese,
3. The person entitled to make a claim for the loas of goods may treat
the goods as lost if they have not been delivered as required by article 4
vithin 60 oonsecutive days following the expiry of the time for delivery
according to paragraph 2 of this artiole,
4, (a) The oarrier is liable
(1) for loss of or damage to the goods or delay in delivery caused
by fire, if the claimant proves that the fire arose from fault
or neglect on the part of the carrier, his servants or agents;

(i1) for such loss, damage or delay in delivery which is proved by
the olaimant to have resulted from the fault or neglect of the
carrier, his servants or agents, in taking all measuree that
oould reaeonably be required to put out the fire end avoid or
mitigate ite consequences,

(v) In case of fire on board the ship affecting the goods, if the
claimant or the carrier so desires, a survey in accordance with shipping
praotioes must be held into the cause and circumstances of the fire, and a copy
of the surveyor's report ehall be made available on demand to the carrier and
the claimant,

With respect to live animala, the carrier is not liable for loas,
damage or delay in delivery resulting from any special risks inherent in that
kind of carriage. If the carrier proves that he has complied with any special
inatruotions given to him by the ehipper respecting the animals and that, in
the oircumstancee of the oaee, the loes, damage or delay in delivery could be



attributed to euch risks, it ie presumed that the losa, damage or delay in
delivery waa so caused, unless there is proof that all or a part of the losas,
damage or delay in delivery resulted from fault or neglect on the part of the
oarrier, his servants or agents.

6. The carrier is not liable, except in general average, where loss,
damage or delay in delivery resulted from measures to save life or from
reasonable measures to save property at sea,

7. VYhere fault or neglect on the part of the carrier, his servants or
agents combines with another oause to produce loss, damage or delay in delivery
the carrier is liable only to the extent that the loss, damage or delay in
delivery is attributable to such fault or neglect, provided that the carrier
proves ths amount of the loss, damage or delay in delivery not attributable

thereto.

Article 6, Limits of 1iability

1. (a) The liability of the carrier for loes resulting from loss of or
damage to goods according to the provisions of article 5 is limited to an amount
equivalent to 835 unite of account per package or other shipping unit or
2.5 units of acoount per kilogramme of gross weight of the goods lost or damaged,
vhichever is the higher,

(b) The 1iability of the oarrier for delay in delivery aocording to the
provisions of article 5 is limited to an amount equivalent to two and a half
times the freight payable for the goods delayed, but not exoeeding the total
freight payable under the contract of oarriage of goods by sea,

(0) In no case shall the aggregate liability of the oarrier, under both
subparagraphs (a) and (b) of this paragraph, exceed the limitation which would
be established under subparagraph (a) of thie paragraph for total loss of the
goods with respect to which suoh liability was incurred.

2. For the purpose of calculating whioh amount is the higher in
acoordance with paragraph 1 (a) of this artiole, the following rules apply:

(a) Where a container, pallet or eimilar article of transport is used to
oonsolidate goods, the package or other shipping units enumerated in ithe bill of
lading, if iesued, or otherwise in any other doouvment evidencing the contract of
carriage by ssa, as packed in such article of transport are deemed paockagss or
shipping unite. Exoept as aforesaid the goode in such article of tvansport are
deemed one shipping unit.



(b) In cases where the artiole of transport itaelf has been lost or
damaged, that article of transport, if not owned or otherwise supplied by the
oarrier, is considered one separate shipping unit,

3« Unit of account means the unit of account mentioned in article 26.

4. By agreement between the carrier and the shipper, limits of 1liability
exceeding those provided for in paragraph 1 may be fixed.

Article 7. Application to non-contractual oclaims

1, The defences and limite of 1liability provided for in this Convention
apply in any action against the carrier in respect of loss or damage to the goods
covered by the contract of carriage by sea, as well as of delay in delivery
whether the action is founded in contract, in tort or otherwise.

2. If such an action is brought against a servant or agent of the carrier,
such servant or agent, if he proves that he acted within the scope of his
employment, is entitled to avail himself of the defences and limits of liability
which the carrier is entitled to invoke under this Convention.

3. Except as provided in artiole 8, the aggregate of the amounts
reooverable from the carrier and from any persons referred to in paragraph 2 of
this article shall not exceed the limits of 1liability provided for in this

Convention.

Article 8. Loss of right to limit responsibility

1. The carrier is not entitled to the benefit of the limitation of
liability provided for in article 6 if it is proved that the loss, damage or
delay in delivery resulted from an act or omission of the carrier done with the
intent to cause suoh loss, damage or delay, or recklessly and with knowledge
that such loss, damage or delay would probably result.

2. Notwithstanding the provisions of paragraph 2 of article 7, a servant
or agent of the carrier is not entitled to the benefit of the limitation of
liability provided for in article 6 if it is proved that the loss, damage or
delay in delivery resulted from an act or omission of such servant or agent,
done with the intent to cause such loss, damage or delay, or recklessly and with

knowledge that such loss, damage or delay would probably result.



Article 9. Deck cargo

1. The carrier ia entitled to carry the goods on deck only if such
carriage is in accordance with an agreement with the shipper or with the uaage
of the particular trade or is required by statutory rules or regulations.

2. If the carrier and the shipper have agreed that the goods shall or may
be oarried on deck, the oarrier must insert in:the bill of lading or other
dooument evidencing the contract of carriage by ssa a statement to that effect.
In the abdsence of suoh a statement the carrier has the burden of proving that
an agreement for oarriage on deck has been entered into; however, the carrier
ia not entitled to invoke suoh an sgreement against a 'third party, including a
consignee, who has acquired the bill of lading in good faith.

3. Where the goods have been carried on deck contrary to the provisions
of paragraph 1 of this artiole or where the ocarrier may not under paragraph 2 of
this article invoke an agreement for oarriage on deck, the carrier,
notwithstanding the provisions of paragraph 1 of article 5, is liable for loes
of or damage to the goods, as well as for deley in delivery, resulting solely
from the carriage on deck, and the extent of his liability is to be determined
in accordance with the provisions of artiole 6 or article 8 of this Convention,
as the case may be.

4, Carriage of goods on deok contrary to express agresment for oarriage
under deok is deemed to be an aot or omispion of the carrier within the meaning
of artiole 8.

Artiole 10, Liability of the carrier and actual carrier

l. Where the performance of the carriage or part thereof has been
entrusted to sn actual carrier, whether or not in pursuance of a liberty under
the contract of oarriage by sea to do so, the oarrier nevertheless remains
responsidble for the entire carriage according to the provisions of this
Convention. The carrier is responsible, in relation to the carriage performed
by the actual carrier, for the acte and omissions of the actual carrier and of

his servants and agents acting within the scope of their employment.



2, All the provisions of this Convention governing the responsibility of
the osrrier also apply to the responsibility of the actual carrier for the
carriage performed by him, The provisions of paragraphs 2 and 3 of article 7
and of paragraph 2 of article 8 apply if an action ie brought against a servant
or agent of the actual carrier.

3 Any special agreement under which the carrier assumes obligations not
imposed by this Convention or waivee rights conferred by this Convention affects
the actual carrier only if agreed to by him expressly and in writing. Whether
or not the actual carrier has so agreed, the carrier nevertheless remains bound
by the obligations or waivers resulting from such special agreement.

4. Vhere and to the extent that both the carrier end the actual carrier
are liable, their liability ie Joint and several.

5e The aggregate of the amounts recoveradble from the carrier, the actual
carrier and their servante and agents shall not exceed the limits of liability
provided for in this Convention,

6. Nothing in this article shall prejudice any right of recourse as

between the carrier and the actual carrier,

Article 11, Through carriage

1, Notwithstanding the provisions of paragraph 1 of article 10, where a
contract of carriage by sea provides explicitly that a specified part of the
carriage covered by the eaid contract is to be performed by a named person other
than the carrier, the contract may also provide that the oarrier is not liable
for loss, damage or deley in delivery cauveed by an oocurrence which takes place
while the goods are in the charge of the actual carrier during such part of the
carriage. Neverthelees, any stipulation limiting or excluding such liability
i8 without effect if no judicial proceedings can be instituted against the
actual carrier in a court competent under paragraph 1 or 2 of article 21,

The burden of proving that any loes, damage or delay in delivery has been
cauaed by such an occurrence rests upon the carrier.

2, The actual carrier is responsible in acocrdance with the provieions
of paragraph 2 of artiole 10 for loee, damage or deley in delivery caused by
an ooourrence whioh takes place while the goods are in his charge.



PART III. LIABILITY OF THE SHIPPER

Article 12. General rule

The shipper is not liable for loss sustained by the oarrier or the actual
carrier, or for damage sustained by the ship, unless such loss or damage was
caused by the fault or neglect of the shipper, his servants or agents. Nor is
any servant or agent of the shipper liable for such loss or damage unless the

loss or damage waa caused by fault or neglect on his part.
Article 13. Special rules on dangerous goods

1. The shipper must mark or label in a suitable manner dangerous goods
as dangerous.

2. Where the shipper hands over dangerous goods to the carrier or an
actual carrier, as the case may be, the shipper must inform him of the
dangerous character of the goods and, if necessary, of the precautions to be
taken. 1f the shipper fails to do so and such carrier or actual carrier does
not otherwise have knowledge of their dangerous character:

(a) the shipper is liable to the carrier and any actual carrier for
the loss resulting from the shipment of suoh goods, and

(v) the goods may at any time be unloaded, destroyed or rendered
innocuous, as the circumstances may require, without payment of compensation.

3. The provisions of paragraph 2 of this article may not be invoked by
any - person if during the carriage he has taken the goods in his charge with
knowledge of their dangerous character.

4. If, in cases where the provisions of paragraph 2, subparagraph (b),
of this article do not apply or may not be invoked, dangerous goods become an
actual danger to life or property, they may be unloaded, destroyed or rendered
innocuous, as the cirocumstances may require, without payment of compensation
except where there is an obligation to oontribute in general average or where

the carrier is liable in accordance with the provisions of article 5.



PART IV. TRANSPORT DOCUMERTS

Artiole 14. Issue of bill of lading

1, VWben the ocarrier or the aotual oarrier takes the goods in his oharge,
the carrier must, on demand of the shipper, issus to the shipper a bill of
lading.

2. The bill of lading may be signed by a person having authority froa
the carrier. A bill of lading signed by the master of the ship carrying the
goods is deemed to have been signed on behalf of the oarrier.

3. The signature on the bill of lading may be in handwriting, printed
in faosimile, perforated, stamped, in symbols, or aade by any other mechanioal
or eleotronic means, if not inoonsistent with the law of the ocountry where the
bill of lading is issued,

Artiole 15. Contente of bill of lading

l, The bill of lading muet inolude, inter alia., the following
partioularas

(a) the general nature of the goods, the leading marks necessary for
identifiocation of the goods, an express statement, if applioable, a»s to the
dangercus oharaoter of the goods, the number of packages or pieces, and the
veight of the goods or their quantity otherwvise expressed, all suoch particulars
as furnished by the shipper;

(b) the apparent condition of the goods

(o) the name and principal place of business of the carriers

(d) the name of the shipper;

(e) the oonsignee if named by the ehipper;

(f) the port of loading under the ocontraot of ocarriage by ssa and the
date on vhioh the goods were taken over by the oarrier at the port of loadings

(c) the port of discharge under the oontraot of oarriage by seaj

(h) the number of originals of the bill of lading, if more than onej

(1) the place of issuance of the bill of lading

(3) the signature of the carrier or a person aoting on hia behalf}

(k) the freight to the extent payable by the oonsignee or other
indication that freight is payable by himj



(1) the statement referred to in paragraph 3 of artiole 23

(m) the statement, if applicable, that the goods shall or may be carried
on deok}

(n) the date or the period of delivery of the goods at the port of
discharge if expressly agreed upon between the parties; and

(o) any inoreased limjt or limits of liability where agreed in accordance
with paragraph 4 of article 6.

2. After the goods have been loaded on board, if the shipper so demands,
the carrisr mst issue to the shipper a "shipped" bill of lading which, in
addition to the particulars required under paragraph 1 of this article, smst
state that the goods are on board a named ship or ships, and the date or dates
of loading. If the carrier has previously issued to the shipper a bill of
lading or other document of title with respect to any of such goods, on request
of the carrier, the shipper must surrender such document in exchange for a
"shipped" bill of lading. The carrier may amend any previously issued
document in order to meet the shipper's demand for a "shipped" bill of lading
if, as amended, such document includes all the information required to be
contained in a "shipped" bill of lading.

3. The absence in the bill of lading of one or more particulars referred
to in this article does not affeat the legal character of the document as a
bill of lading provided that it nevertheless meets the requirements set out in
paragraph 7 of article 1.

Artiole 16. Bills of ladings reservations and evidentiary effect

1. If the bill of lading contains particulars comcerning.the general
nature, leading marks, number of packages or pieces, weight or quantity of the
goods whioh the carrier or other person issuing the bill of lading on his
behalf knows or has reasonable grounds to suspect do not accurately represent
the goods aotually taken over or, where a "shipped" bill of lading is issued,
loaded, or if he had no reasonable means of checking such partioulars, the
oarrier or such other person must insert in the bill of lading a reservation
specifying these inaocuracies, grounds of suspicion or the absence of

reasonable means of checking.



2. If the carrier or other person issuing the bill of lading on his
behalf fails to note on the bill of lading the apparent condition of the goods,
he 18 deemed to have noted on the bill of lading that the goods were in
apparent good condition.

b Except for particulars in respeot of which and to the extent to whioh/
a reservation permitted under paragraph 1 of this article hae been entered:

(a) the bill of lading is prima faocie evidence of the taking over or,
where a "shipped" bill of lading is issued, loading, by the ocarrier of the
goods as described in the bill of lading; and

(b) proof to the contrary by the carrier is not admissible if the bill of
lading hae been transferred to a third party, including a consignee, who in
good faith has acted in reliance on the description of the goods therein.

4. A bill of lading which does not, as provided in paragraph 1,
subparagraph (k) of article 15, set forth the freight or otherwise indicate
that freight is payable by the consignee or does not set forth demurrage
inourred at the port of loading payable by the consignee, is prima faocie
evidence that no freight or such demurrage is payable by him. However,
proof to the contrary by the carrier is not admissible when the bill of lading
has been transferred to a third party, including a consignee, who in good faith
has acted in reliance on the absence in the bill of lading of any such indication.

Article 17, Guarantees by the shipper

1. The shipper is deemed to have guaranteed to the carrier the accuracy
of particulars relating to the general nature of the goods, their marks,
number, weight and quantity as furnished by him for insertion in the bill of
lading. The shipper must indemnify the carrier against the loss resulting from
inacouracies in such partioculars. The shipper remains liable even if the bill
of lading has been transferred by him. The right of the carrier to such
indemnity in no way limits his liability under the contract of carriage by sea
to any person other than tne shipper.

2. Any letter of guarantee or agreement by which the shipper undertakes
to indemnify the carrier against loss resulting from the issuance of the bill
of lading by the carrier, or by a person acting on his behalf, without
entering s reservation relating to particulars furnished by the shipper for



insertion in the bill of lading, or to the apparent oondition of the goods, is
void and of no effect ae against any third party, including a consignee, to
vhom the bill of lading has been transferred.

3. Such letter of guarantee or agreement is valid as against the shipper
unleses the carrier or the person acting on his behalf, by omitting the
reservation referred to in paragraph 2 of this article, intends to defraud a
third party, including a consignee, who acts in reliance on the description of
the goods in the bill of lading. In the latter case, if the reservation
omitted relates to particulars furnished by the shipper for insertion in the
bill of lading, the carrier has no right of indemnity from the shipper
pursuant to paragraph 1 of this artiole.

4. In the case of intended fraud referred to in paragraph 3 of thie
artiole the carrier is liable, without the benefit of the limitation of
liability provided for in this Convention, for the loes incurred by a third
party, including a consignee, because he has acted in reliance on the
description of the goods in the bill of lading.

Article 18. Documents other than bills of lading

Where a carrier issues a document other than a bill of lading to evidence
the receipt of the goods to be carried, such a document is prima facie evidence
of the conclusion of the contraot of carriage by sea and the taking over by the

carrier of the goods as therein described.

PART V., CLAIMS AND ACTIONS

Article 19. Notice of loss, damage or delay

l. Unless notice of loss or damage, specifying the general nature of
suoh loss or damage, is given in writing by the consignee to the carrier not
later than the working day after the day when the goods were handed over to the
oonaignes, such handing over is prima facie evidence of the delivery by the
oarrier of the goods as described in the dooument of transport or, if no suoch

document hae baen issued, in good ocondition.



2. Where the loss or damage is not apparent, the provisions of
paragraph 1 of this article apply correspondingly if notice in writing is not
given within 15 consecutive days after the day when the goods were handed over
to the comsignee.

3. If the state of the goods at the time they were handed over to the
consignee has been the subject of a joint survey or inspection by the parties,
notice in writing need not be given of loss or damage ascertained during such
survey or inspection.

4. In the case of any actual or apprehended loss or damage the carrier
and the consignee must give all reasonable faoilities to each other for
inspecting and tallying the goods.

5e No compensation shall be payable for loss resulting from delay in
delivery unless a notice has been given in writing to the carrier within
60 consecutive days after the day when the goods were handed over to the
consignee.

6. If the goods have been delivered by an actual carrier, any notice
&iven under this article to him shall have the same effect as if it had been
given to the carrier, and any notice given to the carrier shall have effect
as if given to such actual carrier.

7. UDUnless notice of loes or damage, specifying the general nature of
the loss or damage, is given in writing by the carrier or actual carrier to the
shipper not later than 90 consecutive days after the occurrence of such loss
or damage or after the delivery of the goods in accordance with paragraph 2 of
article 4, whichever is later, the faillure to give such notice is prima facie
evidence that the carrier or the actual carrier has sustained no loss or
damage due to the fault or neglect of the shipper, his servants or agents.

8. For the purpose of this article, notice given to a person acting on
the carrier's or the actual carrier's behalf, including the master or the
officer in charge of the ship, or to a person acting on the shipper's behalf
is deemed to have been given to the carrier, to the actual carrier or to the

shipper, respectively.

Article 20. Limitation of actions

1. Any action relating to carriage of goods under this Convention is
time-barred if judicial or arbitral proceedings have not been instituted
within a period of two years.



2. The limitation period commences on the day on which the carrier has
delivered the goods or part thereof or, in cases where no goods have been
delivered, on the last day on which the goods should have been delivered.

3. The day on which the limitation period commences is not included in
the period.

4. The person against whom a claim is made may at any time during the
running of the limitation period extend that period by a declaration in writing
to the claimant. This period may be further extended by another declaration
or declarations.

5. An action for indemnity by a person held liable may be instituted
even after the expiration of the limitation period provided for in the
preceding paragraphs if instituted within the time allowed by the law of the
State where proceedings are instituted. However, the time allowed ghall not be
leas than 90 days ccmmencing from the day when the person instituting such
action for indemnity has settled the claim or has been gerved with process in
the action against himself.

Article 21, Jurisdiction

1, In judicial proceedings relating to carriage of goods under this
Convention the plaintiff, at his option, may institute an action in a court
wvhich, according to the law of the State where the court is situated, is
competent and within the Jjurisdiction of which is situated one of the following
places:

(a) the principal place of business or, in the absence thereof, the
habitual residence of the defendant; or

(b) the place where the contract was made provided that the defendant
has there a place of business, branch or agency through which the contract was
made} or

(c) the port of loading or the port of dischargej or

(a) any additional place designated for that purpose in the contract of
carriage by sea.

2. (a) Notwithstanding the preceding provisions of this article, an
action may be instituted in the courts of any port or place in a
Contracting State at which the carrying vessel or any other vessel of the same
ownership may have been arrested in accordance with applicable rules of the law



of that State and of international law. However, in such a ocase, at the petition
of the defendant, the claimant muat remove the action, at hie choice, to one of
the jurisdictions referred to in paragraph 1 of this article for the
determination of the claim, but before such removal the defendant must furnish
security sufficient to ensure payment of any judgement that may subsequently be
awarded to the claimant in the action.

(b) All questions relating to the sufficiency or otherwise of the seourity
shall be determined by the court of the port or place of the arrest.

3. No judicial proceedings relating to carriage of goods under this
Convention may be instituted in a place not specified in paragraph 1 or 2 of
this article. The provisions of this paragraph do not constitute an obstacle
to the Jjurisdiction of the Contracting States for provisional or protective
measures.

4. (a) Where an action has been instituted in a court competent under
paragraph 1 or 2 of this article or where judgement has been delivered by such
a court, no new action may be started between the same parties on the same
grounds unless the Judgement of the court before which the first action was
instituted is not enforceable in the country in which the new proceedings are
instituted;

(b) for the purpose of this article the institution of measures with a
view to obtaining enforcement of a judgement is not to be considered as the
starting of a new actionj

(e) for the purpose of this article, the removal of an action to a
different court within the same country, or to a court in another country, in
accordance with paragraph 2 (a) of this article, is not to be considered as
the starting of a new action.

5. Notwithstanding the provisions of the preceding paragraphs, an
agreement made by the parties, after a claim under the contract of carriage by
sea has arisen, which designates the place where the claimant may institute an

action, is effective.

Article 22, Arbitration

1. Subject to the provisions of this article, parties may provide by
agreement evidenced in writing that any dispute that may arise relating to

carriage of goods under this Convention shall be referred to arbitration.



2. Where a charter-party containa a provision that disputes arising
thereunder shall be referred to arbitration end a bill of lading issued
pursuant to the charter-party does not contain a special annotation providing
that such provision shall be binding upon the holder of the bill of lading, the
oarrier may not invoke such provision as against a holder having acquired the
bill of lading in good faith.

3. The arbitration proceedings shall, at the option of the claimant, be
instituted at one of the following places:

(a) a place in a State within whose territory is situated:

(1) the principal place of business of the defendant or, in the
absence thereof, the habitual residence of the defendant; or
(ii) the place where the contract was made, provided that the
defendant has there a placa of business, branch or agenoy
through which the contract waa made; or
(1ii) the port of loading or the port of discharge; or

(b) any place designated for that purpose in the arbitration clause or
agreement.

4. The arbitrator or arbitration tribunal shall apply the rules of this
Convention.

5« The provisions of paragraphs 3 and 4 of this article are deemed toc be
part of every arbitration clause or agreement, and any term of such clause or
agreement which is inconsistent therewith is null and void.

6. Nothing in this article affects the validity of an agreement relating
to arbitration made by the parties after the claim under the contraot of

carriage by sea has arisen.

PART VI. SUPPLEMENTARY PROVISIONS

Article 23, Contractual stipulations

1. Any stipulation in a contract of carriage by sea, in a bill of lading,
or in any other document evidencing the contract of carriage by sea is null and
void to the extent that it derogates, directly or indirectly, from the
provisions of this Convention. The nullity of such a stipulation does not
affect the validity of the other provisions of the contract or dooument of whioh



it forms a part. 4 olause assigning benefit of inaurance of the goods in favour
of the carrier, or any similar clauee, ie null and void,

2. DNotwithstanding the provisions of paragraph 1 of this artiole, a
oarrier may increass his responaibilities and obligations under this Convention,

3« VYhere a bill of lading or any other document evidencing the oontraot
of carriage by sea is issued, it must oontain a statement that the carriage is
subjeot to the provisions of this Convention which nullify any stipulation
derogating therefrom to the detriment of the shipper or the consignes,

4., Vhere the claimant in respect of the goods has incurred loss as a
result of a stipulation whioh is null and void by virtue of the present artiole,
or as a result of the omiassion of the statement referred to in paragraph 3 of
this article, the carrier must pay compemsation to the extent required in order
to give the olaimant compensation in accordance with the provisions of this
Convention for any lose of or damage to the goods as well as for delay in
delivery. The carrier must, in addition, pay compensation for oosts incurred by
the olaimant for the purpose of exeroising his right, provided that ocosts
inourred in the action where the foregoing provision is invoked are to be
determined in accordance with the law of the State where proceedings are
instituted,

Article 24. General average

l. [Kothing in this Convention shall prevent the application of provisions
in the contraot of ocarriage by sea or national lav regarding the adjustment of
general average,

2, Vith the exoeption of artiole 20, the provisions of this Convention
relating to the liability of the carrier for loss of or damage to the goods also
determine whether the oonsignee may refuse contribution in general average and
the 1iability of the carrier to indemnify the consignee in respeot of any such
contribution made or any salvage paid,

Article 25, Other conventions

1., This Convention does not modify the rights or duties of the carrier,
the aotual carrier and their servants and agente, provided for in international
conventions or national law relating to the limitation of liability of ownera
of seagoing shipa,



2. The provisions of artioles 21 and 22 of this Convention do not prevent
the application of the mendatory provisions of sny other multilateral convention
already in force at the date of this Convention relating to matters dealt with
in the said articles, provided that the dispute arises exclusively between
parties having their principal place of business in States members of such other
convention. However, this paragraph does not affect the application of
parggraph 4 of article 22 of this Convention.

3. No liability shall arise under the provisions of this Convention for
damage oaused by a nuclear incident if the operator of a nuclear installation is
liable for such damaget

(a) under either the Paris Convention of 29 July 1960 on Third Party
Liability in the Field of Nuclear Energy as emended by the Additional Protocol
of 28 January 1964 or the Vienna Convention of 21 May 1963 on Civil Liability
for Nuclear Damage, or

(b) by virtue of national law governing the liability for such damage,
provided that such law is in all respects as favourable to persons who may suffer
dsmage as either the Paris or Vienna Conventions.

4. No liability shall arise under the provisions of this Convention for
any loss of or damage to or delay in delivery of luggage for whioh the carrier
is responsible under any international convention or national law relating to
the carriage of passengers and their luggage by sea.

5. Nothing contained in this Convention prevents a Contracting State from
applying any other international convention which is already in force at the
date of thie Convention and which applies mandatorily to contracts of carriage
of goods primarily by a mode of transport other than transport by sea. This
provision alseso applies to sny subsequent revision or amendment of such

international convention.

Article 26. Unit of acoount

1. The unit of account referred to in article 6 of this Convention is the
Special Drawing Right as defined by the International Monetary Fund. The
amounts mentioned in article 6 are to be converted into the national currency
of a State according to the value of such currency at the date of judgement
or the date agreed upon by the parties. The value of a nationsl currency,

in terms of the Special Drawing Right, of a Contracting State which is a member



of the International Monetary Fund is to be calculated in accordance with the
method of valuation applied by the International Monetary Fund in effect at the
date in question for its operations and transactions. The value of a national
currency in terms of the Special Drawing Right of a Contracting State which is
not a member of the International Monetary Fund ia to be calculated in a manner
determined by that State.

2. Nevertheless, those States which are not members of the
Internaticnal Monetary Fund and whose law does not permit the application of
the proviaions of paragraph 1 of this article may, at the time of signature,
or at the time of ratification, acceptance, approval or acceasaion or at any time
thereafter, declare that the limits of liability provided for in this Convention
to be applied in their territories shall be fixed as:

12,500 monetary units per package or other shipping unit or 37.5 monetary
units per kilogramme of gross weight of the goods.

3. The monetary unit referred to in paragraph 2 of this article
corresponds to sixty-five and a half milligrammes of gold of millesimal
fineness nine hundred. The conversion of the amounts referred to in
paragraph 2 into the national currency is to be made according to the law of
the State concerned.

4. The calculation mentioned in the last sentence of paragraph 1 and the
conversion mentioned in paragraph 3 of this article is to be made in such a
manner as to express in the national currency of the Contracting State as far as
possible the same real value for the amounts in article 6 as is expressed there
in units of account. Contracting States must communicate to the depositary the
manner of calculation pursvant to paragraph 1 of this article, or the result of
the conversion mentioned in paragraph 3 of this article, as the case may be, at
the time of signature or when depositing their instruments of ratification,
acceptance, approval or accession, or when availing themselves ol the option
provided for in paragraph 2 of this article and whenever there is a change in

the manner of such calculation or in the result of such conversion.
PART VII. FINAL CLAUSES

Article 27. Depocitary

The Secretary-General of the United Nations ie hereby designated as the

Jepositary of thies Convention.



Article 28. Signature, ratification, acoceptance,
approval, acoession

1. Thia Convention ie open for signature by all States until
30 April 1979 at the BEeadquarters of the United Nations, New York.

2. This Convention is subject to ratification, acceptance or approval by
the signatory States.

3 After 30 April 1979, this Convention will be open for acoeeeion by all
States which are not signatory States.

4. Instruments of ratification, acceptance, approval and accession are
to be deposited with the Secretary-General of the United Nations,

Article 29, Reservations

No reservations may be made to thie Convention.

Article 30. IEntry into force

1. This Convention enters into force on the first day of the month
following the expiration of one year from the date of deposit of the
20th instrument of ratification, acceptance. approval or accession,

2. For eaoh State whioh becomes a Contracting State to this Convention
after the date of the deposit of the 20th instrument of »atification, aoceptanoe,
approval or accession, this Convention enters into force on the first day of
the month following the expiration of one year after the deposit of the
appropriate instrument on behalf of that State.

3. Each Contracting State shall apply the provisions of this Convention
to contracte of carriage by sea concluded on or after the date of the entry
into force of this Convention in respect of that State.

Article 31, Denunciation of other conventions

1. Upon becoming a Contracting State to this Convention, any State party
to the International Convention for the Unification of Certain Rules relating
to Bills of Lading signed at Brussels on 25 August 1924 (1924 Convention)
must notify the Government of Belgium as the depositary of the 1924 Convention



of ite denunciation of the said Convention with a declaration that the
denunciation is to take effect as from the date when this Convention enters
into force in respect of that State.

2., Upon the entry into force of this Convention under paragraph 1 of
article 30, the depositary of this Convention must notify the Government of
Belgium as the depositary of the 1924 Convention of the date of such entry into
force, and of the names of the Contracting States in respect of which the
Convention has entered into force.

3. The provisions of paragraphs 1 and 2 of this article apply
correspondingly in respect of Statee parties to the Protocol signed on
23 February 1968 to amend the International Convention for the Unification of
Certain Rules relating to Bills of lLading signed at Bruasels on 25 August 1924,

4., Notwithstanding article 2 of this Convention, for the purposes of
paragraph 1 of this article, a Contracting State may, if it deems it desirable,
defer the denunciation of the 1924 Convention and of the 1924 Convention as
modified by the 1968 Protocol for a maximum period of five years from the
entry into force of this Convention, It will then notify the Government of
Belgium of its intention., During this transitory period, it must apply to
the Contracting States this Convention to the exclusion of any other one.

Article 32, Revision and amendment

1. At the request of not less than one-third of the Contracting States
to this Convention, the depositary shall convene a conference of the
Contracting States. for revising or amending it,

2, Any instrument of ratification, acceptance, approval or accession
deposited after the entry into force of an amendment to this Convention, is

deemed to apply to the Convention as amended.

Article 33, Revision of the limitation amounts and
unit of account or monetary unit

l. Notwithstanding the provisions of article 32, a conference only for

the purpose of altering the amount specified in article 6 and paragraph 2 of



article 26, or of substituting either or both of the units defined in
paragraphs 1 and 3 of article 26 by other unite 1s to be convened by the
depositary in accordance with paragraph 2 of this article. An alteration
of the amounts shall be made only beoause of a significant change in their
real value.

2. A revislon conference is to be oonvened by the depositary when not
less than one-fourth of the Contracting States so request.

3. Any decision by the conference must be taken by a two=thirds majority
of the participating States. The amendment is communicated by the depositary
to all the Contracting States for acceptance and to all the States signatories
of the Convention for information.

4. Any amendment adopted enters into force on the first day of the
month following one year after its acceptance by two-thirds of the Contracting
States. Acceptance is to be effected by the deposit of a formal instrument
to that effect, with the depositary.

5 After entry into force of an amendment a Contracting State which
has acoepted the amendment is entitled to apply the Convention as amended
in its relatione with Contracting States which have not within six months
after the adoption of the amendment notified the depositary that they are
not bound by the amendment.

6. Any instrument of ratification, acceptance, approval or accession
deposited after the entry into foroe of an amendment to this Convention, is

deemed to apply to the Convention as amended.

Article 34. Denunciation

1, A Contracting State may denounce this Convention at any time by
means of a notification in writing addressed to the depositary.

2. The denunciation takes effect on the first day of the month
following the expiration of one year after the notification is received by
the depositary. Where a longer period is specified in the notification,



the denunciation takee effect upon the expiration of euch longer period after
the notification ie reoceived by the depositary.

DONE at Hamburg, this thirty-firat day of March one thousand nine hundred
and seventy-eight, in a single original, of whioh the Arabic, Chinese, English,
French, Russian and Spanish texts are equally authentic.

IN WITNESS WHEREOF the undersigned plenipotentiaries, being duly
authorized by their respective Governments, have signed the present Convention.



CONVENTION DES NATIONS UNIES SUR LE TRANSPORT
DE MARCHANDISES PAR MER, 1978

Préambule

LES ETATS PARTIES A LA PRESENTE CONVENTION,
AYANT RECONNU 1'utilité de fixer d'un commun accord certaines rdgles
relatives au transport de marchandises par mer,

ONT DECIDE de conclure une convention & cet effet et sont convenus de

ce qui suit @
PREMIERE PARTIE. DISPOSITIONS GENERAIES

Artiocle premier. Définitions

Dans la présente Convention :

1. Le terme "transporteur" désigne toute personne par laquelle ou au nom
de laquelle un contrat de transport de marchandises par mer est conclu avec un
chargeur.

2. Les termes "transporteur substitué" désignent toute personne & laquelle
l'exécution du transport de marchandises, ou d'une partie de ce transport, est
confide par le transporteur et doivent s'entendre également de toute autre
personne & laquelle cette exécution est confiée.

3 Le terme "chargeur" désigne toute personne par laguelle ou au nom de
laquelle ou pour le compte de laquelle un contrat de transport de marchandises
par mer est conclu avec un transporteur et doit s'entendre également de toute
personne par laquelle ou au nom de laquelle ou pour le compte de laquelle les
marchandises sont effectivement remises au transporteur en relation avec le
oontrat de transport par mer.

4. Le terme "destinataire" désigne la personne habilitée A prendre
livraison des marchandises.

5 Le terme "marchandises" doit s'entendre également des animaux vivants}
lorsque les marchandises sont réunies dans un conteneur, sur une palette ou dans
un engin de transport similaire ou lorsqu'elles sont emballées, le terme
"marchandises” doit s'entendre égnlement dudit engin de transport ou dudit

emballage s'il est fourni par le chargeur.



6. Les termes "contrat de transport par mer" désignent tout contrat par
lequel le transporteur s'engage, contre paiement d'un fret, & transporter des
marchandises par mer d'un port & un autre; toutefois, un oontrat qui implique,
outre un transport par mer, un transport par quelque autre mode n'est considéré
comme un oontrat de transport par mer aux fins de la présente Convention que dans
la mesure ou il se rapporte au transport par mer.

7. Le terme "connaissement" désigne un document faisant preuve d'un
contrat de transport par mer et constatant la prise en charge ou la mise & bord
des marchandises par le transporteur ainsi que l'engagement de celui-ci de
délivrer les marchandises contre remise de ce document. Cet engagement résulte
d'une mention dans le document stipulant que les marchandises doivent 8tre
délivrées & 1'ordre d'une personne dénommée ou & ordre ou au porteur.

8. L'expression “par écrit” doit s'entendre également des communications

par télégramme ou par télex notamment.

Article 2. Champ d'application

1. Les dispositions de la présente Convention s'appliquent & tous les
contrats de transport par mer entre deux Etats différents lorsque :

a) le port de chargement prévu dans le contrat de transport par mer est
situé dans un Etat contractant, ou

b) le port de déchargement prévu dans le contrat de transport par mer est
situé dans un Etat contractant, ou

¢) 1'un des ports & option de déchargement prévus dans le contrat de
transport par mer est le port de déchargement effectif et que ce port est situéd
dans un Etat contractant, ou

d) le oonnaissement ou autre document faisant preuve du contrat de
transport par mer est émis dane un Etat contractant, ou

e) le connaissement ou autre dooument faisant preuve du contrat de
transport par mer prévoit que les dispositions de la présente Convention ou
celles d'une législation nationale leur donnant effet régiront le contrat.

2: Les dispositions de la présente Convention s'appliquent quelle que
soit la nationalité du navire, du transporteur, du transporteur eubstitué, du

chargeur, du destinataire ou de toute autre personne intéressée.



3, Les dispositions de la présente Convention ne s'appliquent pas aux
contrats d'affrdtement. Toutefois, lorsqu'un connaissement est émis en vertu
d'un contrat d'affrdtement, il est soumis aux dispositions de la présente
Convention pour autant qu'il régit les relations entre le transporteur et
le porteur du connaissement, si ce dernier n'est pas 1l'affréteur,

4. Lorsqu'un contrat prévoit le transport de marchandises par expéditions
successives pendant un temps convenu, les dispositions de la présente Convention
régissent chacune de ces expéditiona., Toutefois, lorsqu'une expédition est faite
dans le cadre d'un contrat d'affrétement, les dispositions du paragraphe 3 du

présent article s'appliquent.

Article 3. Interprétation de la Convention

Dans l'interprétation et l'application de la présente Convention, il sera
tenu compte de son caractire international et de la nécessité d'en promouvoir
1'uniformité.

DEUXIEME PARTIE, RESPONSABILITE DU TRANSPORTEUR

Article 4. Durée de la responsabilité

1. Dans la présente Convention, la responsabilité du transporteur en ce
qui concerne les marchandises couvre la période pendant laquelle les marchandises
sont sous sa garde au port de chargement, durant le transport et au port de
déchargemert.,

2. Aux fins du paragraphe 1 du présent article, les marchandises sont
réputées &tre sous la garde du transporteur

a) d partir du moment ob celui-ci les prend en charge des mains

i) du chargeur ou d'une personne agissant pour son compte; ou

ii) d'une autorité ou autre tiers auquel les marchandises doivent
&tre remises pour expédition, conformément aux lois et rdglements
applicables au port de chargement;

b)  jusqu'au moment ol il en effectue la livraison :

i) en remettant les marchandises au destinataire; ou
ii) dans les cas ol le destinataire ne regoit pas les marchandises
du transporteur, en les mettant A la disposition du destinataire
conformément au contrat ou aux lois ou aux usages du commerce

considéré applicables au port de déchargement; ou



iii) en remettant les marchandises A une autorité ou autre tiers auquel
elles doivent 8tre remises conformément aux lois et réglements
applicables au port de déchargement.

3. Dans les paragraphes 1 et 2 du présent article, la mention du
transporteur ou du destinataire s'entend également de leurs préposés ou
mandataires respectifs,

Article 5. Fondement de la responsabilité

1., Le transporteur est responsable du préjudice résultant des pertes ou
dommages subis par les marchandises ainsi que du retard 4 la livraison, si
1'événement qui a causé la perte, le dommage ou le retard a eu lieu pendant
que les marchandises étaient sous sa garde au sens de l'article 4, 4 moins
qu'il ne prouve que lui-méme, ses préposés ou mandataires ont pris toutes les
mesures qui pouvaient raisonnablement &tre exigées pour éviter 1l'événement et
ses conséquences.

2, Il y a retard 2 la livraison lorsque les marchandises n'ont pas été
livrées au port de déchargement prévu par le contrat de transport par mer, dans
le délai expressément convenu ou, 4 défaut d'un tel accord, dans le délai
qu'il serait raisonnable d'exiger d'un transporteur diligent compte tenu des
circonstances de fait.

3, L'ayant droit peut considérer les marchandises comme perdues si
elles n'ont pas été livrées comme il est prescrit A l'article 4 dens les
60 jours conséoutifs qui suivent l'expiration d'un délai de livraison conforme
au paragraphe 2 du présent artiole,

4. a) Le transporteur est responsable

i) des pertes ou dommages aux marchandises ou du retard 2
la livraison causés par l'incendie, si le demandeur prouve
que l'incendie résulte d'une faute ou d'une négligence du
transporteur, de ses préposés ou mandataires;

1i) des pertes, dommages ou retard 2 la livraison dont le
demandeur prouve qu'ils résultent de la faute ou de la
négligence du transporteur, de ses préposés ou mandataires
en ce qui concerne les mesures qui pouvaient raisonnablement
6tre exigées pour éteindre l'incendie et éviter ou atténuer

ses conséquences,



b) Dane le oas ol un inoendie A bord du navire porta atteinte aux
marchandises, si le demandeur ou le transporteur le désire, une enquiite sera
menée, conformément A la pratique des transporte maritimes, afin de déter-
miner la cause et les circonstances de 1l'incendie, et un exemplaire du
rapport de 1'expert sera mis, sur demande, A la disposition du transporteur
et du demandeur.

5. En cas de transport d'animaux vivante, le transporteur n'est pas
responsable des pertes, dommages ou retarde A la livraison qui tiennent aux
risques particuliers inhérents A ce genre de transport. Si le transporteur
établit qu'il s'est conformé aux instructions concernant les animaux qui
lui ont été donnéee par le chargeur et que, dana les circonstancee de fait,
la perte, le dommage ou le retard peut 8tre imputé A ces risques partioculiers,
la perte, le dommage ou le retard est présumé avoir été ainsi causé, A moins
qu'il ne eoit prouvé que la perte, le dommage ou le retard résulte, en
totalité ou en partie, d'une faute ou d'une négligence du traneporteur, de
ees préposés ou mandatairee.

6. Le traneporteur n'eet pas responsable, sauf du chef d'avarie
oommune, lorsque la perte, le dommage ou le retard A la livraieon résulte de
mesures prises pour sauver des vies ou de meeures raisonnables prieee pour
eauver des biens en mer,

7. Lorsqu'une faute ou une négligence du traneporteur, de see préposés
ou mandatairee, a concouru avec une autre cauee A la perte, au dommage ou
au retard A la livraison, le traneporteur n'eet responsable que dans la
meeure de la perte, du dommage ou du retard qui est imputable A cette
faute ou A cette négligence, & condition de prouver le montant de la perte
ou du dommage ou l'importance du retard qui n'eet pas imputable A ladite

faute ou négligence.

Artiole 6. Limites de la reeponsabilité

1. a) La reeponsabilité du transporteur pour le préjudice résultant
dee pertes ou dommagee subis par lee marchandises conformément aux dispo-
sitions de l'artiole 5 est limitée A une eomme équivalant A 835 unités de



compte par colis ou autre unité de ohargement cu & 2,5 unités de compte par
kilogramme de poids brut des marchandises perdues ou endommagées, la limite
la plus élevée étant applicable.
b) La responsabilité du transporteur en cas de retard A la
livraison conformément aux dispositions de l'article 5 est limitée A une
somme correspondant A deux fois et demie le fret payable pour les marchan-
dises ayant subi le retard, mais n'excédant pas le montant total du fret
payable en vertu du contrat de transport de marchandises par mer.
o) En aucun cas, le cumul des réparations dues par le transporteur
en vertu des alindas a) et b) du présent paragraphe ne peut dépasser la
limite qui eerait applicable en vertu de 1'alinéa a) du présent paragraphe
en cas de perte totale des marchandisea pour le transport desquelles la
responsabilité du transporteur est engagée.
2. Aux fins du paragraphe 1 du présent artiole, la limite la plus
élevée est calculde selon les régles ci-aprds 3
a) Lorsqu'un conteneur, une palette ou tout engin similaire est
utilisé pour grouper des marchandises, est considéré comme un colis ou autre
unité de chargement tout oolis ou unité dont il est indiqué au connaissement,
Bi un connaissement est émis, ou sinon dans tout autre document faisant preuve
du contrat de transport par mer qu'il est contenu dane cet engin, En dehors
du cas prévu ci-dessus, les marchandises contenues dans cet engin sont consi-
dérées comme une unité de chargement.
b) Lorsque cet engin lui-m8me a §té perdu ou endommagé, ledit
engin est considéré, s'il n'appartient pas au transporteur ou n'est pas
fourni par lui, comme une unité distincte.
3, Par unité de compte, on entend 1'unitd de compte visée X l'article 26,
4. Le tranaporteur et le chargeur peuvent, d'un commun accord, fixer des

limites de responsabilité supérieures A& celles qui sont prévues au paragraphe 1.



Article 7. Recours judiciaires

1. Les exondrations et limitations de responsabilité prévues par la
présente Convention sont applicables dans toute action contre le transporteur
pour pertes ou dommages subis par les marchandises faisant 1'objet du contrat
de transport par mer, ou pour retard & la livraison, que l'action soit foundée
sur la responsabilité contractuelle ou délictuelle ou autrement,

2. Si cette action est intentée contre un préposé ou mandataire du
transporteur, ce préposé ou mandataire, s'il prouve avoir agl dans l'exercice
de ses fonctions, est habilité A se prévaloir des exonérations et des
limitations de responsabilité que le transporteur peut invoguer en vertu
de la présente Convention.

3. Sous réserve des dispositions de l'article B8, le montant total des
réparations dues par le transporteur et les personnes visées au paragraphe 2
du présent article ne peut dépasser les limites de responsabilité prévues par

la présente Convention.

Article 8. Déchdance dn droit de limiter la responsabilité

1, Le transporteur ne peut pas se prévaloir de la limitation de respon-
sabilité prévue A l'article 6 s'il est prouvé que la perte, le dommage ou le
retard A la livraison résulte d'un acte ou d'une omission du transportcur commis
soit avec 1l'intention de provoquer cette perte, ce dommage ou ce retard, soit
témérairement et en sachant gque cette perte, ce dommage ou ce retard en
résulterait probablement.,

2. Nonobstant les dispositions du paragraphe 2 de 1'article 7, un préposé
ou un mandataire du transporteur ne peut pas se prévaloir de la limitation de
responsabilité prévue A 1l'article 6 s'il est prouvé que la perte, le dommage ou
le retard & la livraison résulte d'un acte ou d'une omission de ce préposé ou
de ce mandataire, commis soit avec l'intention de provoquer cette perte, ce
dommage ou ce retard, soit témérairement et en sachant que cette perte, ce
dommage ou ce retard en résulterait probablement.

Article 9. Marchandises en pontée

1. Le transporteur n'est autorisé A transporter les marchandises en

pontée que si ce transport est effectud conformément A un accord avec le



chargeur ou aux usages du commerce considéré ou s'il eat exigé par la
réglementation en vigueur.

2. Si le transporteur et le chargeur sont oonvenus que les marchandises
seront transportées en pontée ou pourront 1'étre, le transporteur en fera mention
au connaissement ou sur tout autre document faisant prsuve du contrat de transport
par mer. En 1'absence d'une telle mention, le trangporteur aura la charge
d'établir qu'un accord pour le transport en pontéde a été conclu mais il n'aura
pas le droit d'opposer cet accord & un tiers, y compris un destinataire, qui est
détenteur de bonne foi du connaissement.

3. Lorsque les marchandises ont été transportées en pontée contrairement
aux dispositions du paragraphe 1 du présent article ou lorsque le transporteur ne
peut pas, en vertu du paragraphe 2 du présent article, invoquer un accord pour le
transport en pontée, i1 est responsable, nonobetant les dispositions du
paragraphe 1 de l'article 5, des pertes ou dommages subis par les marchandises
ainsi que du retard & la livraison qui résultent uniquement du transport en
pontée, et l'étendue de sa responsabilité est déterminde conformément aux
dispositions de 1'article 6 ou de l'article 8 de la présente Convention, selon
le cas.

4, Un transport de marchandises effectué en pontée contrairement & un
accord stipulant expressément que le transport doit étre effectué en cale est

considéré comme un acte ou une omission du transporteur au sene de l'article 8.

Article 10. Responsabilité du transporteur et du transporteur substitué

l. Lorsque 1l'exécution du transport ou d'une partie du transport a 4td
confiée A un transporteur substitud, que ce soit ou non dans l'exercice d'une
faculté qui lui est reconnue dans le contrat de transport par mer, le trans-
porteur n'en demeure pas moins responsable de la totalité du transport,
conformément aux dispositions de la présente Convention, Pour la partie du
transport effectude par le transporteur substitud, le transporteur est respon-
sable des actes et omissions du transporteur substitué et de ses préposés et
mandataires agissant dans l'exercice de leurs fonctions,

2, Toutes les dispositions de la présente Convention régissant la
responsabilité du transporteur s'appliquent également A la responsabilité du
transporteur substitud pour le transport par lui effectué. Les dispositions
des paragraphes 2 et 3 de 1l'artiole 7 et du paragraphe 2 de l'article 8

s'appliquent lorsqu'une action est intentée contre un préposé ou mandataire
du transporteur substitud.



3. Tout acoord particulier par lequel .1s transporteur assume des obli-
gations qui ne lui inoombent pas en vertu de la présente Convention ou renonoce
dee droite qui lul sont conférée par la présente Convention est sana effet &
1'égard du traneportsur substitué qui ne 1l'a pas accepté expressément et par
dorit. Que le transporteur substitué ait ou non aocepté oet aocord, le
transporteur reste néanmoins 1ié par les obligations ou les renonciations qui
résultant dudit aocord particulier.

4. Lorsque le transportsur et le transeporteur substitué sont tenus 1l'un
et 1'autre et pour autant qu'ils sont responsables, leur responsabilité est
conjointe et solidaire.

5. Le montant total dee réparations dues par le transporteur, le
traneporteur substitué et leurs préposés et mandataires ne peut dépasser les
limites de responsabilité prévues dans la préaents Convention.

6. Auoune disposition du présent artiole ne porte atteinte aux droits

de reooura pouvant exieter entre le traneporteur et le traneporteur substitué.

Artiole 11. Transport par transporteurs suoocessifs

1. Nonobstant les dispositions du paragraphe 1 de l'artiole 10, lorsqu'un
oontrat de transport par mer prévoit expressément qu'une partie spécifiée du
transport auquel s'applique ledit contrat sera exécutée par une personne dénommée
autre que le transporteur, il peut également y 8tre stipulé que le transporteur
n'est pas responsable de la perte, du dommage ou du retard & la livraison causé
par un événement qui a eu lieu alors que les marchandises étaient sous la
garde du transporteur substitué pendant oette partie du transport. Néanmoins,
toute stipulation limitant ou excluant oette responsabilité est sans effet si
aucune procédure judiciaire ne peut 8tre engagée contre le transporteur substitué
devant un tribunal oompétent en vertu du paragraphe 1 ou 2 de l'article 21, Le
transporteur a la oharge de prouver que la perte, le dommage ou le retard & la
livraison a 6t oausé par ledit événement.

2. Le traneporteur aubstitué est responsable, conformément aux dispo-
sitions du paragraphe 2 de l'artiole 10, de la perte, du dommage ou du retard
la livraison causé par un événement qui s'est produit pendant que les marchan-

dises étaient sous esa garde.



TROISIEME PARTIE. RESPONSABILITE DU CHARGEUR

Article 12. Reégle générale

Le chargeur n'est pas responsable du préjudice subi par le transporteur ou
le transporteur substitué ni des dommages subis par le navire, & moins que ce
préjudice ou ces dommages ne résultent de la faute ou de la négligence du
chargeur, de ses préposés ou mandataires. Las préposés ou mandataires du
chargeur ne sont pas non plus responsables de ce préjudice ni de ces dommages,

& moins qu'ils ne résultent de leur faute ou de leur négligenoce.

Article 13, Régles spéciales concernant
les marchandises dangereuses

1. Le chargeur appose sur les marchandises dangereuses une marque ou une
étiquette indiquant de manidre appropriée qu'elles sont dangereuses.

2, Lorsqu'i]l remet des marchandises dangereuses au transporteur ou & un
transporteur substitué, le chargeur doit informer le transporteur ou le
transporteur substitué, selon le cas, du caractire dangereux des marchandises
et, sl besoin est, indiquer les précautions & prendre. Si le chargeur manque
& cette obligation et si le transporteur ou le transporteur substitué n'a pas
d'une autre maniére connaissance du caractére dangereux des marchandises :

a) Le chargeur est responsable envers le transporteur et envers tout
transporteur substitué du préjudice résultant de 1l'embarquement desdites
marchandises; et

b) Les marchandises peuvent & tout moment &tre débarquées, détruites ou
rendues inoffensives, selon ce qu'exigent les circonstances, sans qu'il y ait
matiére & indemnisation.

by Les dispositions du paragraphe 2 du présent article ne peuvent pas
&tre invoquées par une personne gui, au cours du transport, a pris en charge
les marchandises en sachant qu'elles étalent dangereuses.

4. Si, dans les cas ol les dispositions de 1'alinéa b) du paragraphe 2
du présent article ne s'appliquent pas ou ne peuvent pas €tre invoquées, les
marchandises dangereuses deviennent effectivement un danger pour les personnes
ou les biens, elles peuvent 8tre débarquées, détruites ou rendues inoffensives,
selon ce qu'exigent les circonstances, sans qu'il y ait matidre & indemnisation,
sauf lorsqu'il existe une obligation de contribuer aux avaries communes ou que

le transporteur est responsable conformément aux dispositions de l'article 5.



QUATRIEME PARTIE., DOCUMENTS DE TRANSPORT

Article 14, Emission du connaissement

l. - Lorsque les marchandises sont prisss en charge par le transporteur ou
le transporteur substitué, le transporteur doit, sur demande du chargeur, émettre
un connaissement,

2. Le connaissement peut &tre signé par une personne ayant reg¢u pouvoir
du transporteur. Un connaissement signé par le capitaine du navire transportant
les marchandises est réputé avoir été signé pour le compte du transporteur.

3. La signature appoasée sur le connaissement peut étre manuscrite,
imprimée en fac-similé, appliquée par perforation ou par tampon, se présenter
sous forme de symbole ou &tre portée par tout autre moyen mécanique ou
électronique, 8i le procédé n'est pas incompatible avec la loi du pays oh le

connaissement est émis.

Article 15, Contenu du connaissement

1. Le connaissement doit contenir, ertre autres, les indications
sulvantes

a) la nature générale des marchandises, les marques principales
nécessaires & leur identification, une déclaration expresse le cas échéant
du caractére dangereux des marchandises, le nombre de colis ou de pidces ainsi
que le poids des marchandises ou leur quantité exprimée autrement, telles que
ces indications ont ét4§ fournies par le chargeur;

b) 1'état apparent des marchandises;

c) le nom et 1'établissement principal du transporteur;

d) le nom du chargeur;

e) le destinataire, s'il a été désigné par le chargeur;

f) le port de chargement prévu dans le contrat de transport par mer et la
date de prise en charge des marchandises au port de chargement;

g) le port de déchargement prévu dans le contrat de transport par mer;

h) le nombre d'exemplaires originaux du connaissement, 8'il en existe
plusieurs;

1) le lieu d'émission du connaissement;



3) la signature du transporteur ou d'une personne agissant en son nomj

k) le fret dans la mesure oh il doit &tre payé par le destinataire ou toute
autre indication que le fret est dfi par le destinataire;

1) la mention visée au paragraphe 3 de 1'article 23

m) 1'indication, le cas échéant, que les marchandises seront ou pourront
dtre transportées en pontée;

n) la date ou le délai de livraison des marchandises au port de déchar-
gement, si cette date ou ce délai a fait 1'objet d'un accord exprds entre les
parties; et

0) la ou les limites supérieures de responsabilité lorsqu'elles sont
fixées d'un commun accord conformément au paragraphe 4 de l'article 6.

2. Une fois que les marchandises sont A bord, le transporteur doit, sur
demande du chargeur, lui délivrer un connaissement "embarqué" qui, en sus des
indications prévues au paragraphe 1 du présent article, doit indiquer que les
marchandises sont 4 bord d'un ou de plusieurs navires identifids ainsi que la
date ou les dates de chargement. Si le transporteur a précédemment délivré un
connaissement ou tout autre document donnant droit 4 ces marchandiges, le
chargeur doit, 4 la demande du transporteur, lui restituer ce document en
échange d'un connaissement "embarqué". Pour satisfaire & la demande d'un
connaissement “embarqué” de la part du chargeur, le transporteur peut
modifier tout document précédemment délivré, A condition que le document
ainsi modifié contienne tous les renseignements qui doivent &tre contenue
dans un connaissement "embarqué".

3. Le défaut d'une ou plusieurs des indications visées pur le présent
article n'affecte pas la nature juridique du document qui demeure un
connaissement 4 condition toutefois de satisfaire aux conditions exigées

au paragraphe 7 de l'article premier.



Artiole 16. Connajesement : réserves et force probante

1. Si le connaissement contient des indications particulidres concernant la
nature générale, les marques prinoipales, le nombre de colis ou de pidces ou le
poide ou la quantité des marchandises, dont le transporteur ou la pereonne qui
émet le connaissement en son nom sait ou a des raisons de soupgonner qu'elles ne
représentant pas exactement les marchandises qu'il a effectivement prises en
charge ou, si un connaissement “embarqué" a été émis, les marchandises qu'il a
effectivement mises & bord ou 8'il n'a pas eu dee moyens suffisants de contrdler
ces indications, le transporteur ou ladite personne doit faire dans le connais-
sement une réserve précisant ces inexactitudes, la raison de ses soupgons ou
1'absenoe de moyens de contrdle suffisants.

2. Si le transporteur ou la personne qui émet le connaissement en son nom
n'y fait pas mention de l'état apparent des marchandises, il est réputé avoir
mentionné dans le connaissement que les marchandises étaient en bon état
apparent.

3. A l'exception des indications pour lesquelles une réserve autorisée
en vertu du paragraphe 1 du présent article a été faite et dans les limites de
cette réserve 1

a) Le connaissement fait foi, sauf preuve contraire, de la prise en
charge ou, dans le cas d'un connaissement '"embarqué", de la mise & bord par le
transporteur des marchandises telles qu'elles sont décrites dans le connaissementj

b) La preuve contraire par le transporteur n'est pas admise lorsque le
connaissement a été transmis & untiers, y compris un destinataire, qui a agi de
bonne foi en se fondant sur la description des marchandises donnée au
oonnaissement.

4. Un connaissement qui ne mentionne pas le fret, comme prévu au
paragraphe 1, alinéa k), de l'article 15, ou n'indique pas d'une autre manidre que
le fret est dfi par le destinataire ou qui n'indique pas les surestaries encourues
au port de chargement dues par le destinataire constitue une présomption, sauf
preuve contraire, qu'aucun fret ni surestaries ne sont dus par le destinataire.
Toutefois, le transporteur n'est pas admis & faire la preuve contraire lorsque le
connaissement a été transmis & un tiere, y compris un destinataire, qui a agi

de bonne foi en se fondant sur l'absence d'une telle mention au connaissement.



Article 27. Garanties données par le chargeur

1. Le chargeur est réputé avoir garanti au transporteur l'exaotitude
des indications relatives & la nature générale des marchandises, A leurs marques,
leur nombre, leur quantité et leur poids, fournies par lui pour mention au
connaissement. Le chargeur doit indemniser le transporteur du préjudice
résultant de l'inexactitude de ces indications. Le chargeur resle tenu par
cette garantie méme si le connaissement a été transmis & un tiers. Le droit
du transporteur & cette indemnisation ne limite en aucune fagon sa responsabilité
en vertu du contrat de transport par mer envers toute personne autre que le
chargeur.

2. Toute lettre de garantie ou tout accord par lequel le chargeur
s'engage A indemniser le transporteur de tout préjudice résultant de 1'émission
par le transporteur, ou par une personne agissant en son nom, d'un connais-
sement sans réserves quant aux indications fournies par le chargeur pour
mention au connaissement ou & 1'état apparent des marchandises, est sans effet
a4 1'égard de tout tiers, y compris un destinataire, & qui le connaissement a
été transmis.

3. Cette lettire de garantie ou cet accord est valable & 1'égard du
chargeur sauf lorsque le transporteur ou la personne agissant en son nom, en
s'abstenant de fairc les réserves visées au paragraphe 2 du présent article,

a 1'intention de léser un tiers, y compris un destinataire, qui agit en se
fondant sur la description des marchandises donnée au connaissement. Si,
dans ce dernier cas, la réserve omise concerne les indications fournies par
le chargeur pour mention au connaissement, le transporteur n'a droit & aucune
indemnisation du chargeur en vertu du paragraphe 1 du présent article.

4. Dans le cas de lésion intentionnelle visé au paragraphe 3 du présent
article, le transporteur est garant, sans bénéfice de la limitation de
responsabilité prévue par la présente Convention, de tout préjudice subi
par un tiera, y compris un destinataire, qui a agi en se fondant sur la

description des marchandises donnée au connaissement.



Artiole 18. Documenta autres que las connaissements

Si le transporteur émet un document autre qu'un oonnaiasement pour constater
la réception des marchandises A transporter, oe doocument fait foi, sauf preuve
contraire, de la oonoluaion du oontrat de transport par mer et de la prise en

charge par le transporteur dea marchandises telles qu'elles y sont décrites.

CIRQUIEME PARTIE. DROITS ET ACTIONS

Artiole 19. Avis de perte, de dommage ou de retard

1. A moins que le destinataire ne donne par écrit au transporteur un avie
de perte ou de dommage spécifiant la nature générale de cette perte ou de ce
dommage au plus tard le premier jour ouvrable suivant le jour ol les marchan-
dises lui. ont été remises, cette remise constitue une présomption, sauf preuve
contraire, que les marchandises ont été livrées par le transporteur telles
qu'elles sont déorites dans le dooument de transport ou, si aucun document de
transport n'a été émia, qu'elles ont été livrées en bon état.

2. Lorsque la perte ou le dommage n'est pas apparent, les dispositions du
paragraphe 1 du présent artiole ne deviennent applicables que ei l'avis n'est
pas donné par éorit dans un délai de 15 jours consécutifs A ocompter de ls date A
laquelle les marchandises ont été remises au destinataire.

3. 81 1'état dea marchandises a fait l'objet d'une inspection contra-
dictoire au moment ou cellee-oi ont été remiaes au destinataire, il n'est pas
néoessaire de donner avia par éorit de la perte ou du dommage constaté pendant
ladite inspection.

4. En oas de perte ou de dommage certain ou présumé, le transporteur et
le destinataire doivent se donner réciproquement toutes les facilités raison-
nables pour procéder & 1l'inspection dea marchandises et A la vérification du
nombre des colis.

5« Auoune réparation n'est due pour le préjudice résultant du retard A

la livraison & moins qu'un avis n'ait été donné par éorit au transporteur dans
un délai de 60 jours oonséoutifs A oompter de la date A laquelle les marchan-
dises ont été remises au destinataire.



6. Si lee marchandises ont été livrées par un transporteur substitud,
tout avie qui lui eet donné en vertu du prédeent artiole a le m8me effet que s'il
avait 6t donné au transporteur et tout avis donné au transporteur a le mBme
effet que 8'il avait 6té donné au traneporteur substitud,

7. Si un avis de perte ou de dommage, spécifiant la nature générale
de la perte ou du dommage, n‘eet pas donné par éorit au ohargeur par le
transporteur ou le transporteur eubstitué dans les 90 jours consécutifs suivant
la plus éloignée des deux dates oi-aprde : celle 4 laquelle la perte ou ls
dommage s8'est produit ou oelle & laquelle la livraison des marchandises a 4té
effectuéde conformément au paragraphe 2 de l'article 4, il est présumé, sauf
preuve contraire, que le treneporteur ou le transporteur substitué n'a subi
aucune perte ni dommage d A& une faute ou 2 une négligence du chargeur, de ees
préposée ou mandatairee.

8. Aux fins du préeent article, un avis donné A& une personne agissant au
nom du transporteur ou du’ transporteur eubetitué, y compris le capitaine ou
l'offioier ayant la oharge du navire, ou & une personne agissant au nom du
chargeur, eet réputé avoir été donné au transporteur, au traneporteur eubetitué

ou au ohargeur, respectivement.

Artiole 20, Presoription des actions

1. Toute aotion relative au transport de marchandises par mer en vertu
de la prédeente Convention eet preecrite si une procédure judiciaire ou arbi-
trale n'a pas été introduite dans un délai de deux ans,

2. Le délai de presoription court & partir du jour ou le transporteur a
livré les marohandieee ou une partie dea marchandises, ou lorsgue lee marchan-
dises n'ont pas 6té livréee, & partir du dernier jour oii elles auraient dfi
1'8tre.

3. Le jour indiqué comms point de départ du délai de prescription n'eet
pas compris dans le délai.

4. La personne & qui une réoclamation a 6t adressée peut & tout moment
pendant le délai de preeoription prolonger ce délai par une ddolaration adressée
par écrit A 1'auteur de la réclamation. Le délai peut 8tre de nouveau prolongé

par une ou plusieure autres déolarationa.



5. Une action récursoire d'une personne tenue responsable pourra &tre
exercée méme aprés 1l'expiration du délai de prescription prévu aux paragraphes
précédents, si elle 1l'est dans le délai déterminé par la loi de 1'Etat ou les
poursuites sont engagées. Toutefois, ce délai ne pourra étre inférieur 2 90 jours
A compter de la date A laquelle la personne qui exerce 1l'action récursoire

a réglé la réoclamation ou a elle-méme regu siguification de l'asnignation.

Article 21. Compétence

1, Dans tout litige relatif au transport de marchandises en vertu de la
présente Convention, le demandeur peut, & son.choix, intenter ure action devant
un tribunal qui est compétent au regard de la loi de 1'Etat dans lequel ce
tribunal est situé et dans le ressort duquel se trouve 1'un des lieux ou ports
ci-aprks 3

a) 1'établissement principal du déferdeur ou, A défaut, sa résidence
habituelle;

b) le lieu ou le contrat a été ccnclu, A condition que le défendeur y ait
un établissemen;it, une succursale ou une agence par l'intermédiaire duquel le
contrat a été conclu;

c) le port de chargement ou le port de déchargement;

d) tout autre lieu désigné & cette fin dans le contrat de transport par mer,

2. a) Nonobstant les dispositions précédentes du présent article, une
action peut étre interntée devant les tribunaux de tout port ou lieu d'un Etat
contractant ou le navire effectuant le transport ou tout autre navire du méme
propridtaire a été saisi conformément aux régles applicables de la législation
de cet Etat et du droit intermational. Toutefois, en pareil cas, & la requéte
du défendeur, le demandeur doit porter l'action A& son choix devant l'une des
Juridictions visées au paragraphe 1 du présent ‘article pour qu'elle statue sur
la demande, mais le défendeur doit préalablement fournir une garantie suffisante
pour assurer le paiement de toutes sommes qui pourraient étre adjugées au
demandeur;

b) Le tribunal du port ou lieu de la saisie statuera sur le point de

savoir sl et dans quelle mesure la garantie eat suffisante.



3. Aucune procédure judiciaire relative au transport de marchandinos en
vertu de la présente Convention ne peut &tre engagée en un lieu non spécifié au
paragraphe 1 ou 2 du présent article. La disposition du présent paragraphe ne
fait pas obstacle A la compétence des tribunaux des Etats contractants en ce qui
ooncerne les mesures provisoires ou conservatoires.

4. a) Lorsqu'une action a été intentée devant un tribunal compétent en
vertu du paragraphe 1 ou 2 du présent article ou lorsqu'un jugement a été rendu
par un tel tribunal, il ne peut &tre engagé de nouvelle action entre les mémes
parties et fondde sur la méme cause A moins que le jugement du tribunal devant
lequel la premidre action a été intentée ne soit pas exdcutolre dans le pays ou
la nouvelle procédure est engagée;

b) Aux fins du présent artiole, les mesures ayant pour objet d'obtenir
1l'exécution d'un jugement ne sont pas oonsidérées comme 1'engagement d’'une
nouvelle action;

¢) Aux fins du présent article, le renvoi d'une action devant un autre
tribunal dans le méme pays, ou devant un tribunal d'un autre pays, conformément
A 1'alinda a) du paragraphe 2 du présent article, n'est pas oonsidéré comme
1l'engagement d'une nouvelle action.

5. Nonobstant les dispositions des paragraphes précédente, tout acoord
d'éleotion de for conclu par lee parties aprds qu'un litige est né du contrat
de transport par mer est valable.

Article 22, Arbitrage

1. Sous réserve des dispositions du présent article, les parties peuvent
prévoir, par un aooord oconstaté par écrit, que tout litige relatif au transport
de marchandises en vertu de la présente Convention sera soumis A& l'arbitrage.

2. Lorsqu'un contrat d'affrdtement contient une disposition prévoyant que
les litiges découlant de son exécution serort soumis A l'arbitrage et qu'un
connaissement émis conformément & ce contrat d'affrdtement ne spécifie pas par
une clause expresse que cette disposition lie le porteur du connaissement, le
transporteur ne peut pas opposer cette disposition 3 un détenteur de bonne foi

du connaissement.



La procédure d'arbitrage est engagée, au choix du demandeur 3
a) soit en un lieu sur le territoire d'un Etat dans lequel est situé :
1) 1'établissement principal du défendeur, ou, & défaut, sa
résidence habituelle; ou
11) le lieu ol le contrat a été conclu, & condition que le défendeur
y ait un établissement, une succursale ou una agence par
1'intermédiaire duquel le contrat a été concluj ou
1ii) le port de chargement ou le port de déchargement.
b) soit en tout autre lieu désigné & cette fin dans la clause ou le pacte
compromissoire.
4. L'arbitre ou le tribunal arbitral applique les regles de la présente
Convention.

Les dispositions des paragraphes 3 et 4 du présent article sont
réputées incluses dans toute clause ou pacte compromissoire, et toute dispo-
sition de la clause ou du pacte qui y serait contraire est nulle.

6. Aucune disposition du présent article n'affecte la validité d'un
acoord relatif & 1l'arbitrage conclu par les parties aprés qu'un litige est né

du contrat de transport par mer.
SIXIEME PARTIE. DISPOSITIONS SUPPLEMENTAIRES

Article 23. Clauses contractuelles

1. Toute stipulation figurant dans un contrat de transport par mer dans un
connaissement ou tout autre document faisant preuve du contrat de transport par
mer est nulle pour autant qu'elle déroge directement ou indirectement aux
dispositions de la présente Convention. La nullité d'une telle stipulation
n'affecte pas la validité des autres dispositions du contrat ou document oh elle
figure. Une clause cédant au transporteur le bénéfice de l'assurance des
marchandises, ou toute autre clause similaire, est nulle.

2. Nonobstant les dispositions du paragraphe 1 du présent article, le
trarsporteur peut assumer une responsabilité et des obligations plus lourdes

que celles qui sont prévues par la présente Convention.



3. Lorsqu'un connaissement ou tout autre document faisant preuve du
contrat de transport par mer est émis, ce document doit contenir une mention
selon laquelle le transport est soumis aux dispositions de la présente Convention
qui frappent de mullité toute stipulation y dérogeant au préjudice du chargeur ou
du destinataire.

4. Lorsque l'ayant droit aux marchandises a subi un préjudice résultant
d'une stipulation nulle en vertu du présent article ou de l'omission de la
mention visée au paragraphe 3 du présent article, le transporteur est teru de
payer a 1'ayant droit aux marchandises, conformément & la' présente Convention,
1'éventuel complément de réparation d@ afin d'obtenir la réparation de toute
perte, dommage ou retard subi par les marchandises. En outre, le transporteur
est tenu de rembourser les frais encourus par l'ayant droit dans le but d'exercer
son droit, sous réserve que les frais-encourus dans la procédure au coure de
laquelle la dieposition ci-dessus est invoquée solent déterminés conformément

a4 la loi de 1'Etat ol la procédure a été engagée.

Article 24, Avaries communes

1. Aucune disposition de la présente Convention ne s'oppose & l'appli-
cation des dispositions du contrat de transport par mer ou de la législation
nationale relatives au réglement des avaries communes.,

2. A l'exception de l'article 20, les dispositions de la présente
Convention qui régissent la responsabilité du transporteur pour pertes ou
dommages subis par les marchandises déterminent aussi la question de savoir
8l le destinataire peut refuser de contribuer aux avaries communes et si le
transporteur est tenu d'indemniser le destinataire de sa contribution

éventuelle aux avaries communes ou aux frais de sauvetage.

Article 25. Autres conventions

1. La présente Convention n'affecte aucunement les droits ou obligations
du transporteur, du transporteur substitué et de leurs préposés et mandataires
résultant des conventioms internationales ou des dispositions de droit interne
concernsnt la limitation de la responsabilité des propriétaires de mavires de

mer.



2. Les dispositions des artioles 21 et 22 de la présente Convention ne
s'opposent pas A l'application des dispositions obligatoires d'une autre
convention multilatérale déja en vigueur & la date de le présente Convention
et se rapportant & des questions traitées dans lesdits articles, & condition
que le différend intéresse exclusivement dee parties ayant leur établissement
prinoipal dans des Etats parties & cette autre convention. Cependant, le présent
paragraphe n'affecte pas l'application du paragraphe 4 de l'article 22 de la
présente Convention.

3. Il n'y aura pas de responsabilité en vertu des dispositions de la
présente Convention A raison d'un dommage causé par un acoident nucléaire si
l'exploitant d'une installation nucléaire est responsable de ce dommage ?

a) en application soit de la Convention de Paris du 29 juillet I960 sur
la responsabilité civile dans le domaine de l'énergie nuocléaire, telle qu'elle
a été modifiée par son Protocole additionnel du 28 janvier 1964, scit de la
Convention de Vienne du 21 mai 1963 relative A la responsabilité civile en
matiere de dommages nuoléaires, ou

b) en vertu des dispositions de droit interne régissant la responsabilité
de ces dommages, & condition tuutefois que lesdites dispositions soient & tous
égarde aussi favorables pour les personnes pouvant 8tre lésées par de tels
dommages que la Convention de Paris ou la Convention de Vienne.

4. I1 n'y aura pas de responsabilité en vertu des dispositions de la
présente Conventicn & raison d'une perte, d'un dommage ou d'un retard A la
livraison subi par des bagages pour lesquels le transporteur est responsable en
vertu d'une oonvention internationale ou des dispositions du droit interne
relatives au transport par mer des passagers et de leurs bagages.

5« Aucune disposition de la présente Convention n'interdit & un Etat
contractant d'appliquer une autre convention internationale qui est déja en
vigueur A la date de la présente Convention et qui s'applique & titre obligatoire
4 des contrats de transport portant essentiellement sur un mode de transport autre
que le transport par mer. Cette disposition s'applique également A toute révision
ou modification ultérieure de ladite oonvention internationale.



Article 26. Unité de compte

1. L'unité de compte visée & 1l'article 6 de la présente Convention est le
droit de tirage spécial tel qu'il est défini par le Fonds monétaire international.
Les montants mentionnés & 1'article 6 sont convertis dans la monnaie nationale
d'un Etat suivant la valeur de oette monnaie & la date du jugement ou & une date
convenue par les parties. La valeur, en droits de tirage spéciaux, de la monnaie
nationale d'un Etat contractant qui est membre du Fonds monétaire international
est calculée selon la méthode d'évaluation appliquée par le Fonds monétaire
international & la date en question pour ses propres opérations et transactions.
La valeur, en droits de tirage spéciaux, de la monnaie nationale d'un Etat
contractant qui n'est pas membre du Fonds monétaire international est calculée
de la fagon déterminde par cet Etat.

2. Toutefois, les Etats qui ne sont pas membres du Fonds monélaire
international et dont la législation ne permet pas d'appliquer les dispositions
du paragraphe 1 du présent article peuvent, au moment de la signature ou au
moment de la ratification, de l'acceptation, de l'approbation ou de 1'adhésion,
ou encore & tout moment par la suite, déclarer que les limites de la responsa-
bilité prévues dans la présente Convention et applicables sur leur territoire
sont fixées &

12 500 unités monétaires par colis ou par unité de chargement ou
37,5 unités monétaires par kilogramme de poids brut des marchandises.

3 L'unité monétaire visée au paragraphe 2 du présent article correspond a
soixante~cing milligrammes et demi d'or au titre de neuf cents milliéemes de fin.
lLa conversion en monnaie nationale des montants indiqués au paragraphe 2
g'effectue conformément & la législation de 1'Etat en cause.

4. Le calcul mentionné & la derniéere phrase du paragraphe 1 et la
conversion mentionnée au paragraphe 3 du présent article doivent &tre faits de
fagon & exprimer en monnaie nationale de 1'Etat contractant la méme valeur
réelle, dans la mesure du possible, que celle qui est exprimée en unités de compte
i l'article 6. Au moment de la signature ou lors du dépSét de leur instrument de
ratification, d'acceptation, d'approbation ou d'adhésion, ou lorsqu'ils se
prévalent de l'oplion offerte au paragraphe 2 du présent article, et chaque fois
qu'un changement se produit dans leur méthode de calcul ou dans le résultat de la
conversion, les Etats contractants communiquent au dépositaire leur méthode de
calcul conformément au paragraphe 1 du présent article ou les répsultats de cette

conversion conformément au paragraphe 3 du présent article, selon le cas.



SEPTIEME PARTIE. CLAUSES FINALES

Article 27. Dépositaire

Le Secrétaire général de 1'Organisation des Nations Unies est désigné comme

dépositaire de la présente Convention.

Article 28. Signature, ratification, acceptation,
approbation et adhésion

1. La présente Convention est ouverte & la signature de tous les Etats,
Jusqu'au 30 avril 1979, au Sidge de 1'Organisation des Nations Unies &

New York.
2, La présente Convention est sujette & ratification, acceptation ou

approbation par les Etats signataires.

3, Apres le 30 avril 1979, la présente Convention sera ouverte &
lt'adhésion de tous les Etats qui ne sont pas signataires.,

4. Les instruments de ratification, d'acceptation, d'approbation et
d'adhésion seront déposés auprés du Secrétaire général de 1'Organisation des

Nations Unies.

Article 29. Réserves

Aucune réserve & la présente Convention n'est autorisée.

Article 30. Entrée en vigueur

1. La présente Convention entrera en vigueur le premier jour du mois
suivant l'expiration d'un délai d'un an & compter de la date du dép8t du
vingtiéme instrument de ratification, d'acceptation, d'approbation ou
d'adhésion.

2. Pour tout Etat qui deviendra Etat contractant & la présente Convention
aprés le date du dép8t du vingtiéme instrument de ratification, d'acceptation,
d'approbation ou d'adhésion, la présente Convention entrera en vigueur le
premier jour du mois suivant l'expiration d'un délai d'un an & compter de la
date du dép8t de l1'instrument approprié au nom dudit Etat.

3. Chaque Etat contractant appliquera les dispositions de la présente
Convention aux contrats de transport par mer qui seront conclus & partir de

1l'entrée en vigueur de la Convention & son égard.



Article 31, Dénonciation d'autres conventione

l. Au moment ou i) deviendra Etat contractant A la présente Convention,
tout Etat partie 2 la Convention intermationale pour l'unification de certaines
régles en matidre de connaissement, signée i Bruxelles le 25 aoit 1924,
(Convention de 1924) notifiera au Gouvernement belge, en sa qualité de
dépositaire de la Convention de 1924, qu'il dénonce ladite Convention, en
déclarant que la dénonciation prendra effet 4 la date i laquelle la présente
Convention entrera en vigueur & son égard.

2. Lors de l'entrée en vigueur de la présente Convention en vertu du
paragraphe 1 de 1l'article 30, le dépositaire de la présente Convention, notifiera
au Gouvernement belge en sa qualité de dépositaire de la Convention de 1924,
la date de cette entrée en vigueur ainsi que les noms des Etats contractants
A 1'égard desquels la Convention est entrée en vigueur.

3. Les dispositions des paragraphes 1 et 2 du présent article
s'appliquent mutatis mutandis aux Etats parties au Protocole, signé

le 23 février 1968, portant modification de la Convention internationale pour
1'unification de certaines régles en matidre de connaissement signée 2
Bruxelles le 25 aoiit 1924.

4. Nonobstant les dispositions de 1l'article 2 de la présente Convention,
aux fins du paragraphe 1 du présent article, un Etat contractant pourra, s'il le
juge souhaitable, différer la dénonciation de Ja Convention de 1924 et de la
Convention de 1924 modifide par le Protocole de 1968 pendant une période
maximum de cing ans & compter de la date d'entrée en vigueur de la présente
Convention. Dans ce cas, 11 notifiera son intention au Gouvernement belge.
Pendant cette période transitoire, il devra appliquer aux Etats contractants

la présente Convention A& 1l'exclusion de toute autre.

Article 32, Révision et amendements

1. A la demande d'un tiers au moing des Etats contractants & la présente
Convention, le dépositaire convoque une conférence des Etats contractants ayant
pour objet de réviser ou d'amender la préeente Convention.

2, Tout instrument de ratification, d'acceptation, d'approbation ou
d'adhésion déposé aprds )'entrée en vigueur d'un amendement i la présente
Convention sera réputé s'appliquer & la Convention telle qu'elle aura été

amendée.



Artiole 33. Révision dea montants de limitation et
de 1'unité de compte ou de 1'unité monétaire

1. Nonobstant les dispositions de l'article 32, une conférence ayant pour
seul objet de révieer les montants fixés A l'article 6 et au paragraphe 2 de
1'article 26 ou de remplacer l'une ou l'autre ou l'une et l'autre des deux unités
définies aux paragraphes 1 et 3 de l'article 26 par d'autres unités, sera
convoquée par le dépoeitaire conformément au paragraphe 2 du préeent article. La
révinsion des montants n'est faite qu'A la suite d'une modification sensible de
leur valeur réelle.

2. Une conférence de révision sera convoquée par le dépoeitaire & la
demande d'un quart au moine des Etats contractante.

3. Toute décision de la Conférence sera prise & la majorité des deux tiers
des Etats participants, L'amendement sera communiqué par le dépositaire A& tous lee
Etats contractants pour acceptation et A tous les Etats signatairee de la
Convention pour information.

4. Tout amendement adopté entrera en vigueur le premier jour du mois qui
suit 1'annde écoulée & compter de eon acceptation par les deux tiere des Etats
contractants. L'acceptation sera effectuée par le dépdt d'un instrument formel
a4 cet effet auprés du dépositaire.

9. Aprés l'entrée en vigueur d'un amendement, un Etat contractant qui
aura aooepté 1'amendement sera en droit d'appliquer la Convention telle qu'elle
aura été amendée dans ses relations avec les Etats contractants qui, dans un
délai de eix mois aprds l'adoption de 1l'amendement, n'auront pas notifié au
dépositaire qu'ils ne sont pas 1iés par ledit amendement.

6. Tout instrument de ratification, d'acceptation, d'approbation ou
d'adhésion déposé apriés l'entrée en vigueur d'un amendement & la présente
Convention eera réputé s'appliquer A& la Convention telle qu'elle aura été
amendée.



Article 34. Dénonciation

1. Tout Etat contractant peut & tout moment dénoncer la présente
Convention par notification écrite adressée au dépositaire.

2. La dénonciation prendra effet le premier jour du mois suivant
l'expiration d'un délai d'un an A compter de la date de rdception de la
notification par le dépositaire. Lorsqu'une période plus longue est spécifiée
dans la notification, la dénonciation prendra effet & l'expiration de la période

en question & compter de la date de réception de la notification.

FAIT A Hambourg, le trente et un mars mil neuf cent soixante~dix-huit,
en un seul original, dont les textes anglais, arabe, chinois, espagnol,
francais et russe sont également authentiques.

EN FOI DE QUOI les plénipotentiaires soussignés, dlment autorisés par

leurs gouvernements respectifs, ont signé la présente Convention.
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KONMBRIMULET OPFAHHRAIINT ORLEMMHENIHX HAIUtH
0 MOPCKOH 1IIEPEBO3KE T'PY30B 1978 T'OfA

[lpeaMbyna

I'OCY MAPCTBA-CTOPOIN HACTOAUE# KOHBEHRLHM,

NPU3HABAA xenaTeabinM yCTAHOBHTL HOCPEACTBOM COrfANeHMA HEXOTOpWEe NMpaBuia,
racampuecs Mopckofi mepopoaky rpyaos,

PEIMIN saxapunth ¢ oTol nenbnw KOHPEHOMO X NMOOTOMY COTLJACHANCH O

HiXecJenyomeM:
HACTL I, ORIIE [QJIOXEHMA

Crarba 1. Onpegenenus

B nactoamell Konpenuun:

1. "Mepero3unx"” o3navaer apboe JAHIO, KOTOPHM HAKH OT MMEHH KOTOPOro C
rpy3ooTnpaBHTEsEM 38KJDYEeH JOTOBOP MOPCKONl mepeBO3IKH rpy3la,

2. "QaxTHueckutl nepeposuuk” osnauvaeT AW60OC AMUO, KOTOPOMY MNEpeBOIWIHKOM
MOPYYEeHO ocymecTBiaeHue NMepeBoakn rpy3a HAX YaCTH NMEepeBC3XH, K BxapuacT ampboa
Apyroe auMno, KOTOPOMYy NODPYWeHO TAKOEe OCYmMecTBJEHite NepeBO3KH,

3. "['pyaoornpapeitTennr" o3HavaeT Jawboe JHUO, XOTOPWM MAH OT HMMEHHM WIAH OT
AMNA XOTOPOTroO J8XJADWER AOTOBOP MOpckoll mepeBoaki rpys3a C NEPOBO3IWIKOM, Il
Andoe ANUO, KOTOPHM MJIM OT HMEHH Wit OT JHUA KOTOPOro rpy3 QakTHHECKM clraeTcd
nMepepoivNKY B CBA3N ¢ AOropopoM Mopckoll nepeBoaki,

4. “I'pysononyuatens" o3tavaeT JHLO, YNPABOMOUCHHOC 1t& MOJYYEGHHS TI[yan.

5. "T'pya" prADUAET XMBBX XHBOTHHX} B TeX CJyu&AX, XOraa TOoBAI
oGrcanvaid B xoutelluepe, Ha naaseTe AN NMORVGHOM UPHCHOCOOGACIHNK ANA THAHCIOP-
THPOBKH ItJift KOrna OHN YyNaxKoBaHWH, "rpya' bBuaodaer takoe npitenocobiacHHE Iaa

TPAHCNOPTHPOBKH MAH YNAKOBKY, €CJll OHI MPEAOCTABJENL IpPYyIOOTHABHTLIECM,



6. "Horosop Mopoxoft mepeBosxm" osnauaer apGoft XOroeop, B COOTBETCTBHA
C XOTODPWM NEPeBO3YHK 3& ynsaaTy ¢paxrta o6A3yeTCA NEPEROITH I'pPy3 MOPEM H3 OXHOro
nopra B Jpyroi; oxHaxo XOrosop, OXpaTHeapmMit NepepoIKy MopeM, & TAKXEe DepepoOI-
Xy XaxuM=au60 HMLHM c¢nocof0M, PACCMATPHBAETCA KAK XOTOBOP MOPCKON mepeBOaxH
AaAa nelxeft nacroamelt KoupeHnuu xumn B TOR cTemeHW, B kxaXOof OH OTHOCATCA K
NepeBOINe MOpPeM.

7. "KonocaMesT" 03IRAWAET NOKYMEHT, KOTOPHN DOATBepERA&ET XKOTOBOP MOpPCKOH
NepeBO3KH W NPHEM HAX NOTpy3dKy I'py3la NepeBOIUHKOM M B COOTBETCTBHH C KOTODKWM
nepepoauHx o6A3yeTCA CAATL I'Py3 ONpOTHB 3TOro KOKyMeHTa, Yxasanme P AOKyMeHTe
O TOM, WTO rpy3 KoaxeéH OMTb CAAH NPHXA3Y NOHMEHOBAHHOTO JXMIA HAX NPHKA3Y, HAH
npexnABHTEND, Npemncrapaser cobolt raxoe ofA3atTeancTso,

8. "MinceMeHHaA ¢opMa”™ PXIADYAET, HAPARY C NPOUMM, TEAETPAMMY H TOJEXC.
TAThA 2 C a MpAMeReHHA

1. Toxoxenua nacroameft KoOHPEeHQHH DPHMEHADTCA XO BCEM JOrOBOpPAM MOPCKOH
NEePOBOIKH MEXAY ABYMA DAINHYHLWMH TOCYRAapCTBAMH, 6CIH!

a) OOPT DOrDPY3IKH, RPefyCMOTpeREHE B gorosope Mopckxolt nmepeBoax:,
HAXOAHTCA B OfHOM ¥3 JoropapHBPanmMICA TOCYXApPCTB, HJIM

b) DOpPT PA3rpyaKH, NPexyOMOTpPeHHHRA B AOroBope Mopcxoff mepepoaxm,
HAYOXATCA B OXHOM H3 JOropapHBADHHICA I'OCYZAPCTB, HAH

c) OfHH ¥3 OMQHOHHHY NOPTOR PA3IrpPY3NH, NPeRYCMOTPEHHHX B 10r0BOpe
Mopcxo#t nepeBOo3IKH, ABAAGTCA (AKTHWOCKHM NOPTOM pPA3rpysxs # Taxoft mopr
HAXYOJAHMTCA B OXHOM H3 JloropapHBapmHICA FOCYXAPCTB, HIH

a) KOHOCBMEHT HAM APYro#f AOXyMeHT, DOATEepxIaDmHi gOorosop Mopcxoft
DepeBO3XKH, PHEAR B OJHOM H3 JlOroBapvBADEHICA NOCYAAPCTB, HAH

o) NOHOCAMOHT HAH ZPpyro#f ROoxyMeHT, moxTPepxgapmuft XOroBOp MOPpPCKOH
DepeBO3XH, NPOAYCMATDHBAGT, WTO AOrOBOP XOJAXE6H DPEryAHPOBATHLCA NOAOXCHHAMM
HactoAmelt KOHPOMUNA MA¥ 38XOHOZATEALCTBOM ADGOro rocyaapcTha, PBOAANYMM HX
B aeficTeue,

2. Tloxoxenra Hactoamef! KOHBOHOWH DPAMEHADTCA HE3IABHCHMO OT HAOHOHaAbHOH
OpHHAANGXHOCTH CYAHA, TMepeBOo3dHxa, GAXTHIECKOrO NEepPeBOsYHKA, TpPYSOOTIPABHTeNA,
rpysomoaydaTteas xay apfOro Xpyroro 3aHHTepeCOBAHHOr'o JAHRA.

3. Tionoxenur HacToAme! KORPOHOUH He NPHMEHADTCA X WApPTepPeM. Ognaxo,
KOT2 KOHOCAMEHT BHUAETCA COrJACHO WAPTepy, HONOXEHHA HOHBEHUHM NPHMEHADTCA X
TEXOMY KOHOCAMEHTY, 6CJ® OH PeryaHpyeT OTHOMEHMA MExXAy HepepolIdHMKOM H JepmaTe-

NAM ¥XOKOCAMOHTA, HEe ABJNADMYMCA (QPAXTOBATEfEM,



4, Ecau norosop nmpesycMaTpHBaeT NEPEBO3KY I'Py3& HOCKONBXHMH OTTPYIKAMH B
TedeHHe COTINACOBAHHOrO NepHOfa, NMONOXEHMA HacToANed KoMBEHUME NPHMEHADTCA X Kax-
aokt orrpysxe. Oamaxo, Xoria OTrpysxa OCYMECTBIAGTCA HA OCHOBAKMM 4aprepa, OpH-

MeRADTCA NOJOXEGHHA OYHKTA 3 HACTOAReH cTaTbm.

Cratba 3. Toaxosanne KonseHumu

lipr TOAXKOBAHHM ¥ HNPHMEHOHHM HozoxeHul nacroameldt KoHBeHIMM HAXNEXHT YuHTL-
BATL 66 MOXAYHAPOAHuHM xapaxTep H HOOOXOAMMOCTL cOXelcTBOBATL ROCTHEEHHD E€AHMHO-

o6pa3ua,

UACTb 11. OTBETCTBEHHOCTH IEPEBO34MKA

Cratba 4. [lepuox OTBETCTBEHHOCTH

i. OTBeTCTBEHHOCTL MEPEBO3YHXA 38 IDy3 HA OCHOBAHHH HecToAmell KonBenmun
OXBATHBAOT HEPHOX, B TEUEHHEe KOTOPOro rpy3 HAXORHTCA B BeAGHHH IE6POBO3UMKA B
OOpTy HOT'PYy3XH, BO BpeMA HNEpPeBO3AXH H B NOPTY PA3rpy3axH.

2., Jna yenel mynxra ! HacrToAmel OTATBLH CWMTAETCA, YTO I'Py3 HAXOXMTCA B
BOAGHHH MEPeBO3UHKAL

a) C MOMEHTA, KOTA4 OH OPHHAX T'py3 OT3

1) rpy200TOpABHTENA MAM JaMNAa, XeHcTByrmero OT HMEHH Tpy300THDABHTEAA}
Hau
11) Xaxoro~-au60 OpraHa HMAW MHOTO TpeThero AHLA, KOTOPOMy B CHIY 2aKOHA
HIM NPABHA, NPHMEHHMHX B HNOPTY HOTpy3XH, rpy3 XoaxeRr OWTb DepexaH
ANA OTTPYy3KM}
b) a0 MoMeNTa, KOTA& OH C2&1 Tpy3t
1) nyTeM mepezauM rpysa rpysomoayuaTeap}  MAH
ii) B CIy4aAX, XOrjxa rpyaomoayuaTenb Re NMPHHUMACT TPy3 OT HDEPEDOIWi-
X8, =~ ONyTeM NPeAOCTABAGHHMA €ro B DACOOPAXEHVMe TpPYy3oNonydUATenA B
COOTBETCTBHH C JOTOBOPDOM HIH 3AXKONOM HAM oOndYaeM xaHuoR orTpacau
TOProBAM, IOPMMOHHMHMH B HOPTY PA3TPY3KH}  MJAH
i11) IyTeM nepexauy rpy3a KaxoMy-ZHOO OpPraHy HJAH HHOMY TpeTbeMy Aauuy,
KOTOPHM B CHAY 3AKOH& HAW NpPaBHA, DPHMEHMMMX B NOPTY Pa3rpyaxu,
ZOJXEH OLHTb DepexaH rpy3.

3. B nynxrax ! u 2 racroamell CTATBH CCWIKA HA NEPEeBO3AUMKA MAM Tpy3onony-

YaTena o3HawaeT, NMOMHMO NCPeBO3UMKA ILIM TPy3onOAYHATEAS, TAKEE CAYEARNUX M

areHToB, COOTBETCTBOHHO, NEpeBO3YHKA HUAH Ipy3oNoaywaTend,



Crarna CHOBAHMA OTBOTCTBSHHOCTH

1. [lepepoaunx HeceT OTROTCTBOHHMOCTHL 34 yEepl, aApaAnNMiiCA DPOayALTATOM
yTPaTM HIN NOPPORAGHHA IDy3a, & TAKES SAXEDEXK B OXAYe, 6CAX OO6CTOATOAWCTRA,
PM3BARPENE YTDATY, HOBPERROHHO HIN 3AXODEKY, MMEAH MOCTO B TO BPEMA, KU)AA
rpys HAXOXMACA B 60 BPOXOHHHM, XAK 3TO ONPOXSISHO B CTATLE 4, 6CAN TOABXO
DepeBoOsUNK HE XOKAROT, UTO OH, 6r0 CAYRANHG MIH ATGHTM DNPHHAAM BCE MODM,
XOTODMe MOTAM DASYMHO TpebOBATBCA, WTOOM H36OEATH TAKHX OOCTOATOALCTE M HX
nocaexcTeuft,

2. 3azepExa B CXAYG WMESOT MOCTO, OCAM IDyB He CXAH B NOPTY PAIrpyIXM,
OPeXyCMOTPOHHOM B XOTOROPEe MOPCKOft MEpPOBOBXH, B NPOXGAAX CPOXA, HPAMO ONPEXO~
AGHHOT'O COTrXAROHMOM, HAM NPH OTCYTCTBHH TAKOIO COrAANGHHA - B NPOX6IAX Cpoxa,
xorTopuft 6Maxo OM pasyMio TpefomaTh OT 3A60TAHBOrO NEPEBOIYHXA C YROTOM KOHXpST-
HMX O06CTOATOALCTE,

3. Juno, ynpemomouerHoe 3aABHTL TpeloBPAaHMe IO ROBOAY YTPATM rpysa,
MORET CUMTAThL TPyd YTPAUGHHMM, O6CAH OH He 6MA CXAH B COOTBOTCTBHH C TPOOOBPAHH~
AME cTaThH 4 B npexexax 60 xazeHgApHMX XMeft IO MCTOUOHMM CPOXA CXAUM COTIACHO
OyHkTy 2 Hacroameft craThm,

4. a) TJleperoBUNK MeCOT OTROTCTROHHOCTS!

i) 2a yTPaty maM moBpempense rpys’a MAM 3aXePEKY B OXAUe, BMIBAH~
HMe NOXADOM, OCAH JIMNNO, daApiAvmee TpefomaHie, Joxamer, 4TO
DOXADP BOSHHX IO PHHE NEDSBOIUMKA, 6r0O CAYRANHX MAH ATGHTOD}
11) 3a TaKMe yTpATy, LHOBPOXXGHME HAM 3JAXOPEXY B Cxawe, KOTOpMe,
@OJAH BTO XOKA3AHO IMIOOM, 3AAPIADENM TpPeSOBPAHHE, NPOMIOEAN
00 PHHO NEPEBO3WHKA, 6r0 CAYRANMX HAM AT6HTOP NPH OPHHATHM
BCOX MOD, KOTODMEe MOTAH DASYMHO TPeOOBATLCA, WTOOM AMKBHAN-
POBATL HOXAD M M366XATL MAM YMOHLEMTH 6r0 HOCIGACTBHA,
b) B caywae, xorxa nomap xa 6OpPTy CyAHA 3ATPOMYX IDy3, M ecCaM
TOr0 NORGJAGT IHNO, daARAADEEee Tpe6OPAHNG, HAH NOPEBOIUMK, XOARSH ONTL
npomexer coppefiepcxuft OCMOTD P COOTBOTCTEMM C RPAKTHKOft MODPCKHX NOPEBOIOK
00 NOPOXY OPHWHH M O6CTOATOALCTP NORADA, M KONHA COOTRETCTBYDNOro OTqeTa
XOARHA NPOXOCTABIATLCA HOPOBO3IWHKY HIAH INNY, JAABIADEEOMY TpeboPamue, DO

MX sanpocy.



5. B OTHOMeHHH EMBLY XHBOTHHX NEepeBO3YHX He HECOT OTBETCTBEHHOCTH 3a
yTpPaty, NOBpeRIeHHe HAH 3AJeDPEKY B cjrade, ABAADOUECA DPE3IYALTATOM IDSHY OCOOMX
PHOXOB, NPHCYOHX JTOMYy BHXY HE@PEBO3XHM. EcE¥ mepeBO3IYMX XOKAXET, WYTO OR
BLIIOAHHE CRenNMAJbHHE HRCTPYKOHH B OTRORGHMH XHMBOTHHY, JNAHHHe @My rpyaooTHpABH-
TeneM, H WTO NPH JAAHHHX OGCTOATEXLCTBAXY yTpaTa, MOBpexneHHe HAH 34J6pXXA B
crave MoraH 6u OHTH OTHeCEHH HA CUOT TAKMY DHCKOB, OpeamozaraetTcsa, 4To yrpara,
NOBPORAGHHE HIAH 3AJ6DPEXA B CAAHe OLAM BL3BAHW ITHMH PHCKAMH, 6CIH HET AOKA3A-
TEALCTB TOro, HTO NEAHKOM HAH OTHACTH yTpaTa, NOBPeXAGRHEe HAM 3AXEDXKA B cCladve
OpoMsomuH NO BHHE NEPEBO3YHKA, €TI0 CAYRAMHX HAH ATEGHTOB.

6. lepeBO3UHX He HECET OTBETCTBOHHOCTH, XpOMe xax mo ofme#t aBapumu, B Tex
cayvafx, XOrjxa YTpaTA, NOBPEeRXOHHe HMAH 38XE6PXKA B ORAYEe BOIHHKAH B Pe3yAbTATe
Mep MO CHACARHD XM3HH HAM DA3YMHHY MeP MO CNACAHMD HMymMecTBA RAa MoOpe.

7. B Tex caywaAx, XOraa BHHA NepeBO3WHKA, 6ro CAYXAMHX HOH ATeHTOB COWe-
TaetTca ¢ apyroft npuunpol B BO3HMMKHOBEHMH YTPATH, NOBPEXAEeRHA HJM 38JepPXKH B cjaue,
NepeBO3UHX HECET OTBETCTBOHHOCTH XHms B Toft cremenu, B xaxolt yrpara, mospexpe-
HHe HINM 3AJ6pEKA B OXade o6yCIOBIeHH BHHOHN mepeBO3UHKA, €r0 CAYXAMHXY HAA
AT@HTOB, NpH YCAOBHH, HTO NEPEBO3UHX XOKAXET pPA3IMED YTPATH, NOBPOXAGHHA HIH

3aJePEKH B CjAdYe, KOTOpHMEe He O6yCIOBAGHH BHRO# C 6ro CTOPOHM.

Crarsa 6. Ilpesenn OTBETCTBERROCTH

1. a) OTBeTCTBERHOCTL HMepeBO3uUMKA 3a ymepS, ABLAOGMACA PO3yALTATOM
YTPATH HAM NOBPEXAGHHA rpys3a, B COOTBOTCTBHM C NMOROXEHHAMH CTATLH 5 OrpaRHuMBa-
erca cymmolt, axsupazenrtnoft B35 pacueTHHM eAMHHIAM 3a MECTO HAM APYryD OIZMHHRY
OTrpyaxn, au6o 2,5 pacueTHON eAMHMIH 38 OAHH KHIOTpPAMM Beca GpyTTO YTPAUYEHROro
HAM MOBPEXREHHOT'O rpysa B 3ABHCHMOCTH OT TOrO, XKAKAR CYMMA BMEE.

b) OTBETCTBEHROCTH MEPEBONUMKA 3A 3AZEPXKY B CRAYE B COOTBOTCTBHM
C MOXOXOHMAMM CTATHH 5 orpamnuusaerca cymmoft,s 2,5 pasa xparnoit ¢paxry, moaae-
XameMy ynaate 3a 3azepmanHuit caaveft rpys, Ho e mpesnmavmeft pasmepu ¢paxTa,
nonxexamero ynnaTe Ha OCHOBAHHH ROTOBOpa MOpcko# mepeBozxH.

c) Hu B xOeM cayuae COBOKYIHAR OTBETCTBERHOCTL MEPEBO3WMKE RA OCRO-
BaHHH OOOMX NOINYHKTOB "a" H "nh" HACTOAMEro NYHXTA He NMpPEeBLMAGT OrPAHHUEHHMA,
KOTOpPoe Ouz0o 6M yCTAHOBAGHO COrZACHO MOAONYHMKTY "a" HACTOAMEro MNYHKXTA 38 MOIHYD

yTpaty rpysa, B OTHOREHHH XOTOPOro BO3AHHXAA TAXAA OTBETCTBEHHOCTL.



2. lns nesneft nowscaenns Goaee BHCOXON CyMMu B COOTBETCTBMH C MYyHXTOM 1 “a®
HacTosmel! CTATHEH NPHMEHADTCA CAGAyDNHe NpPaBPHAA?

a) Koraa zas obneamnenus TOBAPOB HCNOAL3yeTCA XoHTeflRep, maaner uau
noaofHoe mpHCnocoSieHHe ARR TPAHCNOPTHPOBKH, MECTA HAK APYyrHe EAKHHILE OTTPYyIKH,
mepeuMcieHHEEe B KOHOCAMEHTE, €0aH Taxomoft muxaH, HAKH Xe B ADGOM APYTOM ROXYMeHTe,
noaTsepxAADmMEeM A0roBOp Mopcxofl mepeBoaxy, XaX YNAKOBAHHLE B TAKOM N PpsCHOCOSNOHMH
AXR TPAACOOPTHPOBXH, DACCMATPHBADTCA KAX MECTA MAH GAMHNON OTrpy3XH. 3a
YXA3AHHLM BLMe HCXADWEHHEM, I'Py3d B TAKOM NPRCOOCOGIEGHMH AAR TPAHCIOPTHPOBXH
PRCCHATDHBADPCA KAK ORHA EGAHHHIA OPrPy3XH.

b) B rex caywasx, XOrga YTPAQeHO MAM NOBPEXAECHO CAMO NMPHCHOCOGIemMe AAR
TPARCHOPTHPOBXH, DTO NPHCOOCOCAGHHE RNR TPAHCOOPTHPOBKM, @CHH OHO He ABpiAsteTCsH
co6CTBEHHOCTLD MEepPeBO3YHKA MAH He NPeXOCTABIGHO MM, PACCMATPHBAETCA XAK OTAeldb-
HAR OAMHHIA OTrPYy3KH.

3. PacueTHaR eAHHMIA O3HAWAET PACUHETHYD GAMHMUIY, YXA3AHHYD B cTaThe 26,

4. o coraamenno Mexgy NepeBO3IUUXOM H T'pPy3ooTHpaABHTENEeM MOryr OuThL ycTa-

HOBAGHN mpefeasl OTBETCTBEHHOCTH, NPeBHNADANHE NPeAyCMOTpEeHHHe B myHkTe 1,

Cratng 7. IIpuMeHOHME B OTHONMEHMMH

BRHEZOropopIY Tpebosanuit

1. DoapameHMA OTBETHUHXA H Npelead OTBEeTCTBEHHOCTH, NPEAYCMOTpPeHMHe B
Hacroamelt Konmemimu, NpUMEHADTCA NpH ADOOM HMCKXe X NepeBO3UKKY OO HOBOAY YTDATH
AKX NOBPexXAeHMA rpya3a, Ha xoropuft pacmpocrpangerca aorosop Mopcxolfl nepesoaxi,
PaBHO XAX M NO NOBOAY 38REPEKH B CRAWE, HEIABHCHMO OT TOrO, OCHOBAR ITOT MCX
HAa AOrosope, AeAHKTe HAM HHOM NPABOOCHOBAHHM,

2, Eoan raxoff MCX NpeABABIEH K CAYEAMEMYy HAH ArentTy nepesoauwxa, Taxol
cnyxamuit uauM areHr, Aoxasas, QTO OH jelicTBoman B npesenax CBOMX CAyXeSHHX
o6raanHocTell, mMeeT MpaBO BOCHNOALIOBATLCR BOIPARGHMAMHM OTBETHHXA W NpelenaMu
OTBETCTBEHHOCTH, HA KOTOPHE COraacHo Hacrosmel KonpeHwmuu Bopame CCLIATBCA CBM
nmepeBo3auux.

3. 3a HCXADUEHHEM TOrOo, UTO NPEAYCMOTPEHO B cTaThe 8, CyMMu, KOTOpHe
MOTYT OLITh BILCKAHH O NEPeBO3WHKA ¥ JADOHX JAMI, YNOMAHYTHX B nyHxTe 2 HacToAmef
CTATBH, He NPEeBLNADT B COBOXYNHOCTH Npefeal OTBEeTCTBEHHOCTH, NPCAYCMOTPeHHHE B

Hacrosmelt KonpeHnmum.



Crarba 8, YTpara OpaBAa Ha OTl'DAHUYAOHHE OTBETCTBEHHOCTH

1. llepeBo3uUMK HE HMEET NpaBA HA OrpPAHHYEHHe OTBETCTBEHHOCTH, NPERYCMOT-
pexsoe B cTaThe 6, eCIH XOKA3AHO, 4YTO yTpaTa, NOBpexIeHHME HAH 38JeDXKA B caade
ABHIUCHL pe3yabTaToM A6HCTBHR MIX YOYMEHHA NepeBO3IUHKA, COBEpUEeHHHX AH6O0 C
HAMEPeHHEM NPHIHHKThL TAKYD YTPATY, NOBPDEXAEHHO WIH 3aneDEKy, JNU6O0 BCIAEXCTEBUE
6e30TBETCTBOHHOCTH 4 C NOOHHMAHHEM BEPOATHOCTH BO3HHKHOBEHMA TaKof yTparTH,
OOBPEXNEHUA HIAH 38XEPRKH,.

2. HecMOTpPA HA NOJXOXEHHA NYKKTA 2 CTATbK 7, CIYXAMHE WIW areHT mepepod=-
9HKa He MMeeT NpABA HA OrpPAHHYEHHEe OTBeTCTBEHHOCTH, NMPEeXyCMOTPeHHoe B CTAThe 6,
ecaH JAOKA38BHO, YTO yTpaTa, NOBpexieHWe HJIH 3aNeDXKA B CrARe ABUIHCH PE3IYJNbTATOM
HReHCTBHA HJAK yOymMEeHHA TAKOT'O Clyxamero AIH AreHTAa, COBePmEeHHHX JH60 C HAMEe PeHHOM
OPHYHHHTL TAKYD YTPATY, NOBpexXAeHHe RIAK 3AREeDXKY, JMH6O BCIAEXCTBHe (e30TBETCTBEH-
HOCTH M C TOHYMARWEM BEPOATHOCTH BO3HHKHOBEHHA TAKOH YTpaTH, NOBPEXAEHHA HMIM

38XOPEKH,

Crarnr 9, [Taxy6uuil rpya

1. Tlleperpo3urMk HMeeT NpABO NepPeBO3IUTh Ipy3 HA manyle TOJLKO B TOM caydae,
€CJNH TAKAA NIepeBo3Ka COOTBeTCTByeT COTJaNeHHMD C TpPy3cOTHPABHTENEM HAH ofHdAaD
ZaHHoR oTpacar ToproBaH, JNHGO TpelyeTcA MO 3AXOHOAATENbHNM HODMAM WIM TPABHIAM,

2. Eesqv nepeBOo3MHMK H rpy3oOTOpPABHTENb ROTOBOPHJIHCH O TOM, UTO T'pPy3 HOAREH
HAIM MOXET TEepeBO3HTHCA HA mainyfe, NepPeBO3YHK OOA38H BKIDUMTL yKa3zaHHe 06 ITOM
B KOHOCAMEHT Rau xpyroll noxyMenT, DoxTBepxaammuit ZOroBop MOpPCcxOft mepeBO3XH,

[lpr OTCYTCTBYR DOZOGHOTO YRA3AHHA NEPEBO3IWHK HecCeT GPeMA JOKA3NBAHKA TOro, 49TO
corxameHHe O TNepepn3ke rpy3a Ha naxyfe OHNO 3aKADUYEHO} OXHAKO INepeBO3YUHK HE
HMeeT OpaBa CCHIATLCA HA TAKO6 COTJAXNEHWEe B OTHONEHHU TpeThel CTOPOHN, BKADWAA
rpysonoxyuaTexf, KOTOpas ROOGpPOCOBECTHO mnpuoSpesna KOHOCAMEHT,

3. B Tex cayuanmx, XOrxa rpy3 mepepO3MJCA HA mnanybfe BONPEKH HONOXEHHAM
oyukTa |1 HacToamel CcTATbH HMIH KOrjA& DepeBO3YHK He MOXET B COOTBETCTBHR C
OYHKTOM 2 HACTOAmel CTAaTbH CCHEATHCA HA COTrjameHHe O NEepeBo3Ke rpy3a Ha maayle,
nepeBo3uUKK, HECMOTPA HA NOJOXEHHR OyHxTa | cTaThbH 5, HeceT OTBETCTBEHHOCTL 38
YyTpPaTy HMAH DOBpeXN6HHE Irpy3&, & TAKEe 38 3aJepERKY B CRave, BHIBAHHNE HCKIDYH—
TeJbHO NepeBO3KOR rpyaa Ha maixyle, H npexea ero OTBETCTBEHHOCTH ONpexeNfeTCA
B COOTBOTCTBHM C NOJNOXEHMAMH CTATbU 6 uau ctaTsH 8 HacTormel KoHpeHOuM B
38BHCUMOCTH OT OOGCTOATEALCTB,

4. llepeBoaka rpysa Ha naxy6e BONMPeXH UPAMOMY COrjiAIEHUD O MEpeBO3Ke B

TIOMEé PACCMATPHPAEeTCA KakK KeHACTBHE MJR yOymeHMe NepepO3UMKA B CMHCNe CTAThH 8.



Crarba 10, OTBeTCTBEHHOCTh NEepeBO3UMXA

H QAK‘I‘HQ 6CKOr'o nepeBo3uYHxa

1. B Tex caydasx, xorza OCyReCTBAGHME NepPEBO3KM HEIM YACTH ee NOPYYEHO
$AKTHIOCKOMY NODPEeBOIUKXY, ABKE 6CAH DTO AOHNYCTHMO NO YCAOBHAM AOTOBOPA MODPCKOMH
0epeBO3IXH, NEPOeBOIUMK TEM HE MEeHee OCTAeTCA OTBOTCTBEHHHWM 38 BCD NEpPEeBOIXY
D COOTBETCTBHK C DOXOXGHMAMH HacToamelf KoumdeHruk, B OTHONGHHMM NEpBBOIKH,
OCYyROCTBAOHHOR GAXTHUOCKHM NEPEBOIUHKOM, NEpPeBO3IYMK HECeT OTBEeTCTBOHHOCTL 38
AeficTBHA M yuymeHHA HAXTHUEOXOro NOPEBOIUMKA M €ro CAYXARMI M AreHTOB,
AeficTBOBABEMY B Hpejeaax CBOMX cayxeSHux olasaHHOCTeft,

2. Bce moxoxenna uacroamei KoHBeHouu, peryaHpyomue OTBEeTCTBEHHOCThb
nepeBo3INHKA, NPHMEHADTCA TBKEE B OTHONEHHH OTBETCTBEHHOCTH (QAKTHUECKOro
O6epeBO3IYHKA 38 OCYRECTBAGHHYD KM LHOPEBOIKY. floxoxenua nyuxrTos 2 # 3 crartey 7
M OyHxTA 2 CTATbH 8 DPHMEHHMMH B CAYYAE NPOAMABIGHHA MCXA X CAYRAROMY HIH
areHtTy ¢axTuvecxoro nepesoauuxa,

3. Jo6oe cmenMainHoe COraameHHe, B COOTBETCTBUM C XOTODHM NepPEBOIUMK
OpHHHMAGT HA cela ofa3aTeabCTBA, He NMpearycMOoTpeHHuHe nacToamel Konmennueft, nan
OTXA3WBAETCA OT OpaB, HpPEAOCTABAAGMHX HAcToamel Konmenumelt, pacmpocTpansmerca
HA (QAXTHYECKOrO mepeBO3UHKA TOALXO B TOM Cayuae, eCEH OH C 3THMM COrXACHIACA
OPAMO BHPARGHHMM 06pa3oM M B ODHCbMOHHOM ¢opMe. HeaaBHCUMO OT HAAMUUA HAM
OTCYTCTBHA TAKOTrO COraacui GaXTHYECKOro mepeBO3UMKA, NEPeBO3IYMK TeM He MeHee
OCTAETCA CBAJAHHHM OOA3ATOALCTBAMH MAM OTXA3IOM OT NpPAB, BHTOKALMHMMH M3 TAXOrO
CO6OUAIBHOr0 COraameHua,

4, B Tex cayuaax u B Toif Mepe, B KOTODHX M NepeBO3WHK,H ¢axTuveckuit
NepPeBO3IUMK HECYT OTBETCTBEHHOCTb, HX OTBOTCTBOHHOCTH ABRfeTcAa coxmgapHoit,

S5 CyMMH, KOTOpHe MOryT OWTb B3HCXAHH ¢ DepeBO3YMXA, (PAXTHWECKOro
IepeBo3YMKA M MX CAYRANHX H ATeHTOB, He JOIXXHN B COBOKYIHOCTH NPEBWEATL
npeAean OTBETCTBEHHOCTH, NPOAYCMOTpPeHHHe HacToameR Koumexuueft,

6. Huuto B Hacrosameit craThe He yMaxser xaxoro OW T0o HH OwWio npasa

o6paTHOro TpefOBAHMA B OTHONGHHAX MExXAy NEepeBO3UHXOM H $AKTHUOCKHM NOPEBOIWHKOM,



Cratha 11, CxBo3Haa mepeposka

1. HecMoTpa Ha moxoxeHMAa nyHxra | cratbk 10, B Tex cayvasax, xorxa B
XOTOoBOpe Mopckoit mepepoaxy NpAMO HPERYCMATPMBAGTCA, WTO KOHKPeTHAA YAOTHL
NepeBOIKH, OXBATHWBAEGMON! yXASAHHHM XOrOBOPOM, XOJXHA OCYMECTBAATBHCA HEe NepeBO3~
YUKOM, 8 XPYTrHM ONpeXeNeHHHM JHUOM, B.XOroBOpe ROXET ONTh TAKEE UPERRYCNOTPOHO,
YTO MEePeBOIUHX HE HEOoeT OTBeTCTBEOHHOCTH 38 yTpaTy, HOBpPeXXEHHe HIK 3AXepPRKY B
oxade, BHIBAHHNE OGCTOATENALCTBAMH, HMOBEHMH MECTO B TO BpPeMA, KOTXa rpya HaAxo-
XHACA B BOXGHHH (PAXTHWOCKOrO MEPEBO3YHKA B TEWEeHHe TAKON WACTH NepeBOIKH,

Tem He MeHee apfoe YCAOBHE, OrPAHHUHBADMES WAH HCKADYADNME® TAKYD OTBETCTBEHHOCTD,
HO HMEeT CHIN, eCNH cyXxe6Hoe pasGMpATEALCTBO. IPOTHB (PAKTHUECKOrO HEpPEeBO3IYHKA HA
MomeT OnTb BOIGYRAEHO B KAXOM-AH6O CYRe, KOMOETEHTHOM HA OOHOBAHHH OYHxTA | WaAH
2 orathy 21, PpeMa xOxasHBAHMA TOrO, WTO yTpaTA, NOBpPEXXEHHEe HAH 3846PKKA B
cxave OGHAM BHIBAHH TAKHM OOGCTOATEALCTBOM, JAGXHT HA HEepeBO3IdYHKe,

2., daxTHYecCkuii mepeBO3IUHK HECET OTBETCTBEHHOCTL B COOTBETCTBHH C
OOXOXEHMAMH DYHKTA 2 cTaTbH 10 sa yrpaTy, HNOBpexzeHHe HAM 3AXepPEXy B crade,
BH3BAHHHE OOGCTOATEALCTBAMH, KOTODHE HMEXM MECTO BO BPEMA HAXORAEHHA Ipysa B ero

BOXOGHHH,

YACTb III., OTBETCTBEHHOCTb I'PY300TMPABUTERA

Cratba 12, O6mee npaBuso

I'pyaoornpaBuTenn He oTPevaeT 3a ymepl, NOHECEHHHI NepPeBOIUHNKOM HIAH
$PaXTHIECKHM TNEPEeBOIWHKOM, HAH 3A NOBPEXREGHHE, MOAYWEHHO® CYXHOM, €CIAH TOAbKO
Taxoit ymepl uiAM mOoPpexREHME HE MPOUIONAH NO BHHE TIDPYIOOTNPABETOXA, 6r0 CAYRAMMUX
HAX AreHTOB, Caxyxamuit uiaK AreHT rpysoOoTHPABHTEXA TAKEE He HECET OTBETCTBEHHOO~
TH 3a Taxoit ymep6S HMnH NOBpexneHHEe, E6CIH TOALXO ymepl MAK NOBpexXeHHe He Ouau

BHIBAHN BMHO/t ¢ ero CcTOpOHM,

Crarea 13, Crnenuaibiue npapuxa o6 ONACHOM Trpy3e

1. I'pyaooTnpapHTEAb XOJNXEH 3AMAPKHPOBATH HAH OGOIHAYHTL HOXXOXAMUM

cnoco6oM omacHuit rpys kax omacHsift,



2. Koraa rpysooTopaBATeA: DepejaeT ONDACHHNE Trpys Depepo3WHKY HAH GAKTHHOCKO-
My DepeBO3UKKy, B 3ABHCHMOCTH OT O6CTOATOILCTB, IPY30OTOPABATEAL JNOAXEH OPORH-—
$GOpPMHPOBATE ero o6 ONACHOM YADAKTEpe rpy3a H, ecEH HeoS6XOAMMO, O MepaX npejnooTO=
POXHOOTH, XOTOpHEe CEEAYOT NPHHATE. Ecay rpysooropaByTeAb He clexaeT ITOro, a
takol mepeposunx Hm Taxo# ¢axTHUecxu# mepeBo3uUAX ARHM O06pPA3OM HE OCBOJOMIEEHH
o6 omacHOM xapaxrepe rpyazat

a) rpysooTOpaBHTeAbL HECET OTBETCTBOHHOCTh OepeJ HePEeBO3IUHKOM H JNSHM
¢daKTHUOCKHUM NOPEBO3UKKOM 3a ymeplS, Bo3RMxmuit B pesyamnTaTe OTrpysaKrn TAxXoOro
rpysa, ™

b) rpys MoxeT OHTE B ap060e BpPEMA BLIpDyXeH, YHHWTOXOH H2H O0e3BpeXeH, Xax
TOro Moryr norpefoeatTh ofcroATeAnCTBA, 663 yNIaTH KOMIGHCANHH.

3. HA oaHo AMLO He MOXET CCHAATHCA HA NOAOXEHHA OYHxTa 2 HacToameh
CTATEH, eCEM BO BpeMA OEPEBO3KH OHO OPHHANO Irpy3 B CBOe BeJeHHe, 3HAA O €ro
onacHOM xapaxrtepe.

4, Ecam - B cayuaax, KOoraa nolioxeRHa ODoanynxta "b" nyAxra 2 Hacroameft
CTATBEH HOODHMOHHMH HAH HA HHXY HOJLIA CCHIATHCA, - OmACHWHE rpys craHoBuTCA
daxTHUeCKH ONACHHM AXA XMIHH HAM MMymecTBA, OH MOXeT OHTh BHIPYXeH, YHHYTOXEH
uan ofeaBpexeR, XaK TOro Moryt notpefomaTk ofcToATeancTBa, 663 yomaTH KOMOOH-
CANKH, KpOMe XAX B CHJAY OSA3ATEABCTBA HO YYACTHD B DOXPHTHR YOWTXOB mo ofmelt
ABapHH HMIM KOrja OepeBO3UHK HECeT OTBOTCTEEHHOCTh B COOTBETCTEBHH C HOJOXEHHAMH

cTaTtThH 5.
YACTL 1IV. TPARCIIOPTHHE JOKYMEHTH

CratsAa 14, Bugawa KoOHOCAMEHTA

1. Korza nmepepoaunx uxv daxtRueckult mepepoaunx npuruMaer rpya » cpoe
BeJleHHe, NepeBO3UMK DO TPeSOBAHKD TpysaooTnpaBuTexA o6A3aH BHAATH Ipy3coTupa-
BHTOID KOHOCAMEHT.

2.- HKonocaMeHT MOXOT ONTH NOSNHMCAH JHOOM, HMeDMHM NOIXHOMOYHR OT OepeBo3I-—
u¥xa. KoHocaMenT, moaodcaHHuil KADATAHOM CyfHA, HA XOTOPOM NEPEBOSKTCA Ipys,
CUHTAOTCA NOANMCAHHHM OT HMEHH DEepeBOSUHKA.

3. Moanucs HA KOHOCAMEHTE MOXeT OWTh CjlenaHAa OT pYKH, HAnevwaTaHa B BHJe
daxcAMuIe, mMeppopHpPOBAHA, NOCTABAEHA C IOMOMbLD WTAMOA, B BHAEe CHMBOJOB KJAH C
noMombD NOOKX HMHEX MEXAHHUECKHX HAM DdJNEKTPOHHHX CPelCTB, €CXH 3TO He OPOTHBO-

PEYHT 3IAKOHY CTPAHH, B KOTOpoH BHIAETCA KOHOCAMEHT,



Cratra ! CoxepEAREE XOROCAMERTA

1. B XOHOCSMEHT XOAEHM OMTh BKADWEHM, B WACTHOCTH, CIOAYDNHNE AAHHMNE

a) o6miit xapaxTep rpysa, OCHOBHME MAPKH, HOOSXOAMMME XA HAGHTHOHXAINH
rpysa, OPAMOE YKA3ARHE ~ B COOTBE@TCTBYDNNX CIYYSAAX = OTHOCHTOXBLHO ONACHOTIO
XapaKTepa rpyss, RWHCIO MECT MAM NPEeXMETOR H BEC IPySa HAM ero XOaAH4ecTeo,
O0OIRANEOHHO® HHMM OOGpPA3OM, DNPHUYEM BOe TR XARRME YKASMBADTCA TAK, KAX OHX
OpPeACTABIGHM I'Dy300TOPABHTONOM }

b) BsHemHee COCTOMMMe rpy3aj

¢) HARMeHOBARM@ NOPEPOIUHKA N MOCTOHAXORAGHHE 60 OCHOBROTO KOMMEpUe—
CXOr0 NpeANpPAATHA;}

d) uHaumeHOPARMe Ipy30OTHPABNTEXA}

e) HAHMEHOBAHME T'Py30NOXYRATEXA, 6CIR OH YKASAH IPy30OTOPABKTENEN}

f) DOPT MOTrpPY3KH COTXACHO XOTOBOPY MOPCKO# NMepeBO3XH H XaTAa IpHeMa
rpysa NepeBO3WYHKOM B MNOPTY HOTPYIXH }

g) DOpT pasrpysxu COTIACHO XOTOBOPY MOPCKOH NEPeBO3IXH}

h) 4HCAXO OPHFHHAXOB XOROCAMEHTA, 6CaHM HX GOXbLBE OXHOTO;}

i) MecTO BMIAWH XOHOCAMEHTA}

3)  noxmues UepeBosuMXa HAM XHOA, XeMCTRYDmEro OT ero MMeHH|

k) ¢paxT » pasMepe, NOXIeXANeM yOXATEe Py3ONOXYRATOXEM, HAH HHOe
yxasauge Ha TO, UTO QpPaXT XOAEEOH YNIARHBATLCA MM}

1) yxasaHue, YOOMAHyTOe B NyHxTe 3 cCTATLR 23}

yXasagHe = B COOTBOTCTBYDEMX CAYRAAX = O TOM, WTO IPy3 ACAXEH HAH
MOEET NepPeBO3IUTHCA ‘HA maxyle}

Nn) XaTa WX DepHOX CAAUN T'PySa B HOPTY PAST'PYy3KH, @CAM OMH IPAMO
COrXacopaHM CTOPOHAMH} H

0) DOBMmesHME mpeAeXx MAM HPexeiM OTBETCTBEHHOCTH, €CIR TAKOBMe COTria-
COBAHM B COOTBETCTBKH C NYHKTOM 4 cTareM 6.

2. llocae Toro,xax rpys morpymer Ha Gopr, HepeBO3RHX, @CAH TOro HoTpe-
6yeT rpysooTnpaBHTeAb, KOXXEH BMIATH rpysoornpasxtean "Gopromolt” xonocameur,
B KOTODOM B XONOXHOHMEe X XBHHMM, TpelSyeMMM corxacHo nyHxTy { nacroameit craThH,
AOAXHO OMTHL YK&3AHO, WTO I'Py3 HAXOAHTCA HA GOPTYy ONPeAGJAGHHOrO CYRH& HAH CYXOB,
& TAKEe NOARHA OMTh YXABAHA XATA HAH XATM OOrpy3KH. Ecax mepesosumx pawnee
BMIAX rpPySOOTHDABKTEAD KOHOCAMEHT HIH MHOM TORAPOPACHOPAAMTEALHMH XOKYMEHT,
OTHOCAmMiicA X XAHHOMYy rpySy, TO DO npochfe NepeBO3TUKA rpySOOTIPARMTEA: XOJANEH

BOSBPATHTL TAkOf XOXyMeHT B oOMeH RA "Gopromo#t™ xoHocameHT. [lepemosunx momeT



JAOBRIE@TBODHTHL TpeSosaHME TPY3OOTHPABHTEINA B OTHOWeHHH "Gopromoro" XxoHocaMeHTa
DyTeM AODOXHEHHA AD6Oro paHee BHIAHHOIO JHOXYMEHTA OPH YCROBHH, QTO XONOIHEHHMWH
TaxuM O6pasSOM JOKYMEHT BKIDWAET BCeé JAAHHWE, KOTOPHe JOIWHNW cojlepXaThCcA B "GopTO=-
BOM" KXOHOCAMEHTEe.

3. OTcyTcTBHEe B XKOHOCAMEOHT® KAKHX-IHOO NAHHMX, YOOMAHYTHX B HacTtoAmef
cTaThe, He BIHAET HA DDHIMYECKHHE XApAKTep AOKYMOHTA XAK KOHOCAMEHTA NPH YCAROBHUM,

OMHAKO, YTO OH YAOBIETBOPAET TpebSOBAHMAM, CONEPXAMXMCA B OYHKTEe 7 CTATbH 1.

Crarba 16. KoHOCAMEeHTH! OroOBODXM M NOKA3ATEALCTBEHHAA CHJIA

t. Ecau B KOHOC8BMEHTe CONEepEATCA AAHHMEe, XacapmHecAa o6mero xapakTepa,
OCHOBHMX MAPOK, UQHCNA MeCT HJH DPeAMETOB, Beca HIH KOIXUecTBA rpy3s, B OTHOREe-
HHH KOTOPHX NEpPeBO3UHK HJIH ZPyroe JHOO, BHAADMEE KOHOCAMEHT OT ero HMeHH, 3HaerT
HIX HMEET JOCTATOUHHe OCHOBAHHA NOXO3PEBATH, WTO ORH HE TOUHO COOTBETCTBYDT
daxTHUECKH DPHHATOMY, & B cayvae BmAAuM "G60pTOBOro" KOHOCABMEHTA — NOT PYXEHHOMY
rpysy, IH60 e€cIH y Hero He OHNO pasyMHOf#t BO3IMOXHOCTH OPOBEDHTHL TAKHE JAAHHHE,
DepeBO3YEK HJAK TaXOe ApPyroe JAWONO XOXXEH BHOCTH B KOHOCBMEHT OTOBOPKY, KOHKPETHO
YKASWBADXYD HA JTH HEeTOWHOCTH, OCHOBAHHA AJAA NOAO3PeHHUN HIM OTCYTCTBHe pPa3yMHOM
BO3MOXHOCTH OpPOBEPKH.

2. EcsnH nepeBO3WMKX HAH APyroe JAKNO, BHIADMEE KOHOCBMEHT OT @r0 MMEeHH,

Me YKA3WBBET B KOHOCAMEHTe BHemHee COCTOAHMEe rpy’a, CUHTAeTCA, UTO OH yKA3AX
B XOHOCAMeHTe, UTO BHEeWHee COCTOAHHE rpyaa xopomee.

3. 3a HMCKJADYEHHEM QMABHHHNX, B OTHOMEHHWH KOTOPHX M B TON Mepe, B kaxoft Ouia
BHeceHA8 OroBOpKA, XOOYCTHMAA COra8CHO OyHXTy | Hacroame#t CTATHH!

a) KOHOCBMEHT ABAAETCA Aoka3aTesbCTBOM prima faclie npueMa, a B cayuae
Bujaun "GOpTOBOro" KOHOCABMEHTA — NOrpPy3KH NEpPEeBO3IWHKOM rpy3a, Kax OH OOHCAH B
KOHOCAMEHTEe} H

b) AOKA3HWBAHHE NOPEeBOIUHKOM OPOTHBHOrO He jAoOycKaeTcA, €CIH KOHOCBMEHT
nepexaH TpeTbeft cTOpOHe, BKADWAA rpysomorywaTeXAa, KoTopaa AefcTBomana ao6poco-
BeCTHO, DOXAraACh H8 COJEpXAmEECA B XOHOCAMEHTE OOHCAHHe rpya3a.

4. KoHocaMeHT, B KOTOpHH He BKIDUEHO, X8K 3TO O)peAYyCMOTPEHO B OOAOYHK—
Te "k" nyHkta 1 cratbu 15, yxazaHue ¢paxTa HIM HHOe YKA3AHHe Ha TO, uTOo ¢paxr
AONXeH YORAWHBATLCA I'Py300ONYyTATENE8M, HAH He YKAJIAH BOIHMKEMI B ODOPTY DOrpy3kKH
AeMepenx, uonnexamuﬂ onjlaTe rpyaonoryvatTeneM, ABJIAGTCA A0KA3ATEAbLCTBOM prima
facie Toro, uro HMkakoro $paxTa WAM HEMEpeAXA C HEro He NPHUHTAETCHA. Oanaxo
AOXAJNBAHHE DEPEBO3UHKOM OPOTHBHOTO He XOOyCcKAeTCA, €CJAH XOHOCAMEHT InepelaH
TpeThelt cTopoHe, BkaDuUAA rpysomoxyvaTtelf, koTopaA nefcTBOBARA AOSPOCOBECTHO,

nojlaraAach Ha OTCYTCTBHe B KOHocaMeHTe apforo TaXoro YKASaHHA.



Crarpa 17, 'apalTHX I'pY30OTHPABHTEAA

1. CYHTRETCA, WTO rpys3ooTOpPaBHTEXb I'&PAHRTHPOBAJ NEPEBO3YUKY TOWHOCTH
OpeACTABAGHHHX MM QN4 BXJIDREHHA B KOHOCAMEOHT RBHHHY OTHOCHTEAbHO O6MEro XAapAK-
Tepa rpysa, ero Mapok, WHCna& MeCT, BecCAa M KOAMYeOoTBA. I'pysoornpaBaTear noameH
BOSMECTHTb UEepeBO3IUKKY ymepl, ABHBMHACA PO3yABTATOM HETOWHOCTH OTHXY JAHHNX,.
I'py3o0TitpABHTENh OCTAGTCA OTBOTCTBOHHHM, JAX6 OCAH KOHOCAMOHT OuHa MM mepenaH,
[IipaBo mepeBO3UMKA HA TAKOE BOIMOREHHO HMKONM O6pA3OM He OIPARMYMBAGT €ro
OTBOTCTBEOHHOCTbh U0 JOroBopy MOpckol nepeBo3kxH pnepex ADOHM MHHM, YeM I'py300TOpa=
BKTOAb, JAKDOM.

2. Jb6oe rapaHTHHHOE DHCBMO HAM COrlaméeHHe, 0O KOTOPOMY rpy3oOTOpABHTEADL
06A3yeTCA BOIMECTHTh NEPEBO3UHKY ymepS, BHTeXaDmufl H3 TOro, WTO NEpeBO3IUHK HAM
akno, aeHlcTeyomee OT ero HMeHH, BHAAJAYT KOHOCAMOHT $63 OroBOPOK OTHOCKTEJbLHO
JAAHHHY, TPEeACTABJEHHHXY IPY30O0TOPABHTONE6M ANA BKADUEHHMA B KOROCAMEHT, auGO
OTHOCHTEALHO BHEWHEerd COCTOARHA rpys3a, ABRAASTCA HeXeHCTBHTEALHNM B OTHOmMOMUM
ao6ofl Tpernefl cTOpoHH, BKADYAA rpysomoaylaTend, KoTopol 6ua mepeman aanHui
KOHOCAMEHT,

3. Takoe rapaHTHiHOe THCHLMO HAM COrIAmEeHHe ABAAETCA JeHCTBHTEAbHLM B
OTHOMOHKH T'PY3OOTHPABHUTONA, 2CAM TOALKO NEPEBO3WYUK HAM AUOO, aefficTByDmee OT ero
MMEHH, He jenad OTOBOPKY, YOOMAKYTYD B DNYHKTe 2 HacToAmel craThM, HEe HuMeeT
HAMOPEeHUA OOCMAHYTHL TpPeTLD CTOPOHY, BKADUYAA rpyaononysartensi, xotopaa meficrmyer,
NOJAAT'AACh HA ONMCARHE rpy3a, CONeDEAMOECA B KOHOCAMeHTE, Ecau B mocaeaHeM
CaAy48e HOCJHEJAHHAA OrOBOPKA KACAETCA JNBRHHY, IpPOACTABAOHHHY I'pPY30OTIDABHTOXOM
AXA BKADYEHHA B KOHOCAMEHT, NEPEBO3IWYMK HE HMeeT npasa TpeSOBATH OT rpy3oorTmnpa=
BETONA BO3MeMeHMA ymepSa B COOTBOTCTBMH C NYHKTOM ! HacroAame#t craThH.

4. B cayuse npesnaMepeHHOro o6MaHA, YKA3AHHOM B fiyHKTe 3 RacToAmeit
CTATbH, ODEPEBO3IUMK HeCeT OTBOTCTBEHHOCTb, He TOJL3IYACh TIPABOM HA OTpAHHUEHNe
OTBEeTCTBOHHOCTH, nNpeaycMoTpeHHoe Hacroamel Koumexnuefl, 3a ymepS, nonecexHHuR
TpeTbelt CTOpPoHOfl, BXJDWAA rpy3onoiyvaTeas, Ha-aa Toro, 4uTo oHa jpeflcrmomana,

noxaraaCh Ha ONHCAHKMe rpyaa, cojepxameecA B KOHOCAMOHTO.

Cratna 18, Jlpyrue XOKYMEHTN, TNOMHMO XOHOCAMEHTOB

Koraa nepepoauux BhAAET HHON, WeM KOHOCAM@HT, ROKYMEHT B NOATBEPXIAOHHE
NONYy9YEeHHA TpPy3& XNA NepeBO3KH, TAKOH AOXYMEHT ABIAETCA XOKA3ATEAbBCTBOM prima
facle OJAKJIDYEHHA XOTOBOpA MOpPCKofl mepeBO3XM M DNPHEMA NepPEBO3UHKOM rpysa, KakK

OH ONHCAH B JTOM JOKYyMeHTE,



YACTb V. TPEBOBAHMA W HCKH

Crarsa 19, YBegoMaenue o8 yTpATE, NOBPEeRAGHHH
HMJAH 38J1E€DEXE

1. Ecay ypesoMaexne o6 yTpaTe HAH NMOBPeXAEHHM, KOHKPETHO yKA3NBADNEE
Ha ofmuil xapaxtep Taxkoiff yrpaTH MAH NOBpeXReHHA, He caeaaHo B nucbhMeunoll ¢opmo
rpyaononyuarteneM nepeBO3UHKY He No3xHee pabouero ZHA, ClAeRyomero 3a AHeM
feperAux Tpy3a rpy3onojaydvaTeao, TAKAA Nepefaua ABJAAETCA AOKA3ATEALCTBOM prima
facie caaux nmepeBo3uMXOM rpysa B COOTBETCTBMU C ONUCAHMEM B TPAHCIODTHOM
ROKYMEHTEe MAM, eCAH TaKOof ROKYMeHT He BHERABAJCA, B XOPOMEM  COCTOAHHWH,

2, Ecan yrpara AKX DORpEeXZEHME HE ABJADTCA OUEBMEAHHMY, NMONOXGHHUA
nyhukTa | Hacroamelt cTaTbH NPUMEHADTCA COOTBETCTBEHHO, €CAM YBEIOMIEHHe B
IHCBMEHHON QopMe He crenqHo B TeueHne 15 xaneHaaphHX gHell mocre AHA mepenauu
Cpy3a rpyaononydaTeno,

3. Ecan cocToanHe rpysa npH ero nepesave OuXO NPOAMETOM COBMECTHOrO
OCMOTPA HJAH TMPOBEPKH CTOPOHAMH, YBEROMJEHHEe B NMUCbMeHHOH# dopMe He TpelyercAa
B OTHOMEHMK YTPATH HJAH NOBPEXREHHA, YCTAHOBJAEGHHHX BO BpeMA TAKOrO OCMOTpA
HAH OPOBEPKHU,

4, B caywae xa) ‘#-aufo daxTuueckoll uau npexnonaraeMoit yrpaTH uxM
NOBpPERAEGHHA NMEpeBO3YHK W Ipy3onoayvaTens NpPeROCTABJIADT ApPYr ApYry Bce
pasyMine BO3MOXHOCTH RJA NpOBepXH K cueTa rpysa.

5. Huxakaa XOMnEHcanRMA He NOZJNEXHT ynJaTe 3a ymepS, BHIBAHHMA 3axepxkoit
B Ca84e, eclH YBeROMJeHHe B NucbMeHHOH ¢opMe He OHIO Cres&HO NMEPEeBO3UHKY B
TeueHue 60 xaneHgApHHX ZHeH NMocre AHA Nepefauy rpy3a rpy3onoNydaTexD,

6. Ecau rpya 6ua casH daxTHUeCKHM NepeBO3UKKOM, Apboe yBejpOMiAeHHe,
CREeNXBHHOE eMy H8 OCHOBAHMHM HacToAmell cTaTbM, UMEET Ty Xe CHAy, KAk echau Ou
OHO 6HNO CAENAHO NepeBO3UHKY, H anloe YBEZOMJEeHHe, CREeJAHHOe NePeBO3IWHKY,
HME@eT CHAY, K8K eCJaH OH OHO OHJO CREeNAaHO TAKOMYy $PAKTHUECKOMY NepeBO3UHKY.

7. Ecau ymemoMaenne 06 ymepbe uaM NOBPEXREHHH, KOHKPETHO yKa3HBSDENEA
Ha ofmuit xapaxtep 3TOro ymepfa MAH NOBPeXREHHMA, HE CHeNAHO B nNHChMeHHo# dopme
OepeBpo3UHKOM HAM QAKTHHECKHM NMEePEeBO3UHKOM TpPy3OcOTHDABHTEJD HE noafHee
90 xanenzapHux xHeff Mocse BO3IHHKHOBEHHA TAKOro ymepba HUJAH NMOBPEXREHUA HAM
nocne CRAadH I'py3a B COOTBETCTBHH C NYHKTOM 2 cTatb¥ 4, B 3ABHCHMOCTH OT TOro,
4TO HMMEEeT MecTO NO3Xe, OTCYTCTBHE YBEZOMJNEHHA ABJAETCA ZOKA3ATeabCTBOM prima
facie toro, uro nepeBo3umx uau PaxTHueckuit mepemROIUMK HE NOHEC NHKAKOro ymepla

MAY NMOBpeXNEeHUA OO BHHE TDPYy3IOOTHPABHTENA, €ro CAyXamHX HJAH ATeHTOB,



8. JrA geael HactoAmef cTAThH yBeAOMIEeHME, KOTOPOEe CAelAHO AeHCTByDLeMy OT
HMEHH DepeBO3YMKA HIX QAKTHUECKOTO NepPeBO3IUMKA JMLY, BKJADYAN KANOUTAHA HAM
OOJHOMOUHOTO UIEeHA KOMAHIHOT'O COCTABA CyfARA, IU60 JURY, AHACTBYyDMEMY OT HMEHH
rpy3ooTOpaBUTeNA, CYHTAGTCA CIEJAHHHM COOTBOTCTBEHHO NEePeBO3UMKY, (PAKTHUECKOMY

OepeBOo3IUMKY HIHM Fpy3ooTOpABUTEID,

Cratna_ 20, HckoBaa zaBHOCTH

1. Jp6of MCcK B cBA3W C mepeBo3KOM rpysop no Hacroame#! KOHBeHUHHM moramaercs
AABHOCTLD, ecaH cylxelHoe Miu aplutTpaxHoe pasfupaTeabcTBO He OHIO HAWATO B
TeueHHe JIByIX zeT,

2. CpoK HCXOBOH RABHOCTH HAWMHAETCA B JQeHb, KOIZA NEepeBO3IUHK CJad TPyl uHau
yacth rpyasa, Haw B CAIy4YaAX, €CIH I'pPy3 boolme He 6wl CIaH, — B NOCIOIHHR IXeHb,
Korja rpys AoaxeH O6ua OWTbh CAAH,

3. JeHb, KOrxa HAYHHAETCA CPOK HOKOBOR naBHOCTH, He BKIDWAETCA B 3ITOT CPOK,
4. Juno, K KOTOpoMy npexnABneHo TpeSopaHHe, MOReT B inpboe BpeMA B TeUeHHe
CpoKa HCKOBOM IABHOCTH OPOANUTL 3ITOT CPOK OyTeM 38ABIEHHA, CROIAHHOTO B
OUcbMeHHO# QopMe 3aABUTAAD TpeSOBaAHMA, 3TOT CPOK MoXeT OHTh HPOLNEH NyTeM
APYroro 3adBJeHHA HIM 3AABIAEHUR,

5. Hexk 0 BoaMemeHEM MOxeT OHTh NpPeXbABJAEH ADOHM IHUOM, NPH3HAHHWM
OTBETCTBEHHNM, AAKe IO HCTEeWeHUH CPOKA HCKOBOR AABHOCTH, HPEIYCMOTPEHHOro B
DPelHAYMHMX OYHKTAX, €CIH OH NpenlbABIAETCA B Opejelax CpPOKA, OPenOCTABIEOHHOTO
OO 38KOHY roCyRapcTsBa, B KOTOPOM BO3ISyXA€HO pa3fupaTelbcTBoO. OxHaxo aToT
npelocTaBaAeMHt CPpoK JoaxeH Owrh He MeHee 90 aHeft, HAUMHAA CcO XHA, KOrjga audo,
OpeAbABIADGES HCK O BO3MEREHMH, ONNATHAO TpeSOBAHWE MAH HOAYUMAO OOBECTKY O

BOSGYIJIEHHH mpouecca OpOTHB Hero caMoro.

Cratea 21. Kpuc ankumua

i, B cayuae cyre6Horo paszlupaTenbcTBa, CBA3AHHOTO C mepeBo3KoR rpysa Ha
ocHOBAHWM HacToAmeld KoHBeHuHH, HCTeR DO CBOeMy BHOOPY MOXeT HPEeXbABHTL KHCK B
CyXxe, KOTOPHR ABIRETCA KOMOETEHTHHM B COOTBETCTBEM C 3AKOHOM roCylapcThBa cyaa
¥ B npelenaxr DPHUCIKXUHM KOTOPOro HAXOIUTCA ORHO H3 CAEAYDMHX MeCT:

a) OCHOBHOE KOMME@DUYECKOe NpeXnpHATHE HAW, NPH OTCYTCTBHH TAKOBOrO,
OOCTOAHHO® MECTOXRHTENIbCTBO OTBETUMKA, HIK

b) MECTO 3AKADYEeHHMA ZOroBOpAa OpPH yCIOBMM, HTO OTBETHUHK nMeeT TaM
KOMMepYecxoe npernpuATHe, OTAeneHWe HIM Ar@HTCTBO, Wepe3 OOCPeACTBO KOTODOTO

Onl 3AKADYEH XOrOBOpP, HAH



c) OOPT DOIPY3KH HAH DOPT PA3TpPY3KH, MIH

d) ao6oe RONOXHMTEALROE MECTO, YKa3aHHOe C 3TOHR meanp B Xorosope
mopcxoft mepeBo3IXM.,

2. a) HecMoTpAa Ha unpeswfymme OOXOXeHRA HacToamel crTaTbH, Mcx MoxeT OHTH
OpenbABAEH B CYARY AnSOro mOpPTA HAX MecTa B JoropapupapmeMcA rocynapcrse, rihe
Oepepo3nB@ee rpy3 CYARO uau aofoe JPyroe CyxHO TOro xe cColCTBOHHUXKA MOXET OKA-
34TbCA SPOCTOBAHHWM B CQOTBETCTBHA C NPHMEREMLIMM HOPMAMK RpPaBA 3ITATO rocylapcTsa
H MOXAYHAPOZROrO MpaBa. 0AHAKO B TAKOM cayuae DO xojaTallcTBy OTBeTUMKA KOO,
saApafsomee TpefoBaHHe, JOJAXHO HEPEHECTR UCK IO CBOOMy BwOOPY B OANH H3 CYAOB,
yKa3eHHux B Oyuxrte | Hactoame#t craTeu, AXA PACCMOTPEHHA ITOro TpPeGOBAHHA MO
CcymecTBY§ OARAKO A0 TAKOro NEPEeROCA& HCKA OTBETUHK HOAXeH NPEROCTABHTS TADAHTHH,
JOCTATOUHNe AXA ofecneveHHA OnaAaTHW Cyne0HOro pemeHHA, KOTOpoe MOoxeT OMTh BHOcCael-
CTBAH BHHeCeHO B DOJAL3Y JAOA, 3AABAADMEro TpeSoBAHHE, MO 3ITOMY UCKY}

b) BCé BONPOCH, KACADMHECA AOCTATOUHOCTH HAM JNPYrHX AcmekToB ofecne-
UeHHA, ONPEeXeNADTCA CYLOM NMOPTA HJAH MeCTA apecTa.

3. Huxaxoro cyreSHoro pasfupaTelbCTBA, CBRIAHHOTO C mepeno3koft rpyaa na
OCROBRAHHH HacTtoame#t KonBenguu, He MoxeT SnTb BO3GSYXIOHO B KAKOM-XMG0 MecTe,
KOTOpOe He yka3aRoO B oyuxre ! uau 2 wacroameH cratey. {lonoxXeHUA HACTOAMEro
OyHKTA He NPEOATCTBYDT OCYMEeCTBAEHHD DPUCAHKOHH ROrosapMBADMHYCA roCyIapCTB B
OTHOWNEHHH Mep OPEABAPHTONLHOIO MaU O06eCHEeUHTENRBHOI'O XAapPAKTEpA.

4. a) B Tex cayuaAx, Korja HCK DPDEeNBABJNEH B CYLe, ABJIADNEMCA KOMIOOTEHT=
HHM B COOTBeTCTBHY C OYHKTOM | uaM 2 uscroAme# CTATHM, UAX KOTLAA TAKMM CYROM
BHHECEHO pemeHHe, HOBuHl HCK MeuLJy TeMH X6 CTODOHAMM NO TOMYy Xe OCHOBAHHD He
RonycxkaercA, KpoMe TexX caydaeB, kKorja pedeRMe Cyla, B KOTOpPOM Sua npeandndeH
nepeuft AICK, Re NOARJNEXAT NPHBEAEHHD B MCOOXREHME B cCTpaHe, B koTopoft moaSymnaeTca
HOBOEe PA3BHpPATEALCTBO}

b) IxnAa nenell AacToAmeft cTATHH DPURATHE Mep OO UPRBOJAEHHD B HCOOJAHE-
HHEe CYRe6ROTO pemeHMA He CUHMTAETCA DpelbABIEHUEM HOBOIO HCKA;

c) Zaa nenelt uacroameft crafbn\nepenoc ucxka B apyrolt cyan s opeirenax Ttoft
Xeé CTPAHW UM B cyn B Apyro#t crtpane B COOTRETCTBUH C MYHKTOM 2 "a" nacroameft
CTATLH He CUUTAETCA NpelbABIeHHEM HOBOTO HCKa.

5. HecMOoTpPA HA NOJNOXGHHA OPEANAYMHUX NYHKTOB, HMEOT CHAY aoloe COriamenH#e,
KOTOpOe 3aKADYEeHO CTOPOHAMM NOCHEe BO3HAKROBEHHA Tpe60BAHHMA, BHTEKADMOro U3
AOroBOpa MOpCKON mepemso3axu, M B KOTOPOM OOpenenAeTCA MecTo, rxe Jauno, 38ABAADILNEe

Tpe6OBAHKE, MOXET NPENLABHTL UCK.



Crarba 22, Ap6UTpaRHOE DA3GHDPATEALCTBRO

1, [Ilpu yciopuu co6awieHUA nolaoxeHuit HacToaAmelt cTATLH CTOPOHH MOryY
OpeAyCMOTpPeTh OYyTeM COTJANMEHHA, ROATBEePRIEHHOrO ‘B NMUCbMeHHOH ¢$opMe, wTo apbGolt
cnop, KOoTOpufit MOXeT BO3IHMKHYTb B CBA3M C Depepoakoff rpysa Ha OCHOBAHWH HactoAmeft
KouBeunuu, moarexutT nepeanave B ap6uTpax.

2. Korxa p waprepe COXePRHTCA DOJOXEHNe O TOM, WTO CBA3AHHHE C HHMM CHOpPH
DOANexXAT ncpeaade B ApOHTpPax, & B KOHOCAMEHTO, BHAAHHOM COTJACHO WADPTepy, He
COZepPEUTCA cuemuaibHolff moMeTkH O TOM, WTO TAKOE HNOJOXEHHE ABIAAGTCA O06A3ATEAbHLM
AIS RePRATENA KOHOCAMEHTA, MEPEeBO3UHK Re MOXET MCHOAb3OBATH TAKOE HNOJOXEHHe
OpOTHB jepxaTelA, A06pPOCOBECTHO UPHOGPETHOro 3ITOT KOHOCAMOKT,

3. ApSutpaxHoe paafUpaTelabCcTBO NO BHOOPY JAHOA, 3A4ABIAOMEro TpeSopaHue,
OPOPOAUTCA B OXHOM H3 CIAGAYDOHX MecT!

a) B KAKOM JIHGO MecTe rocyXapcTBa, HA TOPPHTODHH KOTOPOro HAXOJNHTCA:

1) OCHOBROE KOMMOPYECKO6 NpeADPHATHE OTBETUMKA HJAM, NPH OTCYTCTBHH
TAKOBOTO, DOCTOAHHOE® MECTOXHTEALCTBO OTBETHHKA} HIH
11) MeCTO 3IAKIDYEHHA JOTOBOPA NDPH YCAOBHH, UTO OTBEeTHHK HMEET TaM
KOMMEPpuecKoe TpeAnPHUATHE, OTAENEeHWe MIAH AreHTCTBO, Wepea KoTopoe
6 3aXIDYeH XOTOBOP} HIAH
i11) DOPT HDOTPY3KH HJIH DOPT PA3TPY3KH} Han

b) ap6oe MecTO, yxaszaHHoe ¢ 2ToHf nennp P apéurpaxHoft ororopke HaM B
coriamenusu,

4. Ap6Gutp mau apSurtpaxuHuil cya 06A3aHH TPHMEHATL DPAPHIA HacTOAmeft
Konsexnnuu,

5. [loaomenusa nyHkToB 3 ¥ 4 nHacrtoameft crarby cunrTapTcA cocrtaBHoff uvacTbp
mob6o#t apburpaxHolf OroBOPKM HAKM COTJANEHHA, H mO6oe ycaobBHe Taxkof OroBOpKHM HMXIK
coriameHuA, HOCOPMECTHMOO® C JITHMH NOJNOXOHAAMH, ABAAGTCA HUYTOXHEM,

6. Humro B nactoAmeft cratrve He 3arTparusaeT ReHCTBUTEABLHOCTH COTNAMONMA
o6 apburpaze, 3IAKINDYEHHOTO CTOPOHAMH TOCIe BO3IHHKHOBOHHA TPeGOBAHMA U3 AOTOBOPA

Mopckoft mepeBoaku,
YACTb VI,  QONOJHHTRIbHHE [IONOMEHUA

Ctarha 23, JloroBOpHHE YCHAOBMA

1, Jim6oe ycmoBue B JoroBope MOPCKO#t MOPEBO3KH MJIM KOHOCAMEMTe, HAH JOGOM

APYroM AOKYMeHTe, TOXTBePERADNMEM AOFOBOP MOpPCKOH nNepeBPO3kH, ABIACTCA HHYTORHHM



B To#t cTemeHm, B XAKOM OHO HPOTHBOPETUT OPAMO HJIH KOCBEHHO NOJOXeHMAM HacToamelt
KoxuBesnun. HemelcTBHTENLHOCTL TAKOTO YCIOBHA He 3aTparuBaeT JgelcTBHTIBHOCTDL
ApPyrux nonoxeunit goroBopa MAM JZOKYMEHTA, YACTLD KOTOPOro OHO ABJIAETCA. OroBopka
0 mepefade B TDOJb3IYy HEepeBO3UMKA HpPAB CTPAXOBAHMA I'Dy38 RJIM JD6AA AHAJOrUYHAA
OroBOPKA ABIADTCA HHUTOXHBIMH,

2. llecMoTpAa HA monoxenua nyHxTa | HacToAmeld cTaThbM mepeBO3UMK MoXeT
YBEIADHTL CBOD OTBeTCTBEAHOCTL M o6A3aTeabcTBa DO HacTtoAme® HouBewmum.

3. B Tex caywaAx, XOTrjpa BHAAETCA KOHOCAMEHT HJH apobolt apyrolt moxymenr,
noirpepxiawmui¥t qoroBop Mopcko#t mepeBo3IKM, OH NONIXEH BKIDYATH yKa3aHHe O TOM,
YTO NEepeBO3KA pPETyA¥pyeTCn NOoJOXeHAAMH Hactroame#t KoHpeHIM, XKOTOpHE JAHEADT
wpuaMueckoft cuan noboe ycrosMe, NPOTHBOpEHAME® ODTHM NOJONE@HHAM B ymepS r'pyao-
OTHPABHTEJND HMJIH rpy3omonyuaTenn,.

4. B rex cayuaAx, kKorjga Juuo, 3aABifgOmee TpeSoBaHUe NO DOBOXY rpyaa,
noHecno ymep6 B CBA3HM C YCJOBHEM, ABNAPMUMCA B CHJAYy Hacrommell crarbu HHYTOXHBIM,
HIM B PEe3ynrbTATE OTCYTCTBUA YHOOMAHYTOTO B myHKTe 3 HacToamel CTATbBK YKA3AHMA,
OEepeBO3YNK JOJXEH BLILIATHTL KOMOEHCAUHD B TpefyeMHX paiMepax, C TeM 4TOGH
BO3MECTHTb OITOMY JHMOY B COOTPETCTBUM C NMonoxeHuAMn nactonmei#t Koupenony anGyw
yTDPaTy WJIH OOBpeXZeHHe Tpy3a, & TaKXe 34JepXKy B CRaue. Nepepoaunk jJoaxex,
KpOMe TOTO, BHIIATHTD KOMIIEHCAUW® 38 KINCDEKH, DOHEeCEeHBHWEe JTHM JHUOM B melAX
OCymeCTBIEHHUA CPOEro mpaps, OPH YCJAOBHA, UTO MINEePEKH, OOHECEHHHe B CBA3IM C
MCKOM Ha OCHOBe BLIDEMINOXEHHOrO HOJONEHHA, OOPEReNANTCA B COOTBETCTBHM C

34KOHOM rocysapcTpa, B KOTODOM BOS5Y!AGHO paaGHpaTeanTBo.

Crareg 24. Q06maa apapuA

1. Huuro p nacroame¥ KoHBeHOMM He DpemATCTBYeT IOPHUMEHeHHH DoJoxeHHfl
JOrOBOPA MOPCKON DepeBO3KH HIAM HAOMOHANBHOr'O NMPABA, KACAKNMXCA pacnpefeseRHA
y6urxkoB mo obmel apapwn.

2. 3a ucxawueunem ctaTtbm 20, monoxeHHA HacToAamel Konmpewuup, xacammHecsa
OTRPETCTBEHHOCTH NepPEePO3U¥KA 3a YTPATY MJM NOBDexZeHHe rpyaa, omnpelenfoT TAKXe,
MOXET-JH rpysomojyuaTelb OTKA3ATbCA OT YOJAATH BaHoca mo ofmell apapumu, u
06A3AHHOCTL HepPeBO3UMKA KOMIEHCHPOBATbH IpyaonoaydaTenp OMIATY MM TAKOrO B3aHOCA

AJIN pacxoaoB OO0 COACEHHD,



Cratba 25, Jlpyrue XOHMBEeHUHH

t. Hacroamaa KonBeHIMA He MeHAeT NMpaB. HAU o6Aa3zanHHocTeft mepeso3unura, dak-
THYEeCKOro NepeBO3IWHKA M MUX CHYXANHX M Ar6éHTOB, OPelyCMOTPEHHHX B MeXAyHapPORHHX
KOHBEHIMAX WJAM HAUNOHAJILHOM 3AKOHOIATEJbLCTBE NO BONPOCAM OTrPAHHYEHHA OTBOTCTBEH-
HOCTH BJI8KERbUBE MOPCKHX CYAOB.

2, llonomxenua crarteft 21 u 22 HacroAme# KoHBeHUMH He NPENATCTBYDT NPHMEHEOHHD
AMOepaTHBHLX nonoxeuul xako#t-nu6o apyrolt MMorocTopoHnelt koHBeHuMH, aelicTpypmef
Ha naTy HacToAme# KoxBeMuMu, KOoTOpsle KACADTCA BOOPOCOB, pPETyIHPYeMHX B YKA3AHAKWX
CTaTbAX, OPH YCAOBHH, UTO COOP BO3IHMKAET HMCKIDUMTEIBHO MEX1y CTOPOHAMH, HMeDNHMH
CBOM OCHOBHHE XOMMepuecKkHe OPEAOPHATHA B OCYRAPCTBAX-yuacTHHKaXx Taxoft apyrof
KOHBEHIHH, Onraxo HacToAmuit DYHKT He 3aTparvBAeT NPUMEHEHHE NYHKTA 4 cTaTbH 22
HacToAmel Konpenmuu,

3. Ha ocHoBeuun wmonoxeuu#t Hacroamel KoHpeHIDIM He BO3HMKAeT Hixaxol
OTBETCTBEHHOCTN 3a ymepS§, OpHUMHEHHHH Afle pHEM WHIMAEHTOM, eCAf onepaTop ALepHOH
YCTAHOBKM HeceT OTBeTCTBEHHOCTb 38 Takoft ymep6i

a) B CoOTBeTcTBHH AHG0 c [lapHxckoft koHBerurel or 29 umwaa 1960 rona 06
OTBEeTCTBEHHOCTH TPEeTHLMX JuI B o6nNA8CTH AlepHoll DHepruym C mompapxaMy K Heft,
comepxamyMiucA B JODOAHHTEALHOM NpoTokoae oT 28 AHBapA 1964 roma, au6o B
COOTBETCTBUH C Bencxoll xoupenmueit or 21 Maa 1963 roza o rpaxlaHckoft oTBeTCTBeH~
NOCTH 348 AXépHnlt, ymepS, MHIU

b) B COOTBOTCTBHHM C HANMOHANbLHNM 3AKOHOXATENbLCTBOM, PETYAKPYDOHM OTBET-
CTBEHHOCTb 38 Taxol ymep6, npM YCAOBHH, 4YTO TAKOE 3BKOHOA&TEALCTBO BO BCeX
OTHOWNEHUAX ABJNAETCA TAKMM Xe GJATONPHATHNM MJIA AHU, KOTOpHe MOTYT HOHECTH
ymep6, xak # Ilapuxckafd wap BeHCKaA KOHBEHIMH.

4. Ha ocnoBaHun nmonoxexulft Hactoameft KonseHmMM He BO3WMKAeT HMKaKoOH
OTBETCTBEHHOCTH 38 YTPATY, OOBpPEXJEeHHE MAH 38JepxKy B clave 6araxa, 38 KOTOPHe
nDepeBo3UHK OTBEYAET COTNAaCHO KaKoH-uH60 MexXAyHapPONHOR KOHBEHUMK WJIM HAUMOHANb-
HOMYy 3aKOHOLATENbCTBY, KACADOHMCA MOPCKO# nmepeBO3KH NaccasupOB it MX Garaxa,

5. Huuto B HacToame® KonBeHuums He mpemATcTByeT JloroBapHBaOmWMCA rocylap-
CTBEM OPHMEHATL KAKYD~JH60 APYyryo MeXAyHapolHYD KOHBEHUM®, XOTOpan yxe leiicTeyer
Ha naTy Hacroamel KoxnpeHuuu M XOTopaR NMPpUMEeHAETCA UMIEPOTHBHHM 06pa3oM X IOrO-
BOpaM mepeBO3IKK rpy38 raapHHM O6pa30M HGMOPCKHM TDAHCNOPTOM. Hacroamee
ToNoOXeHHe OPUMEHAeTCA TAKXEe B OTHONEHHM JADSOTO mOCaefymmero mepecMOTPa MHAH

M3IMeHeHUA Taxoft MexayHaponHO# KOHBeHLMHM,



Cratba 26. PacueTHaA e}HHHOA

1. PacuerTnan enmuunoa, yoomMHaeMas B cratbe 6 HacroameR KoHpeHnmu, ABzAer-
ca eauHHnefR "cnemmaJabHOro NMpaea 3AHMCTBOBAHRA™, XaK oHA OOpelXeneHs MexIyRAapPOAHKM
BANDTRHM $OHAOM. CyMMu, yxa3aHHne B cTaTbe 6, DepPepORATCA B HAOUOHAJNBHYD
BAJDTY rOCYAAPCTBA B COOTBETCTBHH CO CTOHAMOCTLD 9TOR BAJADTH HA AATY CyXeSHOro
pemeHHs HJIH HA JATY, COTIACOBAHHYD CTODPOHAMH. CTonMoCT: B eanHMOAaxX "cmemuanb—
HOro mpaBa 38HMCTBOBAHHA" HamuoHAaNbHOR BaapTH JloroBapRBAaDmMErocA rocyJlapcTea,
KOTOpPO® ABAAGTCA UNeHMOM MexIyHapoXHOro BAJADTHOTO $OHmA, ACHACAAGTCA B COOTBET-
CTBHH C METOAOM OIpeleneHHA CTOMMOCTH, NPHMEHAGMHM MeXAyHADOAHHM BAJDTHHM
$ORAOKM HA COOTBETCTBYDMYD AATY AJA ero cofCTBeHHWX omepamuit M pacueToB.
CrouMoCTh B eQMHHOAX "cCOeumanbHOro nNpaBa SAMMCTBOBAHKA™ RanuoHaabHOR BAJADTH
HorosapupaomerocAa rocynapcTea, KOTOpOe He ABJIAGTCA WAEHOM MeXAyHAPOLHOTO BARDT-
HOro QOHAB, HCUMCAAETCA CnoCo60M, YCTAHOBAGRHHM 3THRM T'OCYAApPCTEOM.

2. TeM He MeHee rocynapcTea, KOTOpPHe He ABNADYCA UJeHAMH Mexaymapoanoro
BAADTHOTO QORIA B 3AKOHOZATOABCTBO KOTOPHX HEe MO3BOJAET NPRMEHATH NOJOXORRA
oyukra | nactoamefl craTbm, MOryT BO BpPeMA NOADMCAHHA JARSO BO BpPEMA DPATHOHKA=-
O, OPHHATHA, YTBEPXAGHHA HWJAR TOpHCOelAHHeHHA, au6o B 2pfoe BpeMA nocAe 3ITOro
SAABHTb, YTO OpelleNH OTBOTCTBEHHOCTH, OpelyCMOTpPeHHHe B HaoToAmeft KoWBeROuH u
OpHMOHAEMHE HA HX TEePpPHTOPHH, YCTAHABJAMBADTCA B pa3Mepe!

12 500 BAADTHHX EeXUHHO 38 MECTO HAM APYryo efHHHOY OTrpyaxm uax 37,5 Banpr-
ALX eJMRHO 384 OAMH KHJAOrpPAMM Beca OpyTTO rpysa.

3. BanpTRaA enuHHOA, YOOMAHYTAA B OYHKTe 2 HectToAmell cTaTbR, COOTBETCT-
ByeT MeCTHAECATH IATH C DonopHHON MunaurpaMMaM 3oxoTa npolu AEBRTHLCOT THCAUMHYX,
llepepon B HANMOMAALHYD BANDTY CYMM, YOOMARYTHX P OYHKTe 2, OCymecTBAAeTCA
COTNACHO 3AKOHOLATENbCTAY COOTBETCTBYDLErO roCyaapcTBa.

4. Mcuncnenne, ymoMAryToe B mocnenHelt ¢pase myuxra 1, M mepeBOoA, YDOMARYy=-
Tuff B nyHxte 3 HacToAmeR CTATLH, OCYMECTRAADTCA TARKM O6pA3OM, YTOOH BHPASHUTDL
B HamHoRaasHoR BaanTe JlorosapHBaDmMEroCA rocyfapcTBa, HACKOALKO 3TO BOSMOXHO,

Ty Xe peanbHyp NEeHHOCTh CYMM, YKA3AHHHX B CTAThe 6, KAKAA BHpameHa B 3roft crarthe
B pACUYeTHHX ejJHHHOAXY. JorosaprpapmHecA TrOCYJApPCTBA COOSMADT A6DO3UTAPHD

coocof HCUHCIEeHuA corxacRo NyHRTy 1 Hactoameft crtaTpH Ham, B cooTBeTCTBYyDmEM
cnyuae, pe3yibTaT mepesosa, YOOMAHYTHER B nyHkTe 3 wacroamelt cTaThR, BO BpPeMA
DOROHCAHHA HRR DPH Clave HA XPAHMOHHE CBOHX PATROHKANHOHHHX TI'PDAMOT, XOKYMOHTOB O
OPHRATHH, YTBEPXACHHH HIAR TPHCOGIRHEHRH, JH60 DPR HCOONLIOBAHHH DpaBa BHO6Opa,
OperycMOTPeHHOrO B NyRKTe 2 RactoameR crtarbu, H 3aTeM xaxiufl paa, xorna ODpoHCXO-

AXT USMEeHEeHHe B 3TOM cmocofe MIM B pe3ynbLTATAX HeperOJA.



HACTB VII. SAKNOTENLHHE [TONROXEHHA

Cratha 27. Jenoanrapuil

TeHepanbhu#t cexpetaps Opranuaauuu ObmezuneHHux Hamuil nacrTomamuM Ha3RauwaeTcA

nenosutapueM HactoAmeft Konmemummu,

Cratea 28. lNoguncauue, paTHUDIKAUMA, TPHHATHE,
VTBepMIEHWE, OPHUCOEAUHEHHE

1. HacToAmaAa KoHBeHIHA OTKpHTA LA DOAMHCAHHA BCEMH TOCYXAPCTBAMH X0
30 anpeaa 1979 roaa B leHTpBaAbHHX yupexinetHnAx Opranusauun OGbveanmHenumx Haumi,
Huo-topx.

2. Hacroamar KoHBeHuMAR MOANCHXHMT pPATHOMXAUMWI, OPUIATHN HJIA yTBCDRISHUD
noADHCaBOHMA ee ToCyaapcTBaMy,

3. llocne 30 anpexa 1979 rona RactrosamaA KoHBeHuMA 6yleT OTKPWTA AAA
OPHCOEAUHEHHA XJA BCEX lieé NOAOUCABNHX ee TOCYAAPCTB,

4. PaTHOHXALUMOHHNS I'paMOTH, ROKYMEHTW O NDHNATHH, YTBEDRISHHHU M
OpHCOeqHHEeHHH CIXADTCA Ha xpaHenue [exepansHoMy cekpetapw Opraumsauuy O6belnHHeH=-

Hux Hanwuit.

Cratsga 29. OroBoDKY

Huxaxne OTOBODKH Heé MOryT 6uTb cpenaHn k nacroamell Koupenuwmi,

Ctatba 30. BecTymaenye B CHAY

1. HactoAmaa KoHBEHQMA BCTYOAET B CHAYy C NEPROTO JHA MeCALA IO MCTEdeHHH
OZKOTO rofa nocje JaTH clauu Ha XxpaHeHRMe japagnatoll paTudukauumonnoll rpaMoTu
HAM JOKyMeHTa O OPHHATHH, YTBEePRISHHHA HMJIHA TNPUCOENMHEHHH,

2. JnAa xaxgoro rocynapcTea, CTAHOBAmerocA JnropapsiBamMUMCH TOCYRADPCTBOM
HactoAmell KoRBenuMy nocne JjaTW chiaup HAa XpaHenmne gsaxuaTtoll paTuduxaumonnoi
rpaMOTH MAHM AOKYMEHTA O OPHHATHH, YTBEDEAEHHM UAN NPUCOCANNENHH, NHACTOAMAAN
KoHBeHuMA BCTymaeT B CHAY ¢ NMepBOro RHA MecHLA, CJelylomero 38 JICTeUeHHeM OANOTrOo
rolxa nocje CRAUM HA XPAHEHHE COOTBETCTBYDRErO INOKYMEHTA OT MMEHH JTOro rocyiap-
cTeA,

3. Kaxaoe JloropaphBammeecf roCyZapCTBO NMPUMEHAOT MOJOXeHHA HacToamef
KoxpeHuunm x norosopaM Mopckoft mepepo3Ky, JAKAWUUHHBM B HeHbL M Nocjie RHA

BCTYUJCHHA B CHUAY HacToRrmeld! KoHBeHLMY B OTHOEEHHM JITOrO rocyaapcTpa.



Cratba 31. JleHoHcanwa APVIrHX xoHBeHmMH

1. JdvSoe rocymapcTpo, ABaAvmeecA cTopoHot MemayHapoasnolf xompeXtMM paa
yHHHMKANRH HEeXOTOPHX NpPABMA, KACADIHICA KOHOC&MeHTOB, noRnMcaHHoff s Bprcoeae
25 asrycra 1924 roxa (Korsenmua 1924 roaa), cras JloropapHBADIHMCA TOCYAaPCTBOM
Hactoamell KoHmeHlMM, yBEONOMZAOT NPABUTEALCTBO Bexbruu xax Xemo3vTapHA KouspeHiuM
1924 roma o cmoeft menoncanmuu yxazaHHOR KoHBeHOMH 3aABNEGHHEM O TOM, RTO 2Ta
ReHOHCAOUA NpHoSpeTaeT CHAYy CO RHA BCTynAeHHA HactoAamel Konsewmuu s cuzy s
OTHOMOHHH JQRAHHOIO rocyaapcrtsa,

2. [ocne scrynaeHns B cuay nacroAmell KoHpeHUMH B COOTBOTCTBKM C NYHXTOM 1
cratbk 30 xenoaurtaprit nacroameit KowseHmuy yseloManeT DpPapHTOALCTBO BOXbIuM Kax
Reno3uTapua KowpeHoun 1924 rona o naTe TAKOro BCTYMJAEGHHA B CHJIY H coofmaer
coxcok JlorosapHpabmUICA FOCYRApCTB, B OTHONMOHMH KOTOPHX HACTOAMAR KOHBeHOHA
BCTYOHIA B CHNY.

3. TMNoxomenus nyuxrop | m 2 HactoAamefl cTATBH NMPUMEHADTCA COOTBOTCTBEHHO
B OTHOENEHHH TrOCYRAPCTB~YUACTHHKOB NORUHcaHHOro 23 despana 1968 roxa fporoxoxa
0 monpapkax X MexAiyHepoiHoff KOHBeHOMM INA YHHPMKALMM HEOKOTOPMX NPABMA, KACAD-
OHXCR XOHOCAMEHTOS, molmucaHHOR 25 asrycra 1924 roga s Bpocceaxe,

4. HecMorpa ra craTbo 2 Hacrosame#l KowpeHnuu,nxa meneit mynxrta 1 HacTOR-
meft crateu JoropapHpapmeecA rocylapCTBO MOXET, @CAM COUTOT 2TO XOJAATOJIbHNM,
OTCPOUKTDL JeHOoHcemuo KoHpeHuud 1924 roaa s KoHpenouw 1924 roja C BHOCOHHHMM B
Hee [lpoToxonoM 1965 rona mompapxaMH MAKCHMANLHO HA CPOK B TATL JA6T C XATH
BCTynNeHHR B cuay Hactoamelt Konperimu. B 3TOM caywae OHO yBeaOMNAeT NpABH~-
TeabCcTBO0 Beabrun o cpoeM HAM@PEeHHMH. B TeYeHHe DNEPeXOXHOro MepHORA OHO ROARHO
OPHMEHATbL B OTHOMEHHM JIOrOBAPHBADOHICA TOCYAAPCTB HCKADUHTEALHO HACTOANYD

KonseHIuD .

Cratrna 32, [lepeCMOTYP K BHECEHHEe NONPABOK

1. Mo opochfe He MeHee weM oAHOoN Tperu HJoropapUBADIHICA TOCYRAPCTS
nacroanelt Kowpenmuu aenmosaurapiit cosumaer kxondeperuuo JlorosapHesaopmMICA rocyRapcrts
RAA TOPecMOTpPA €€ UXH BHOCOHHA B Hee NOUpABOK.

2. CUHTA®TCA, 4TO AD6AA PATHOHKAUMOHHAA TpaMoTa H ApSofl noxyMeHT o
OPHHATHH, YTBEPRIGHUH HUAHM OPHUCOGAMHEHUH, CRAHKNE HA XDAHEHHe OocNe BCTYNNGHHA
B CMAy pDoopaBxH x Hactoamefl KOHBeHOHH, OTHOCATCA X KOHPEHIHM C BHECOHHHMH B

Hee noupaBxaMu .



Crarba 33, TlepecMOTp CYMM OrpaAHHUYEHHA ¥ pacueTHOHM eguuuuw
uI¥ BaapTHOM eguHUnu

1. HecMoTpa Ha DmosoxeRMA craThH 32, KOHPEPOHIHA, UMEPMAA LEJbD TOJBLKO
OePeCMOTP CYMM, YCTAHOBJGHHHX B CTaThe b WM B OyHkTe 2 CTATBHH 26, HUJIH 3IAMEHY
oxHON HAH OGOHX OIHHMIl, OmpeAeNeHHHX B OYRKTAX | M 3 crarsu 26, ApPyruMd egMKHKA=-
MH, CO3HBAETCA JEMNO3UTAPHEM B COOTBETCTBHHM C NYHKTOM 2 Racroamelt craThH.
[lepecMOTpP CYMM NPOH3IBOXHTCA TORBLKO BCAGNCTBHE 3IHAYUHTEABHOrO H3MEHEHMA MX
peannsHO! MeHHOCTH,

2, KoHdepeHOIHA mO mepeCMOTPy AOJANHA COAINWBATHLCA NeNO3UTAPHEM, Korjga ob
DTOM NPOCHT He MeHee OoxHOH ueTBepTH HOroBapHBADMHXCA IrOCYAApCTSH,

3. Jon6oe pemerue KOHPEPEHIMHM XOJXHO HPHHRMATBLCA GONBMHHCTBOM B fBeé TPETH
y4ac TBYDINUX POCYRAPCTB, Henmoaurapuit coobmaer 0 mompaBke BceM JOrosapHBADMHMCA
rocyzapcTBaM ZiA OPHHATHA H BCEM roCyaapCTBaM, ODOAOMCABMMM HKOHBeHnHD, IiA
HHQOPMALHH,

4. Jn6aAa yTBepmAeHHAA OONPABKA BCTYNAeT B CHAY C NEPBOTO AHA MeCANA IO
HCTEUEeHHH ONHOI'O rofa MOCNe 6e NPUHATHA IBYMA TpeTAMH JloroBApHBADMHUICA
rocyxapcTs, [IprHATHE OCYMECTBAAETCA NYyTEM CIRAYH OPHIHAABLHOrO ROKYMeHTA 06
2TOM HA XPAHOHHE JENO3HUTADUD.

5. Jlocme scrynneHua B CHRy monpaBkH JlorosapHBammeecA FOCYIAPCTBO,
IpMEABMEEe 3Ty OOOPABKY, MMeeT OpPAaBO TPAMERATH KonBeHuwn c BHECEXKUnMHM B Hee
NONPABKAMH B OTHOMEHHAX ¢ JOroBAPHBADIMHMHCA TOCYAAPCTBAMH, KOTOpDHe B TeWeHHe
mecTH MeCALEeB NOCJe YTBepPRIEKHA NONPABKH HEe YBOIOMUJIHM ZEeNO3HTAPHA O TOM, TTO
OHY He CUMTADT ce0A CBA3AHHHMK oToff mompasxoit,

6. CuuraeTcAd,  4T0 ap6aAa paTHPMKANMOHHAA rpaMora H apGOoH XOKYMeHT O
OPHHATHH, YTBEePRAGHUH HJH NPHCOEIMHEHHH, CIRAHHHE HA XPAREHHe OOCRe BCTYUJNEHHA
B cuny monpaBkd k Hacrosme# KoHBeHOMH, OTHOCATCA K KOHBeHNUM C BHOCERHHMH B

Heée nompaBKamn,

Crarea 34, Jenorcauus

Hacroamaa KoxBenmma MomeT O6nTb B apmfoe BPEeMA HZEHOHCHPOBAHA
JoropapyBanmyMCA rOCYAAPCTBOM NyTEeM HAOPABJEHHA AEHOSHTAPHD NUCBMEHHOrO
YBOAOMAEHHA,

2. HeHorcanuA npuoSperaeT CHAYy ¢ NePBOro JHA MecAlA NO HCTEYOHMH OAHOTrO
rOfla TOCJNe DONYUOeHHMA NEeNO3HTAPHEM TAKOTO yBEeIOMJEHHA, Ecay B yBejAOMREHHH
ykazau Gonee nauTedanHuHM cpok, TO INeHOHCANHMA NpHoSpeTAeT CuAy OO HCTEHEeHHH DTOro

CPOKA pOoCJe NOJNYYeHHA Jaeno3ydTapHeM TAKOTO YBefOMJGHKA,



COBEPIIEHO » INax0ypre TpRINATH NOPBOrO MAPTA THCARA XEBATHCOT COMbROOXT
BOCHMOrO T'OX8 B 6XWHCTBONHOM BXIONNAAPE, TOKCTH XOTOPOro HA SHIIRNCKOM,
apasexoM, MCIAHCKOM, KKTAHCKOM, PYCCKOM H GPSHIYICKOM ASHKAY ABXADTCA PABHO

AYTOHTHUHENK,

B YAOCTOBEPEHHME YEI0 xuEONOANROABEROCA NOXHOMOUNHO NPOXCTABHTOIN, XOXKHHNM
o6pasoM H8 TO YNOXHOMOQOHNHE NDPABKTOXLCTBAMN CBOKX CTDPAN, HOANKCANM HACTOARYD

Kousennmm,



CONVENIO DE LAS NACIONES UNIDAS SOBRE EL
TRANSPORTE MARITIMO DE MERCANCIAS, 1978

Predmbulo

LOS ESTADOS PARTES EN EL PRESENTE CONVENIO,

HABIENDO RECONOCIDO la conveniencia de fijar de comin acuerdo ciertas reglas
relativas al transporte marftimo de mercancfaa,

HAN IECIDIDO celebrar un convenio a esos efectos y han acordado lo
siguiente:

PARTE I, DISPOSICIONES GENERALES

Artfoulo 1, Definiciones

En el presente Convenio:

1, Por "porteador” se entiende toda persona que por af o por medio de otra
que actfie en su nomabre ha celebrado un contrato de transports marftimo de mercem-
cfas con un cargador.

2, Por "porteador efectivo"™ se entiende toda persona a quien el porteador
ha encomendado la ejecucién del traneporte de las mercancfas, o de una parte del
traneporte, as{ como cualquier otra persona a quien se ha encomendado esa
ejecuoién,

3, Por "cargador" ae entiende toda persona que por sf o por medio de otra
que actife en su nombre o por su cuenta ha celebrado un contrato de transporte
sarftimo de mercancfas con un porteador, o toda persona que por ef o por medio
de otra que actfe en su nombre o por su cuenta entrega efectivamente las mercan-
cfas al porteador en relacién con el contrato de transporte mar{timo.

4, Por "consignatario” se entiende la persona autorisada para recibir
las mercancfas,

S. El término "mercancfas" comprende los animales vivos; cuando las
meroanofas se agrupen en un contenedor, una paleta u otro elemento de transports
anflogo, o cuando estén embaladas, el término "mercancfas" comprenderé ese ele-
mento de transporte o ese embalaje si ha sido suministrado por el cargador.

6. Por "oontrato de trsnsporte marftimo"™ se entiende todo contrato en

virtud del cual el porteador se comprowete, contra el pago de un flete, a
transportar mercancfas por mar de un puerto a otroj no obstante, el contrato



que comprenda transporte marftimo y también transporte por cualquier otro medio
ee considerard contrato de transports marftimo a los efectos del presents
Convenio 88lo por lo que respecta al transporte marftimo.

7. Por ™conocimiento de embarque” ee entiende un documento que hace prueba
de un contrato de transporte marftimo y acredita que el porteador ha tomado a su
cargo o ha cargado las mercancfas, y en virtud del cual ésts se compromate a
entregarlas contra la presentacién del documento. Constituye tal compromiso la
disposicién incluida en el documento segin la cual las mercancfas han de entre-
garse a la orden de una persona determinada, a la orden o al portador.

8. La expresién "por escrito" comprende, entre otras cosas, el telegrama y

el télex.

Artfculo 2. Ambito de aplicacién

1. las disposiciones del presente Convenio se aplicardn a todos los con-
tratos de transporte marftimo entre dos Estados diferentes, siempre quet

a) el puerto de carga previsto en el contrato de transporte marftimo esté
situado en un Estado Contratante, o

b) el puerto de descarga previeto en el contrato de transporte marftimo
estd situado en un Estado Contratante, o

¢) uno de los puertos facultativos de descarga previstos en el contrato
de transporte marftimo sea el puerto efeotivo de descarga y ese puerto esté
situado en un Estado Contratante, o

d) el conocimiento de embarque u otro documento que haga prueba del con-
trato de transporte marftimo se emita en un Estado Contratante, o

e) el conocimiento de embarque u otro documento que haga prueba del con-
trato de traneporte marftimo estipule que el contrato se regird por las dispo-
siciones del presente Convenio o por la legislacién de un Estado que d§ efecto a
esas disposiciones.

2. Ilas disposiciones del presente Convenioc se aplicardn sea cual fuere la
nacionalidad del buque, del porteador, del porteador efectivo, del cargador, del
consignatario o de cualquier otra persona interesada.

3. lae disposiciones del presente Convenio no se aplicardn a los contra-
tos de fletamento. No obstante, cuando se emita un conocimiento de embarque en
cumplimiento de un contrato de fletamento, las disposiciones del Convenio se
aplicardn a ese conocimiento de embarque si éste regula la relacién entre el

porteador y el tenedor del conocimiento que no sea el fletador.



4. 81 en un contrato ee prevé el transporte de mercancfas en embarques
euoesivos durante un plazo acordado, las disposiciones del presente Convenio ee
aplicardn a cada uno de eeoe embarques. Ko obstante, cuando un embarque se efec-
tde en virtud de un contrato de fletamento, ae aplicardn las disposiciones del
pdrrafo 3 de este artfoculo.

Artfculo 3. Interpretaciédn del Convenio

En la interpretacién y aplicacién de las disposiciones del presente Convenio
se tendrdn en cuenta su cardcter internacional y la necesidad de promover la
uniformidad.

PARTE II. RESPORSABILIDAD DEL PORTEADOR

Artfculo 4, Per{odo de responsabilidad

1. 1e¢ responsabilidad del porteador por lss mercancfas en virtud del pre-
sente Convenio abarca el perfodo durante el cual las mercancias estdn bajo la
custodia del porteador en el puerto de carga, durante el transporte y en el
puerto de descarga.

2. A los efeotos del pdrrafo 1 de este artfculo, se considerard que las
mercanc{as estdn bajo la custodia del porteador

a) desde al momento en que éste las hays tomado a su cargo al recibirlas:

1) del cargador o de la persona que aotfe en su nombre; o

11) de una autoridad u otro tercero en poder de los cuales, segin las
leyes o los reglamentos aplicables en el puerto de carga, se hayan
de ponar las mercancfas para ser embarcadas;

b) hasta el momento en que las haya entregadot

i) poniéndolas en poder del consignatarioj o

11) an los casos en que el consignatario no reciba las mercancfas del
porteador, poniéndolas a dieposioidén del consignatario de confor-
midad con el contrato, las leyes o los usos del ocmercio de que
se trate aplicables en el puerto de descarga; o

111) poniéndolas en poder de una autoridad u otro tercero a quienes,
segdn las leyes o los reglamentos aplicables en el puerto de
descarga, hayan de entregarse las mercancias.

3. En los pdrrafoe 1 y 2 de este artfculo, los términos "porteador" o
“consignatario® designan también a los empleados o agentes del porteador o del

consignatario, respectivamente.



Artfculo 5, Fundamento ds la rssponsabilidad

1, El porteador ser{ responsable de los perjuicios resultantes de la
pérdida o el dafio de las mercancfas, asf como dsl retraso en la entrega, ei el
hecho que ha causado 1a pérdida, el dafio o el retraso se produjo cuando lae
msroancfas estaban bajo su custodia en el sentido del artfoulo 4, a menos que
pruebe que &1. sus emplsados o agentes adoptaron todas las medidas que ragona-
blemente podfan exigirse para evitar el hecho y sus coneeouencias.

2. Hay retraso en la entrega cuando las mercancfas no han sido entregadas
en el pusrto de descarga previsto en el contrato de transporte marftimo dentro
del plazo expresamente ac.rdado o, a falta de tal acuerdo, dentro del plazo que,
atendidas las cirounstancias del oaso, serfa rasonable exigir de un porteador
diligente,

3. El titular de una accién por pérdida de las mercancfas podr{ conside-
rarlas perdidas si no han sido entregadas conforme a lo dispuesto en el
artfoulo 4 dentro de un plago de 60 dfas conseoutivos siguientes a la expiracidn
del plago de entrega determinado con arreglo al pfrrafo 2 de eete artfoulo.

4. a) El porteador serd responsable

i) de la pérdida o el dafio de las mercancfas, o del retraso en la
entrega, causados por incendio, si el demandante prueba que el
incendio se produjo por oulpa o negligencia del porteador, sus
empleados o agentesg

i1) de la pérdida, el dafio o el retraso en la entrega respecto de los
cuales el demandante pruebe que hsn sobrevenido por oulpa o
negligencia del porteador, sus empleados o agentes en la adopcidn
de todas las medidas que ragonablemente podfan exigirse para
apagar el incendio y evitar o mitigar eus consecuencias,

b) En caso de incendio a bordo que afecte a las mercanofas, se realigarf,
8l el reclamante o el porteador lo desean, una investigacién de la causa y las
circunstancias del inoendio de conformidad con las précticas del transporte
marftimo y se proporcionard un ejemplar del informe sobre la investigacién al
porteador y al reclamante que lo solioiten.

5e En el transporte de animales vivos, el portesdor no ser{ responsable
de la pérdida, el dafio o el retraso en la entrega resultantes de los riesgos
especiales inherentes a ese tipo de transporte. Cuando el porteador pruebe que

ha cumplido las instrucciones especiales que con respecto a los animales le dio



el cargador y que, atendidas las cirounetanocias del caeo, la pdrdida, el daflo o
el retraso en la entrega pueden atribuirse a tales riesgos, se presumird que
éatoa han sido 1a oauea de la pérdida, el dafio o el retraso en la entrega, a
menos que eéxistan pruebas de que la totalidad o parte de la pérdida, el dafio o
el retraso en la entrega provenfan de oulpa o negligencia del porteador, sus
empleados o agentes,

6. El porteador no ser{ responsable, aalvo por averfa gruesa, cuando la
pérdida, el dafio o el retraao en la entrega hayan provenido de medidas adoptadas
para el salvamento de vidas humanas o de medidas razonables adoptadas para el
salvamento de mercancfas en el mar.

T. Cuando la culpa o negligencia del porteador, sus empleados o agentes
concurra oon otra ocauea para ooasionar la pdrdida, el dafio o el retraso en la
entrega, el porteador serd responsable sflo en la medida en que la pérdida, el
dafio o el retraso en la entrega puedan atribuirse a esa culpa o negligencia, a
condicién de que pruebe el importe de la pérdida, el dafio o el retraso en la

entrega que no pueda atribuirse a culpa o negligencia,

Artfeulo 6, Limitacién de la responsabilidad

1. a) La responsabilidad del porteador por los perjuicios resultantes
de la pérdida o el dafio de las meroancfas, oon arreglo a lo dispuesto en el
artfculo 5, estard limitada a una suma equivalente a 835 unidades de cuenta por
bulto u otra unidad de oarga transportada, o a 2,5 unidades de cuenta por kilo=
gramo de peso bruto de las meroanofas perdidas o dafladas, si esta cantidad
eés mayor,

b) La responsabilidad del porteador por el retraso en 1a entrega, oon
arreglo a lo dispuesto en el artfculo 5, estarf limitada a una suma equivalents
a dos veoes y media el flete que deba pagarse por las merocancfas que hayan
sufrido retraso, pero no exoederd de la cuantfa total del flete que deba pagarse
en virtud del oontrato de transporte marftimo de mercancfas,

c) En ningén caao la responsabilidad aoumulada del porteador por los
oonoeptos enunciados en loa apartados a) y b) de este pdrrafo excederd dsl
1fmite determinado en virtud del apartado a) por la pdrdida total de las meroan=
ofas respecto de las cuales se haya incurrido en esa responsabilidad.

2. Para determinar, a los efectos del apartado a) del pdrrafo 1 de este

artfculo, qué cantidad es mayor, se aplicardn las normas siguientess



a) Cuando se utilicen para agrupar mercancfas un contenedor, una paleta o
un elemento de traneporte anflogo, todo bulto o unidad de carga transportada que,
segin el conocimiento de embarque, si se emite, o eegin cualquier otro documento
que haga prueba del contrato de traneporte mar{timo, estén contenidos en ese ele-
mento de transporte se considerardn como un bulto o una unidad de carga transpor-
tada. Salvo en eete caso, las mercanc{as ocontenidas en ese elemento de trans-
porte se considerardn como una unidad de carga transportada.

b) En los casos en que se haya perdido o dafiado el propio elemento de
transporte, ese elemento serd{ considerado, si no es propiedad del porteador o no
ha sido suministrado por éste, como una unidad independiente de carga
transportada.

3 Por unidad de cuenta se entiende la unidad de cuenta mencionada en el
artfculo 26.

4. El porteador y el cargador podrén pactar 1fmites de responsabilidad

superiores a los establecidos en el pdrrafo 1.

Artfculo 7. Aplicacién a reclamaciones extracontractuales

1. Las exoneraciones y lfmitee de responsabilidad establecidos en el pre-
sente Convenio serdn aplicables a toda accién contra el porteador respecto de la
pérdida o el daflo de las mercancfae a que se refiera el contrato de transporte
mar{timo, as{ como respecto del retraso en la entrega, independientemente de que
la acciédn se funde en la responsabilidad contractual, la responsabilidad extra-
contractual o en otra causa.

2, Si se ejercita tal accién contra un empleado o agente del porteador,
ese empleado o agente, si prueba que ha actuado en el ejercicio de sus funciones,
podrd acogerse a las exoneraciones y l{mites de responsabilidad que el porteador
pueda invocar en virtud del presente Convenio.

3, Sin perjuicio de lo dispuesto en el artfculo 8, la cuantfa total de las
sumas exigibles del porteador o de cualquiera de las personas a que se refiere el
prrafo 2 de este artfculo no exceder{ de los lfmitee de responsabilidad estable-

cidos en el presente Convenio.



Artfculo 8. Pérdida del derecho a la limitacién de la responsabilidad

1. El porteador no podr{ acogerse a la limitacién de la responsabilidad
establecida en el artfculo 6 si se prueba que la pérdida, el dafioc o el retraso en
la entrega provinieron de una accién o una omisién del porteador realizadas con
intencidén de causar tal pérdida, dafio o retraso, o temerariamente y a sabiendas
de que probablemente sobrevendrfan la pérdida, el dafio o el retraso.

2. No obstante 1o dispuesto en el pdrrafo 2 del artfculo 7, el empleado o
agente del porteador no podrd acogerse a la limitacién de la responsabilidad esta-
blecida en el artfculo é si se prueba que la pérdida, el daflo o el retraso en la
entrega provinieron de una acciédn o una omisién de ese empleado o agente realiza-
das con intencién de causar tal pérdida, dafio o retraso, o temerariamente y a

sabiendas de que probablemente sobrevendrfan la pérdida, el dafio o el retraso.

Artfculo 9, Carga sobre cubierta

1. El porteador podr{ transportar mercancf{as sobre cubierta sflo si ello
estd en conformidad con un acuerdo celebrado con el cargador o con los usos del
comercio de que se trate, o si lo exigen las disposiciones legales vigentes.

2. 8i el porteador y el cargador han convenido en que las mercanc{as se
transportardn o podrdn transportarse sobre cubierta, el porteador incluird una
declaracién a tal efecto en el conocimiento de embarqus u otro documento que haga
prueba del contrato de transporte mar{timo. A falta de esa declaracién, el por-
teador deberd probar que se ha celebrado un acuerdo para el transporte sobre
cubiertay no obstante, el porteador no podr{ invocar tal aouerdo contra un terce-
ro, incluido un consignatario, que bhaya adquirido el conocimiento de embarque de
buena fe.

3. Cuando las mercancf{as hayan sido transportadas sobre cubierta en contra-
vencién de lo dispuesto en el pdrrafo 1 de este artfculo o cuando el porteador no
pueda invocar, en virtud del pdrrafo 2 de este artfculo, un acuerdo para el trans-
porte sobre cubierta, el porteador, no obstante lo dispuesto en el pdrrafo 1 del
art{culo 5, serd responsable de la pérdida o el dafio de las mercancfas, as{ como
del retraso en la entrega, que provengan unicamente del transporte sobre cubierta,
Y el alcance de su responsabllidad se determinard de conformidad con lo dispuesto
en el artfculo 6 o el art{culo 8 del presente Convenio, segin el caso.

4. El transporte de mercanofas sobre cubierta en contravencién del acuerdo
expreso de transportarlas bajo cubierta se considerard una acciédn u omipién del

porteador en el sentido del artfculo 8.



Artfoulo 10, Responsabilidad del porteador y del porteador efectivo

1, Cuando la ejecucién del transporte o de una parte del transporte haya
sido encomendada a un porteador efectivo, independientemente de que el contrato
de transporte marftimo lo autorice o no, el porteador seguirf siendo responsable
de la totalidad del transporte oon arreglo a lo dispuesto en el presente Convenio,
Respecto del transporte que sea ejecutado por el porteador efectivo, el porteador
eerd responsable de las acciones y omisiones que el porteador efeotivo y sus
empleados y agentes realicen en el ejercicio de sus funciones,

2. Todas las disposiciones del presente Convenio por las que se rige la
responsabilidad del porteador se aplicarédn también a la responsabilidad del
porteador efectivo respecto del transporte que éste haya ejecutado. Se aplioarédn
las disposiciones de los pfrrafos 2 y 3 del artfculo 7 y del pérrafo 2 del
artfculo 8 si ae ejercita una accién contra un empleado o agente del porteador
efectivo.

3, Todo acuerdo especial en virtud del cual el porteador asuma obligaciones
no impuestas por el presente Convenio o renuncie a derechos conferidos por el
presente Convenio surtirf efecto respecto del porteador efectivo 8élo si éste lo
aoepta expresamente y por escrito. El porteador seguir{ sujeto a las obliga-
ciones o renuncias resultantes de ese acuerdo especial, independientemente de que
hayan sido aceptadas o no por el porteador efectivo,

4. En los casos y en la medida en que el porteador y el porteador efectivo
sean ambos responsables, su responsabilidad serd solidaria,

5. La cuantfa total de las sumas exigibles del porteador, del porteador
efectivo y de sus empleados y agentes no excederf de los lfmites de responsa-
bilidad establecidos en el presente Convenio.

6. Las disposiciones de este artfoulo se aplicardn sin perjuicio del
derecho de repetioién que pueda existir entre el porteador y el porteador

efectivo,

Artfculo 11, Transporte directo

1. No obstante lo dispueeto en el pdrrafo 1 del artfculo 10, cuando un
contrato de transporte mar{timo estipule explfcitamente que una parte especifi-
cada del transporte a que se refiere ese contrato eer{ ejecutada por una persona
determinada distinta del porteador, el contrato podrd estipular asimismo que el
porteador no eerd responsable de la pérdide, el dafio o el retraso en la entrega

que hayan sido causados por un hecho ocurrido cuando las meroancfaa estaban



bajo la custodia del porteador efectivo durante esa parte del transporte. No
obstente, la estipulacién que limite o excluya tal responsabilidad no surtir{
efecto sl no puede incoarse ningin procedimiento jJudicial contra el porteador
efectivo ante un tribunal competente con arreglo al pirrafo 1 o al pdrrafo 2
del artfculo 21. La prueba de que la pérdida, el dafio o el retraso en la
entrega fueron oausados por ese hecho corresponder{ al porteador.

2. El porteador efectivo ser{ responsable, de conformidad oon lo
dispuesto en el pdrrafo 2 del artfculo 10, de la pérdida, el dafio o el retraso
en la entrega que hayan sido causados por un hecho ocurrido mientras lae mercan-

c{as estaban bajo su custodia.
PARTE 111. RESPONSABILIDAD IEL CARGADOR

Artfculo 12. Norma general

El cargador no ser{ responsable de la pérdida sufrida por el porteador
o por el porteador efectivo, ni del dafio sufrido por el buque, a no ser que
tal pérdida o dafio hayan sido causados por oulpa o negligencia del cargador,
sus empleados o agentes. Los empleados o agentes del cargador tampoco serén
responsables de tal pérdida o dafio, 8 no eer que hayan sido causados por culpa

o negligencia de su parte.

Artfculo 13, Normas especiales relativas
a las mercanc{as peligrosas

1, El cargador sefialard{ de manera adecuada las mercancf{as peligrosas
como tales mediante marcas o etiquetas,

2. El cargador, cuando ponga mercancfas peligroeas en poder del
porteador o de un porteador efectivo, segin el caso, le informar{ del
carfcter peligroso de aquéllas y, a ser necesario, de las precauciones que
deban adoptarse. Si el cargador no lo hace y el porteador o el porteador
efeotivo no tienen conooimiento del cardcter peligroeo de las mercancfas
por otro conductot



a) el cargador ser{ responsable respecto del porteador y de todo porteador
efectivo de loe perjuicios resultantes del embarque de tales mercancfas, y

b) las mercancfas podrdn en cualquier momento eer descargadas, destruidas
o traneformadas en inofensivas, segn requieran las circunstancias, sin que haya
lugar a indemnizacién.

3. Las disposiciones del pdrrafo 2 de este artfculo no podrdn ser Invocadas
por una persona que durante el transporte se haya hecho cargo de las mercancfas a
sabiendas de su cardcter peligroso.

4. En los casos en que las disposiciones del apartado b) del pdrrafo 2 de
este artfculo no se apliquen o no puedan ser invocadas, las mercanci{as peligrosas,
8i llegan a constituir un peligro real para la vida humana o loe bienes, podrdn
eer descargadas, destruidas o transformadas en inofeneivas, segin requieran las
circunstancias, sin que haya lugar a indemnizacién, salvo cuando exista la obli-
gacién de contribuir a la averfa gruesa o cuando el porteador sea responsable de

conformidad con lo dispuesto en el artfculo 5.
PARTE IV. DOCUMENTOS DE TRANSPORTE

Artfculo 14. Emisién del conocimiento de embargue

1. Cuando el porteador o el porteador efectivo se haga cargo de las
mercancfas, el porteador deber{ emitir un conocimiento de embarque al cargador,
si éste lo solicita.

2. El conocimiento de embarque podr{ ser firmado por una persona autori-
zada al efecto por el porteador. Se consjiderard que un conocimiento de embarque
firmado por el capitdn del buque que transporte las mercancfas ha sido firmado en
nombre del porteador.

3. la firma en el conocimiento de embarque podrd{ ser manuscrita, impresa
en facefmil, perforada, estampada, en sfmbolos o registrada por cualquier otro
medio mecdnico o electrénico, i ello no es incompatible con las leyee del pafs

en que se emita el conocimiento de embarque.



Artfoulo 15, Contenido del documento de embarque

1. En el conocimiento de embarque deberdn constar, entre otros, los datos
siguientest

a) la naturaleza general de las meroancfas, las marcas principales nece-
sarias para su identificacién, una declaracién expresa, si procede, sobre su
cardcter peligroso, el ndmero de bultos o de plezas y el peso de las mercancfas o
su cantidad expresada de otro modo, datos que se hardn oonstar tal como los haya
proporcionado el cargadorj

b) el estado aparente de las mercancfasj

c) el nombre y el establecimiento principal del porteadorj

d) el nombre del oargador;

e) el nombre del consignatario, si ha sido oomunicado por el cargador

f) el puerto de carga segin el contrato de transporte marftimo y la fecha
en que el porteador se ha hecho cargo de las mercancfas en ese puertoj

g) el puerto de descarga segdn el contrato de transporte marftimoj

h) el ndmero de originales del conocimiento de embarque, ai hubiere mds

1) el lugar de emisién del conocimiento de embarquej

j) la firma del porteador o de la persona que actde en su nombrej

k) el flete, en la medida en que deba ser pagado por el consignatario, o
cualquier otra indicacién de que el flete ha de.ser pagado por el consignatarioj

1) la declaracidn mencionada en el pdrrafo 3 del artfculo 23

m) la declaracidn, si procede, de que las mercancfas se transportarén o
podrdn transportarse sobre cubiertsi

n) 1la feoha o el plazo ds entrega de las mercancfae en el puerto de des-
carga, 8i en ello han convenido expresamente las parteej y

0) todo 1fmite o 1fmites superiores de responsabilidad que se hayan pactado
de conformidad con el pdrrafo 4 del artfoulo 6,

2. Una vez cargadas las merosncfas a bordo, el porteador emitirf un cono-
oimiento de embarque "embarcado” al cargador, si dste lo molicita, en el oual,
ademds de los datos requeridos en virtud del pdrrafo 1 de este artfculo, se con-
signard que las mercancfas se encuentran a bordo de un bugue o de unce buques
determinados y se indicarf la fecha o las fsohas en que se haya efeotuado la
carga. Si el porteador ha emitido anteriormente un conocimiento de embarque u

otro tftulc representativo de cualquiera de esas mercancfas al ocargador, fste, si



el porteador lo solioita, devolverf dioho documento a cambio de un conocimiento de
embarque "embarcado", Cuando el cargador solicite un conocimiento de embarque
"embarcado", el porteador podrf, para atender a eea eolioitud, modificar cualquier
documento emitido anteriormente si, oon las modificaciones introducidas, dicho
documento oontisne toda la informaoién que debe oonatar en un conocimiento de
embarque "embarcado".

3. La omisién sn el conocimiento de embarque de uno o varios de los datos
a que se refiere este artfoulo no afeotarf a la naturalesza jurfdica del documento
como conocimiento de embarque, a condicién, no obatante, de que se ajuete a los

requisitos enunoiados en sl pdrrafo 7 del artfoulo 1.

Artfoulo 16, Conocimientos de embargue: reservas y valor probatorio

l, 841 al conocimiento de emdbarque contiene datos relativos a 1la naturalesza
general, laa maroaa prinoipales, el ndmsro de bultos o pieszas, el peso o la
oantidad de las mercancfas y el porteador o la peraona que emite el conocimiento
ds embarque en au nombre sabe o tiene motivos razonsbles para sospechar que esos
datos no representan con exaotitud las mercancfas que efectivamente ha tomado a
su oargo o, en caao de haberse emitido un conocimiento de embarque "embarcado”,
laa meroancfas Que efectivamente ha cargado, o ai no ha tenido medios razonables
para verifioar esos datos, el porteador o esa persona incluirf£ en el conocimiento
de embarque una reserva en la que se eepecifiquen esas inexactitudes, los motivos
de sospsoha o 1la falta de medios ragonables para verificar loa datos,

2. 51 el porteador o la persona que emite el conocimiento de embarque
en su nombre no hace conatar en ese conocimiento el eatado aparente de las
meroancfaa, se conaiderarf que ha indicado en el conocimiento de embarque que
las mercancfas eataban en buen eetado aparente.

3. Salvo en lo concerniente a loa datos acerca de los cuslea se haya
hecho una reserva autorigada en virtud del pdrrafo 1 de eate artfculo y en la
medida ds tal reservas

a) el conocimiento ds embarque sstablecexd la presuncién, salvo prueba
en oontrario, de que el porteador ha tomado a su cargo o, en oaso de haberae
emitido un conocimiento de embarque "embarcado", ha cargado las mercancfas tal

como aparecen deaoritas en el conocimiento de embarques y



b) no se admitir{ al porteador la prueba en contrario si el oconocimiento
de embarque ha sido transferido a un tercero, incluido un consignatario, que ha
procedido de buena fe basdndose en la descripcién de las mercancifas que figuraba
en ese conocimiento.

4. El conocimiento de embarque en el que no se espeoifique el flete o no
se indique de otro modo que el flete ha de ser pagado por el consignatario,
conforme a lo dispuesto en el apartado k) del pdrrafo 1 del artfculo 15, o en el
que no se especifiquen los pagos por demoras en el puerto de carga que deba hacer
el consignatario, establecerd{ la presuncién, salvo prueba en contrario, de que el
consignatario no ha de pagar ningdn flete ni demoras. Sin embargo, no se admi-
tird al porteador la prueba en contrario cuando el conocimiento de embarque haya
sido transferido a un tercero, incluido un consignatario, que haya procedido de

buena fe basindose en la falta de tal indioacién en el conocimiento de embarque.

Artfculo 17. Garantfas proporcionadas por el cargador

1. Se considerard que el cargador garantiza al porteador la exactitud de
los datos relativos a la naturalesa general de las mercancias, sue marcas, nimero,
peso y cantidad que haya proporcionado para su inclusién en el conocimiento de
embarque. El cargador indemnizard al porteador de los perjuicios resultantes de
la inexactitud de esos datos. El cargador seguird siendo responsable aun cuando
haya transferido el conocimiento de embarque. E1 derecho del porteador a tal
indemnizacién no limitard en modo alguno su responsabilidad en virtud del con-
trato de transporte mar{timo respecto de cualquier persona distinta del cargador.

2. La carta de garantfa o el pacto en virtud de los cuales el cargador se
comprometa a indemnizar al porteador de los perjuicios resultantes de la emisidn
del conocimiento de ambarque por el porteador o por una persona que actde en su
nombre, sin hacer ninguna reserva acerca de los datos proporcionados por el
cargador para su inclusién en el conocimiento de embarque o acerca del estado
aparente de las mercancias, no surtirdn efecto respecto de un tercero, incluido
un consignataric, al que Be haya transferido el conocimiento de embarque.

3, Esa carta de garantia o pacto serdn vdlidos respecto del cargador, a
menos que el porteador o la persona que actde en su nombre, al omitir la reserva
a que se refiere el pdrrafo 2 de este art{culo, tenga la intencién de perjudicar
a un tercero, incluido un consignatario, que actde basdndose en la descripcién

de las mercancias que figura en el conocimiento de embarque. En ese caso, si la



reserva omitida ee refiere a datos proporciomados por el cargador para su inclu-
8ién en el conocimiento de embarque, ‘el porteador no tendr{ derecho a ser indem=
nigzado por el cargador en virtud del pdrrafo 1 de easte artfculo.

4. En caso de fraude intencional, a que se refiere el pdrrafo 3 de este
art{culo, el porteador serd responsable, sin poder acogerse a la limitacidn de
responsabilidad establecida en el presente Convenio, de los perjuicios que haya
sufrido un tercero, incluido un consignatario, por haber actuado barf{ndose en la

descripcién de lae mercancias que figuraba en el conocimiento de embarque.

Articulo 18, Documentos distintos del
conocimiento de embarque

Cuando el porteador emita un documento distinto del conocimiento de embarque
para que haga prueba del recibo de las mercanc{as que hayan de transportarse, ese
documento establecerd la presuncidn, salvo prueba en contrario, de que se ha
celebrado el contrato de transporte marfitimo y de que el porteador se ha hecho

cargo de las mercancfas tal como aparecen descritas en ese documento,
PARTE V., RECIAMACIONES Y ACCIONES

Artfculo 19. Aviso de pérdida, dafio o retraso

l. A menos que el consignatario dé por escrito al porteador aviso de pér-
dida o dafio, especificando la naturalega de la pérdida o el daffo, a mds tardar el
primer dfa laborable siguiente al de la fecha en que las mercancfas hayan sido
puestas en su poder, el hecho de haberlas puesto en poder del consignatario esta=
blecerd la presunoién, salvo prueba en contrario, de que el porteador ha entre-
gado las mercancfas tal como aparecen descritas en el documento de transporte o,
8l no se hubiere emitido ese documento, en buen estado.

2, Cuando la pérdida o el dafio no sean aparentes, las disposiciones del
pfrrafo 1 de este artfculo se aplicardn igualmente si no se da aviso por escrito
dentro ‘de un plazo de 15 df{as consecutivos contados desde la fecha en que las
mercanc{as hayan sido puestas en poder del coneignatario.

3. Si el estado de las mercancf{as ha sido objeto, en el momento en que se
han puesto en poder del consignatario, de un examen o inspeccidn conjuntos por
las partes, no se requerird aviso por escrito de la pérdida o el dafio que se

hayan comprobado con ocasidn de tal examen o inspeccidn,



4. En caso de pérdida o daflo, clertos o presuntos, el porteador y el con-
signatario se dardn todas las facilidades razonables para la inspeccién de las
mercanc{as y la comprobacién del nimero de bultos.

5. No se pagard ninguna indemnizacién por los perjuicios resultantes del
retraso en la entrega,a menos que se haya dado aviso por escrito al porteador
dentro de un plazo de 60 dfas consecutivos contados desde la fecha en que las
mercanc{as hayan sido puestas en poder del consignatario.

6. 81 las mercancfas han sido entregadas por un porteador efectivo, todo
avieo que se dé al porteador efectivo en virtud de este artfculo tendri el mismo
efecto que si se hubiera dado al porteador, y todo aviso que se dé al porteador
tendrd el mismo efecto que si se hubiera dado al porteador efectivo.

7. Si el porteador o el porteador efectivo no dan por escrito al cargador
aviso de pérdida o daflo, especificando la naturaleza general de la pérdida o el
dafio, dentro de un plazo de 90 dfas oonsecutivos contados desde la fecha en que
se produjo tal pérdida o daflo o desde la fecha de entrega de las mercancfas de
conformidad con el pdrrafo 2 del artfculo 4, si esta fecha es posterior, se pre-
sumird, salvo prueba en oontrario, que el porteador o el porteador efectivo no
ha sufrido pérdida o dafio causados por culpa o negligencia del cargador, sus em-
pleados o agentes.

8. A loe efectos de este artfculo, se considerar{ que el aviso dado a una
persona que actude en nombre del porteador o del porteador efectivo, incluido el
capitdn o el oficial que esté al mando del buque, 0 a una persona que actude en
nombre del cargador ha sido dado al porteador, al porteador efectivo o al carga-

dor, respectivamente.

Artfculo 20. Prescripcién de las acciones

1. Toda accién relativa al transporte de mercancfas en virtud del presente
Convenio prescribird si no se ha incoado un procedimiento judicial o arbitral
dentro de un plagzo de dos afios.

2. El plazo de prescripcién ccmenzard el dia en que el porteador haya en-
tregado las mercanc{as o parte de ellas o, en caso de que no se hayan entregado
las mercancf{as, el ltimo dfa en que debieran haberse entregado.

3. El dfa en que comienza el plazo de prescripcidn no estard comprendido
en el plazo.



4. La persona contra la oual ae dirija una reclamacién podrd, en cualquier
momento durante el plagzo de prescripcién, prorrogar ese plazo mediante declaraoién
por eacrito heoha al reclamante. Ese perfodo podrf ser prorrogado nuevamente
mediante otra declaracién u otras declaracionee.

5. La accién de repeticién qus corresponda a la persona declarada respon-
sable podrf e jercitarse incluso despuds de expirado el plazo de presoripcién
establecido en los pdrrafos anteriores, siempre que se ejercite dentro del plazo
fijado por la ley del Estado en que se incoe el procedimiento. No obstante, ese
plago no podrf ser inferior a 90 dfas contados desde la fecha en que la persona
que ejeroite la acoién de repeticién haya satisfecho la reclamacién o haya eido

emplagada con respecto a 1la acoién ejercitada contra ella,

Artfoulo 21, Jurisdioccién

l. En todo procedimiento judioial relativo al transporte de mercancfas con
arreglo al presente Convenio, el demandante podrf, a su eleccidn, ejercitar la
acoién ante un tribunal que sea competente de conformidad con la ley del Estado
en que el tribunal est{ situado y dentro de cuya jurisdiccién se enouentre uno
de los lugares siguientess

a) el establecimiento principal o, a falta de éste, la residencia habitual
del demandadoj o

b) el lugar de celebracién del contrato, siempre que el demandado tenga en
€1 un establecimiento, sucursal o agencia por medio de los cuales se haya
celsbrado el contratcs o

¢) el puerto de carga o el puerto de descargaj o

d) ocualquier otro lugar designado al efecto en el contrato de transporte
marftimo,

2. a) No obstante lo dispuesto en el pédrrafo anterior, la accién podrd
ejercitarse anta los tribunales de cualquier puerto o lugar de un Estado Contra-
tante en el que el buque que sfsctds sl transporte o oualquier otro buque del
mismo propietario haya sido embargado de oonformidad con las normas aplicables
de la legislacién ds ese Estado y del derecho internacional., Sin embargo, en tal
caso, el demandante deberf, si lo solioits el demandado, trasladar la accién, a
su eleocién, ante el tribunal de una ds las jurisdicciones a que se refiere el
pérrafo 1 de este artfculo para que se promuncie sobre la reclamacién, pero,
antes de ese traslado, sl demandado deberd{ prestar fianza bastante para responder
de las sumas que pudieran adjudicarse al demandante en virtud de la decisién que

recalga en el procedimiento.



b) El tribunal del puerto o lugar del embargo resolverf toda ouestién
relativa a la prestacién de la fianza,

3, No podrf incoarse ningdn procedimiento judicial en relacién oon el
transporte de mercanofas en virtud del presente Convenio en un lugar distinto de
los especificados en los pdrrafos 1 &8 2 de este artfoulo, Las disposiciones de
este pdrrafo no constituirdn obstdculo a la jurisdiccidédn de los Estados Contra=
tantes en relacidén con medidas provisionales o cautelares,

4, a) Cuando se haya ejercitado una accién ante un tribunal competente
en virtud de los pdrrafos 1 8 2 de este artfculo, o cuando ese tribunal hays
dictado fallo, no podrf iniciarse ninguna nueva accién entre las mismas partee y
por las mismas causas,a menos que el fallo dictado por el tribunal ante el que
ee ejercité la primera acoién no sea ejecutable en el pafs en que se incoe el
nuevo procedimientos

b) & los efectos de este artfculo, laa medidas encaminadas a obtener la
ejecuoién de un fallo no se considerardn como inioio de una nueva aooidéng

o) a los efeatos de este artfoulo, el traslado de una aocién a otro
tridbunal del mismo pafs o al tribunal de otro pafs, de conformidad con el
apartado a) del pdrrafo 2 de este artfculo, no se oonsiderard como inicio de una
nueva accién,

Se No obstante lo dispuesto en los pdrrafos anteriores, surtird efeoto
todo acuerdo celebrado por las partes despuds de presentada una reclamacién
basada en el contrato de transporte marftimo en el que se designe el lugar en sl

que el demandante podrd ejeroitar una acocién,

Artfoulo 22, Arbitraje

1. Con sujecién a lo dispuesto en este artfoulo, las partes podrdn pactar
por escrito que toda controversia relativa al transporte de mercancfas en virtud
del presente Convenio sea sometida a arbitraje,

2, Cuando el contrato de fletamento comprenda una estipulacién segdn la
cual las controversias que surjan en relacién oon ese contrato serdn sometidas a
arbitraje y un ooncoimiento de embarque emitido en cumplimiento del contrato de
fletamento no contenga cl4usula expresa por la que se establezca que esa esiipu=
lacién serd obligatoria para el tenedor del oconooimiento, el porteador no podrd
invocar la eatipulaoién oontra el tenedor que haya adquirido el conocimiento

de embarque de buena fe,



b1 El procedimiento arbitral ee incoarf, a eleccién del demandante, en uno
de los lugares sigulentee:!

a) un lugar situado en un Estado en cuyo territorio se encuentre:

1) el establecimiento principal o, a falta de &ste, la residencia
habitual del demandadoj o
i1) el lugar de celebracidn del contrato, siempre que el demandado
tenga en é1 un establecimiento, sucursal o agencia por medio de
loe cualee se haya celebrado el contratog o
1i1) el puerto de carga o el puerto de descargat o

b) cualquier lugar designado al efecto en la clfusula compromisoria o el
compromiso de arbitraje.

4. El 4rbitro o el tribunal arbitral aplicard las normas del presente
Convenio.

S5« Las disposiciones de los pdrrafos 3 y 4 de este artfculo se conside-
rardn incluidas en toda clfusula compromisoria o compromiso de arbitraje y cual-
quier estipulacién de tal cldusula o compromiso que sea incompatible con ellae
ser{ nula y sin efecto.

6. Ninguna de lae disposiciones del presente artfculo afectard a la validez
del compromiso de arbitraje celebrado por las partes después de presentada la

reclamacién basada en el contrato de transporte marftimo.
PARTE VI. DISPOSICIONES COMPLEMENTARIAS

Artfculo 23, Estipulaciones contractuales

1. Toda estipulacién del contrato de transporte marftimo, del conocimiento
de embarque o de -cualquier otro documento que haga prueba del contrato de trans-
porte marftimo serd nula y sin efecto en la medida en que Be aparte directa o
indirectamente de las disposiciones del presente Convenio. La nulidad de esa
estipulacién no afectard a la validez de las demfs disposiciones del contrato o
documento que la incluya. Serd{ nula y sin efecto la clfusula por la que se ceda
el beneficio del seguro de las mercancfas sl porteador o cualquier clfusula
andloga.

2. No obstante lo dispuesto en el pdrrafo 1 de este artfculo, el porteador
podrd aumentar la responsabilidad y las obligaciones que le incumben en virtud

del presente Convenio.



3., Cuando ee emita un conocimiento de embarque o cualquier otro documento
que haga prueba del contrato de transporte marftimo, deberd incluirse en 41 una
declaracién en el sentido de que el transporte estd sujeto a las disposiciones
del preeente Convenio que anulan toda estipulacién que ee aparte de ellas en
perjuicio del cargador o del consignatario.

4. Cuando el titular de las mercancfas haya sufrido perjuicios como con-
secuencia de una estipulacién que sea nula y sin efecto en virtud de este artf{cu-
lo, o como consecuencia de la omisién de la declaracién menoionada en el pérra-
fo 3 de este artfculo, el porteador pagar{ una indemnizacién de la cuantfa nece-
saria para resarcir al titular, de conformidad con las disposiciones del preeente
Convenio, de toda pérdida o todo dafio de las mercancfas o del retraso en la entre-
ga. Ademfs, el porteador pagard una indemnigzacién por los gastos que haya efeo-
tuado el titular para hacer valer su derechot sin embargo, los gastos efectuados
para ejercitar la accién a que da derecho la disposioién anterior ee determinardn
de conformidad con la ley del Estado en que se incoe el procedimiento.

Artfoulo 24, Averfa gruesa

1. Ninguna disposicién del presente Convenio impedirf la aplicaoién de las
diaposiciones relativas a la liquidaocién de la averfa gruesa oontenidas en el con-
trato de transporte marftimo o sn la legislacién naoional.

2. Con excepcién del artfculo 20, las disposiciones del preeente Convenio
relativas a la responsabilidad del porteador por pérdida o dafio de las mercancfas
determinardn también si el consignatario puede negarse a contribuir a la averfa
gruesa y si el porteador estf obligado a resarcir al consignatario de nu contri-

bucién a la averfa gruesa o al salvamento.

Artfculo 25. Otros convenios

l. El preaente Convenio no modifioard los derechos ni las obligaciones del
porteador, del porteador efsotivo y de sus empleados y agentes establecidos en
loa convenios internacionales o en las leyes nacionales que ee refieran a la
limitacién de la responsabilidad de los propietarios de buques destinados a la
navegacién mar{tima.

2. Las dieposiciones de loe artfculos 21 y 22 del presente Convenio no
impedirdn la aplicacién de las disposiciones imperativas de cualquier otro oon-
venio multilateral que esté en vigor en la fecha del presente Convenio, relativas .
a las ouestiones tratadas en dichos artfculos, siempre que el litigio surja



Unicamente entre partee que tengan eus eatablecimientos principales en Estados
partes en ese otro convenio. No obstante, este pdrrafo no afectar{a la aplicacién
del pdrrafo 4 del artfculo 22 del presente Convenio.

3. No se incurrirf en responsabilidad en virtud de las disposiciones del
presente Convenio por el dafio ocasionado por un incidente nuclear si el explota-
dor de una instalacién nuclear es responsable de ese dafio:

a) en virtud de la Convencién de Par{s de 29 dé julio de 1960 sobre respon-
sabilidad de terceros en materia de energfa nuclear, enmendado por el Protocolo
Adicional de 28 de enero de 1964, o de la Convencién de Viena sobre responsabi-
lidad civil por dafios nucleares, de 21 de mayo de 1963, o

b) en virtud de las leyes nacionales que regulen la responsabilidad por
dafios de esta naturaleza, a condicién de que esas leyes sean tan favorables en
todos sus aspectos a las personas que puedan Bufrir tales dafios como la
Convencién de Parfs o la Convencién de Viena.

4. No se incurrirf en responsabilidad en virtud de las disposiciones del
presente Convenio por la pérdida, el dafio o el retraso en la entrega del equi-
paje de que sea responsable el porteador en virtud de un convenio internacional
o de una ley nacional relativos al transporte marftimo de pasajeros y su
equipaje.

5 Las disposiciones del presente Convenio no impedirdn la aplicacién por
los Estados Contratantes de cualgquier otro convenio internacional que estd
vigente en la fecha del presente Convenio y que se aplique con carficter obliga-
torio a los contratos de transporte de mercanc{as ejecutados principalmente por
un modo de transporte distinto del marf{timo., Esta disposicién se aplicar{

también a las revisiones o enmiendas ulteriores de ese convenio internacional.

Artfculo 26, Unidad de cuenta

1. La unidad de cuenta a que se refiere el artfculo 6 del presente
Convenio es el derecho especial de giro tal como ha sido definido por el
Fondo Monetario Internacional. Las cantidades mencionadas en el artfculo 6 se
convertirén en la moneda nacional de un Estado segdn el valor de esa moneda en
la fecha del fallo o en la fecha acordada por las partes, El valor, en derechos
especiales de giro, de la moneda nacional de un Estado Contratante aque sea
miembro del Fondo Monetario Internacional se calcularf{ segin el método de
evaluacién aplicado en la fecha de que se trate por el Fondo Monetario Interma-

cional en sus operaciones y transacciones. El valor, en derechos especiales de



giro, de la moneda nacional de un Estado Contratante que no sea miembro del
Fondo Monetario Internacional se calculard{ de la manera que determine ese
Estado.

2. No obstante, loe Eatados que no sean miembros del Fondo Monetario
Internacional y cuya legislacién no permita aplicar las disposiciones del
pdrrafo 1 de este artfculo podrdn, en el momenio de la firma o en ol mumenio Jde
la ratificacién, la aceptacién, la aprobaciédn o la adheeién, o en cualquier
momento posterior, declarar que loa l1fmites de responsabilidad establecidos en
el presente Convenio que serdn aplicables en sus territorios se fijardn en:

12,500 unidades monetarias por bulto u otra unidad de carge transportada
o 37,5 unidades monetarias por kilogramo de peso bruto de las mercancfas,.

3. La unidad monetaria a que se refiere el pdrrafo 2 de este artf{culo
corresponde a sesenta y cinco miligramos y medio de oro de novecientas milésimas.
La conversién en moneda nacional de las cantidades indicadas en el pdrrafo 2
se efectuard de conformidad con la legislacién del Estado interesado.

4, El c4lculo mencionado en la ltima frase del pdrrafo 1 y la conversién
mencionada en el pdrrafo 3 de este artfculo se efectuardn de manera que, en lo
posible, expresen en la moneda nacional del Estado Contratante el mismo valor
real que en el artfculo 6 se expresa en unidades de cuenta, Los Estados Con-
tratantes comunicardn al depositario su método de c4lculo de conformidad con el
pdrrafo 1 de este artfculo o el resultado de la conversién mencionada en el
pdrrafo 3 de este artfculo, segin el caso, en el momento de la firma o al depo-
sitar sus instrumentos de ratificacién, aceptacién, aprobacién o adhesidn, o
al ejercer la opcién establecida en el pdrrafo 2 de este artfculo y cada vez
que se produzca un cambio en el método de ese cdlculo o en el resultado de esa

conversidén,

PARTE VII, CLAUSULAS FINALES

Artfculo 27, Depositario

El Secretario General de las Naciones Unidas queda designado depositario
del presente Convenio,



Artfoulo 28, Firma, ratificacién, aceptacién, aprobacién y adhesién

l. El presente Convenio estar{ abierto a la firma de todos los Estados
hasta el 30 de abril de 1979 en la Sede de las Naciones Unidas en Nueva York,

2., El presente Convenio estard sujeto a ratificacién, aceptacién o apro-
bacién por los Estados signatarios.

3. Deepuds del 30 de abril de 1979, el presente Convenio estard abierto a
la adhesién de todos los Estados que no sean Estados signatarios,

4, Los instrumentos de ratificacién, aceptacién, aprobacién y adhesién se

depositardn en poder del Secretario General de las Naciones Unidas,.

Artfculo 29, Reservas

No se podrdn hacer reservas al presente Convenio.

Artfculo 30, Entrada en vigor

1. El presente Convenio entrarf en vigor el primer dfa del mes sigulente
a la expiracién del plazo de un afio contado desde la fecha en que haya sido depo=~
sitado el vigésimo instrumento de ratificacién, aceptacién, aprobacién o adhesién.
2, Para cada Estado que llegue a ser Estado Contratante en el presente
Convenio después de la fecha en que se haya depositado el vigdsimo instrumento
de ratificacién, aoceptacién, aprobacién o adhesidn, el Convenio entrard en vigor
el primer dfa del mea siguiente a la expiracién del plazo de un afio contado
desde la fecha en que haya sido depositado el instrumento pertinente en nombre
de ese Estado.
B Cada Estado Contratante aplicarf las disposiciones del presente Convenio
a los contratos de transporte marftimo que se celebren en la feoha de entrada en

vigor del Convenio respecto de ese Estado o después de esa fecha,

Artfoulo 31, Denuncia de otros convenios

1. Al pasar a ser Estado Contratante en el presente Convenio, todo Estado
parte en el Convenio internacional para la unificacién de ciertas reglas en
materia de conocimientos de embarque, firmado en Bruselas el 25 de agosto de 1924
(Convenio de 1924), notificarf al Gobierno de Bélgica, en calidad de depositario
del Convenio de 1924, su denuncia de dicho Convenio declarando que ésta surtird
efeoto a partir de la fecha en que el presente Convenio entre en vigor respecto

de ese Estado.



2. Cuando el presente Convenio haya entrado en vigor de conformidad con el
pdrrafo 1 del artfculo 30, el depositario del presente Convenio notificard al
Gobierno de Bélgica, en calidad de depositario del Convenio ds 1924, la fecha de
esa entrada en vigor y los nombres de los Estados Contratantes respecto de los
cuales el Convenio haya entrado en vigor.

3. Las disposiciones de los pdrrafos 1 y 2 de este artfculo se aplicardn,
segin corresponda, a los Estados partes en el Protocolo firmado el 23 de febrero
de 1968 por el que se modifica el Convenio internacional para la unificacién de
ciertas reglas en materia de conocimientos de embarque, firmado en Bruselas
el 25 de agosto de 1924.

4. No obstante lo dispuesto en el artfculo 2 del presente Convenio, a los
efectos del pdrrafo 1 de este artfculo todo Estado Contratante podrd, si lo con-
sidera conveniente, retrasar la denuncia del Convenio de 1924 y del Convenio
de 1924 modificado por el Protocolo de 1968 durante un plazo mfximo de cinco aflos
contados desde 1la fecha de entrada en vigor del presente Convenio. En tal caso,
notificard su intencién al Gobierno de Bdlgica. Durante ese perfodo de transi-
cién, aplicard el presente Convenio, con exclusién de cualquisr otro, respecto de

los Estados Contratantes.

Artfculo 32, Revisién y enmienda

1. El depositario convocard una conferencia de los Estados Contratantes en
el presente Convenio para revisarlo o enmendarlo si lo solicita un tercio, por lo
menos, de los Estados Contratantes.

2. Se entenderd que todo instrumento de ratificacién, aceptacién, aproba-
cibn o adhesidn depositado despuéds de la entrada en vigor de una enmienda al

presente Convenio se aplica al Convenio enmendado.

Artfculo 3%. Revisidén de las cuantfas de limitacidn
Y de 1a unidad de cuenta o de la unidad monetaria

1. No obstante 1o dispuesto en el artfculo 32, el depositario convocard
una conferencia, de conformidad con el pdrrafo 2 de este artfculo, con el dnico
fin de modificar las cuantfas especificadas en el artfculo 6 y en el pdrrafo 2
del artfculo 26 o de sustituir una de las unidades definidas en los pdrrafos 1
y 3 del artfculo 26, o ambas, por otras unidades. S8lo si se produce un cambio

importante en su valor real se modificardn esas cuantfas.



2. El depoeitario -convocard una conferencia de revisidn cuando lo
eolioite una cuarta parte, por lo menos,de los Estados Contratantes,

3. Toda decisién de la Conferencia ser{ adoptada por mayorfa de dos
tercios de los Estados participantes. El depositario comunicard la enmienda
a todos los Eatados Contratantes para eu aceptacidn y a todos los Estados
signatarios del Convenio para su informacidén.

4. Toda enmienda adoptada entrar{ en vigor el primer dfa del mes
siguiente a la expiracién del plazo de un afio contado desde su aceptacidn
por dos tercios de los Estados Contratantes. la aceptacidn se efectuard
mediante el depdsito de un instrumento formal a tal efecto en poder del
depositario.

5. Deapués de la entrada en vigor de una emmienda, todo Estado Contra-
tante que la haya aceptado tendrd derecho a aplicar el Convenio enmendado en
eus relaciones con los Estados Contratantes que no hayan notificado al deposi-
tario, en el plazo de seis meses contados desde la adopcién de la enmienda,
que no se consideran obligados por esa enmienda.

6. Se entenderd que todo instrumento de ratificacidn, aceptacidn, apro-
bacidn o adhesidn depositado después de la entrada en vigor de una enmienda al

presente Convenio se aplica al Convenio enmendado.

Artfculo 34, Denuncia

1. Todo Estado Contratante podrd denunciar el presente Convenio en cual-
quier momento mediante notificacidén hecha por escrito al depositario.

2. la denuncia surtird efecto el primer dia del mes siguiente a la expira=
cién del plazo de un afio contado deade la fecha en que la notificacién haya sido
recibida por el depositario. Cuando en la notificacién se establezca un plazo
mds largo, la denuncia surtird efecto a la expiracién de ese plazo, contado
desde la fecha en que la notificacidén haya sido recibida por el depositario.



HECHO en Hamburgo, el dfa treinta y uno de marzo de mil novecientos
setenta y ocho, en un solo original, cuyos textos en &rabe, chino, espafiol,

francés, inglés y ruso eon igualmente auténticos.

EN TESTIMONIO DE LO CUAL, los plenipotenciarios infrascritos, debidamente

autorizados por sus respectivos Gobiernos, han firmado el presente Convenio.



Done at Hamburyg,
on 31 March 1978,
in the name of

Fait 4 Hambourg,
Je 31 mars 1978,
au nom
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Cosepieno v asswvpre
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OT HMCHH

Hecho en Hamburgo
el 31 de marzo de 1978
cn nombre de
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